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RAJYA SABHA
Friday, the 9" December, 2022 /18 Agrahayana, 1944 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

REFERENCES BY THE CHAIR

MR. CHAIRMAN: Hon. Members, the 10" December, 2022, marks the Seventy-fourth
Anniversary of the Adoption of the Universal Declaration of Human Rights. This
historic day is celebrated as ‘Human Rights Day’ across the globe. The landmark
document adopted by the United Nations General Assembly, on this day in 1948,
established for the first time universality and indivisibility of the inalienable rights that
every human being is entitled to.

This year’s theme — dignity, freedom, and justice for all — aims to further
highlight the universal commitment. Our nation ‘Bharat’ has always cherished the
values of liberty, equality, and justice for all, as ingrained in our civilizational ethos.
Series of legislative measures, executive actions, and judicial pronouncements have
further reinforced our commitment to these values. It is satisfying to note that series
of affirmative Government interventions have exemplified new dimensions of human
rights. This was amply demonstrated during our commitment to universal vaccination
and food security during the COVID pandemic, not just in India, but as well in the
world too.

Hon. Members, as legislators, it is our bounden duty to strive to uphold
dignity, freedom, and justice for all. On this day, | urge this august House of Elders to
work towards building an ecosystem for further blossoming of the human rights. Let
us rededicate ourselves to the noble ideas and principles of the Universal Declaration
of Human Rights.

PAPERS LAID ON THE TABLE

Notification of the Ministry of Consumer Affairs, Food and Public Distribution
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[Placed in Library. SeeNo.L.T.7834/17/22]

I.  Notifications of the Ministry of Commerce and Industry

Il. Reports and Accounts of M/s. Jabalpur Garments & Fashion Design Cluster
Association, Jabalpur, Madhya Pradesh; M/s. NOCCI Balasore Infrastructure
Company, Balasore, Odisha; and NCCBM, Ballabgarh, Haryana for various
years and related papers

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI SOM PARKASH): Sir, | lay on the Table—

I. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Commerce and Industry (Department of Commerce), under sub-section
(3) of Section 19 of the Foreign Trade (Development and Regulation) Act, 1992:-

(i) S.0.31M1 (E), dated the 7th July, 2022, amending the Export Policy of
wheat flour (atta).

(i) S.0. 3124 (E), dated the 7" July, 2022, amending the registration time
period of Steel Import Monitoring System (SIMS).

(i) S.0. 3125 (E), dated the 7" July, 2022, amending ITC (HS), 2022-
Schedule-1 (Import Policy) in sync with the Finance Act, 2022.

(iv) S.0. 3255 (E), dated the 20" July, 2022, amending the Import Policy
Conditions for item under ITC(HS) Code 05119999 of Chapter 05 of ITC
(HS), 2022, Schedule -1 (Import Policy).

(v) S.0. 3578 (E), dated the 1 August, 2022, amending the Import Policy
Conditions of HS Code 29335200 under Chapter 29 of ITC (HS) 2022,
Schedule-I (Import Policy).

(vi) S.0. 3702 (E), dated the 5" August, 2022, amending the Import Policy
Condition of HS code 29021100 under Chapter 29 of ITC (HS) 2022,
Schedule-I (Import Policy).

(vi) S.0. 3737 (E), dated the 8" August, 2022, amending the Export Policy of
items under HS Code 1101.
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S.0. 3759 (E), dated the 10" August, 2022, amending the minimum
registration time period of Non-Ferrous Metal Import Monitoring System
(NFMIMS).

S.0. 3879 (E), dated the 17" August, 2022, amending the Policy
Conditions at Sl. No. 55 and 57 of Schedule-2 of ITC(HS) Export Policy,
2018 for export of rice (Basmati and Non-Basmati).

S.0. 4021 (E), dated the 25" August, 2022, amending the Import Policy of
Artemia Cyst under ITC (HS) Code 0511 91 40 of Chapter-05 of ITC (HS),
2022, Schedule-1 (Import Policy).

S.0. 4028 (E), dated the 27" August, 2022, amending the Export Policy of
items under HS code 1101 withdrawing the exemption on Wheat or Meslin
flour from export restriction/ban.

S.0. 4029 (E), dated the 27" August, 2022, amending the Export Policy of
items under S.No. 64 of Chapter 11 under HS code 1101 of ITC(HS),
Schedule-ll, 2018.

S.0. 4219 (E), dated the 9" September, 2022, amending the Export Policy
of broken rice under HS Code 1006 40 00.

S.0. 4331 (E), dated the 14" September, 2022, amending the Import
Policy Condition No. 2 under Chapter 39 of ITC (HS), 2022, Schedule |
(Import Policy).

S.0. 4357 (E), dated the 16" September, 2022, inserting sub-para (d)
under Para 2.54 under the Foreign Trade Policy in sync with RBI A.P.(DIR
Series) Circular No. 10 dated the 11" July, 2022.

S.0. 4399 (E), dated the 20" September, 2022, extending the period of
export of broken rice (HS code 1006 40 00) from 15" September, 2022 ill
30" September, 2022 as mentioned in Notification No. 31 dated 08.09.2022.
S.0O. 4558 (E), dated the 27" September, 2022, extending the period of
export of broken rice (HS code 1006 40 00) from 30" September, 2022 till
150 October, 2022 as mentioned in Notification No. 34 dated 20.09.2022.
S.0. 4570 (E), dated the 28" September, 2022, amending the Import Policy
Conditions of items under ITC(HS) 0802 80 10 of Chapter 08 of ITC(HS)
2022, Schedule-! (Import Policy).

S.0. 4578 (E), dated the 29" September, 2022, amending Foreign Trade
Policy (FTP) 2015-2020.

S.0. 4862 (E), dated the 12" October, 2022, amending the Import Policy
Conditions for item under Exim code 07019000 of Chapter 07 of ITC (HS),
2022, Schedule -I (Import Policy).
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(xxi) S.0. 4863 (E), dated the 12" October, 2022, regarding the export quota of
only broken rice (HS code 1006 40 00) for the year 2022-23.

(xxii) S.0. 4895 (E), dated the 14" October, 2022, amending the Export Policy of
items under HS Code 1101.

(xxii) S.0. 5071 (E), dated the 28" October, 2022, extending the date of
restriction on export of sugar beyond 31%' October, 2022.

(xxiv) S.0. 5206 (E), dated the 7" November, 2022, amending the Policy
Condition No. 7(ii) of Chapter 27 of Schedule - | (Import Policy) of
ITC(HS), 2022.

(xxv) S.0. 5227 (E), dated the 9" November, 2022, amending the Foreign Trade
Policy in sync with RBI A.P. (DIR Series) Circular No.10 dated the 11" July,
2022.

(xxvi)  S.0. 5229 (E), dated the 10" November, 2022, amending the Export Policy
of broken rice under HS Code 1006 40 00.

(xxvii) 8.0. 5375 (E), dated the 17" November, 2022, regarding finalizing the
modalities for export of Red Sanders Heart Wood by Forest Environment

and Climate Change Department, Government of Odisha.
[Placed in Library. For (i) to (xxvii) See No.L.T.7836/17/22]

Il. A copy each (in English and Hindi) of the following papers:—

(i) () Annual Report and Accounts of M/s. Jabalpur Garments & Fashion
Design Cluster Association, Jabalpur, Madhya Pradesh, for the year 2018-
19, together with the Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Company.
(c) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No.L.T.7844/17/22]

(i) (a) Annual Report and Accounts of M/s. NOCCI Balasore Infrastructure
Company, Balasore, Odisha, for the year 2019-20, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Company.
(c) Statement giving reasons for the delay in laying the papers mentioned at (a)

above.
[Placed in Library. See No.L.T.7845/17/22]
(i) (a) Annual Report and Accounts of the National Council for Cement and Building

Materials (NCCBM), Ballabgarh, Haryana, for the year 2021-22, together
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with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No.L.T.7610/17/22]

Reports and Accounts (2020-21 and 2021-22) of RLBCAU, Jhansi, Uttar Pradesh
and ICAR, New Delhi and related papers

HY vd fFam deumr #wurem § wow w e Far Aed) o AEIEy, §
FfoRad o= |91 Jedt R IEar g :-

(1)  Acopy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 30 and under sub-section (4) of Section 31 of the Rani
Lakshmi Bai Central Agricultural University Act, 2014 :—

(i) (a) Annual Report of the Rani Lakshmi Bai Central Agricultural University
(RLBCAU), Jhansi, Uttar Pradesh, for the year 2020-21.
(b) Review by Government on the working of the above University.

(i) (a) Annual Accounts of the Rani Lakshmi Bai Central Agricultural University,
Jhansi, Uttar Pradesh, for the year 2020-21, along with Audit Report for
the period 2020-21.
b)  Review by Government on the working of the above University.
(c) Statements (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) (i) (a) and (i) (a) above.
[Placed in Library. For (i) to (i) See No.L.T.7740/17/22]

(2) A copy each (in English and Hindi) of the following papers:—
(a) Annual Accounts of the Indian Council of Agricultural Research (ICAR),
New Delhi, for the year 2021-22, and the Audit Report thereon.
(b) Statement by Government accepting the above Annual Accounts.
(c) Statements giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T.7742/17/22]
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REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON FOOD, CONSUMER AFFAIRS AND PUBLIC DISTRIBUTION

st e 95 g9 (9BR) : #8igy, H QUrT-4diRd @re, IuHihl AMel 3R
HrdoTTes fIaRor Heefl S WRT | (2022-23) & FefeiRad gfiaer o
T~ TfT (ST T2 2=l #) 991 uedl R I@dr g -

(i) Twenty-second Report on action taken by the Government on the
observations/recommendations contained in the Eighteenth Report of the
Committee (Seventeenth Lok Sabha) on 'Demands for Grants (2022-23)'
of the Ministry of Consumer Affairs, Food and Public Distribution
(Department of Food and Public Distribution); and

(ii) Twenty-third Report on action taken by the Government on the
observations/recommendations contained in the Nineteenth Report of the
Committee (Seventeenth Lok Sabha) on 'Demands for Grants (2022-23)'
of the Ministry of Consumer Affairs, Food and Public Distribution
(Department of Consumer Affairs).

REPORT OF THE JOINT COMMITTEE ON OFFICES OF PROFIT

#f TER g9 (SR U< : ABIGY, § "R 9 Hd1vl 91$ (V.S d1.375.) &
o e 9ewl & fFaied &1 ST’ & 9dy 5 o9 & yai dadt Sg |ifa & A
gfcrda= @l U Uil (3RSl 3iR fa=il §) [T yeel UR Il g

STATEMENT REGARDING GOVERNMENT BUSINESS

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF CULTURE (SHRI ARJUN RAM
MEGHWAL): Hon. Chairman, Sir, | rise to announce that the Government Business
in this House for the week commencing Monday, the 12" of December, 2022, will
consist of :-

1. Further consideration and passing of the Energy Conservation (Amendment)
Bill, 2022, as passed by Lok Sabha.
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2. Consideration and passing of the following Bills, as passed by Lok Sabha:-
(i)  The New Delhi International Arbitration Centre (Amendment) Bill, 2022;
and
(i)  The Constitution (Scheduled Castes and Scheduled Tribes Orders
(Second Amendment) Bill, 2022.

3. Consideration and passing of the following Bills, after they are passed by Lok
Sabha:-
(i)  The Multi-State Cooperative Societies (Amendment) Bill, 2022; and
(i)  The Anti-Maritime Piracy Bill, 2019.

4. Consideration and passing of the following Bills, after they are introduced,

considered and passed by Lok Sabha:-

(i)  The Constitution (Scheduled Tribes) Order (Second Amendment) Bill,
2022;

(i)  The Constitution (Scheduled Tribes) Order (Third Amendment) Bill,
2022;

(i)  The Constitution (Scheduled Tribes) Order (Fourth Amendment) Bill,
2022;

(iv) The Constitution (Scheduled Tribes) Order (Fifth Amendment) Bill,
2022

MATTERS RAISED WITH PERMISSION

MR. CHAIRMAN: Hon. Members, | have received two notices under Rule 267, for
suspension of the rules, from Shri K. C. Venugopal and Shri Syed Nasir Hussain. |
had the occasion to indicate to this hon. House the parameters of seeking
intervention by way of this Rule. The notices drawn are not found to be in consonance
with the requirement of the rules. Now, matters of urgent public importance.
..(Interruptions )..

SHRI DEREK O'BRIEN (West Bengal): Sir, what has happened
there..... (Interruptions)..
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SHRI JAWHAR SIRCAR (West Bengal): Mr. Chairman, Sir, my submission for
Special Mention has been disallowed on legal terms. But | would plead justice from
you and the House. Our national spokesman has been ....(Interruptions).

MR. CHAIRMAN: Hon. Member may kindly take his seat. ..(Interruptions).. Please
take your seat. In this House, we dictate our actions in accordance with the
procedure and rules. There is no issue which cannot be raised according to rules.
We must exemplify our conduct that can be emulated. | am here to assure you that
expression of any nature will find vent. It cannot be in the ad hoc fashion. If an hon.
Member is to rise suddenly, raise an issue, reach a conclusion that a view has been
taken, that will not be very fair to the office | hold. | am available to the Members every
day, from 10 a.m. and thereafter during the House, and up to late evening hours. |
would always welcome any input from the hon. Members, accommodate them, if, in
the ballot, a matter of urgency has been left out for one reason or the other. | am
open to it. | would, therefore, make one appeal. You are very senior people, very
seasoned people. We are known as House of Elders. Let us follow rules scrupulously.
| will have no difficulty of time, to run the House even up to midnight. We have to
reflect expression of the people indicating their aspirations.
| would take up Zero Hour. Zero Hour -- Shri Sushil Kumar Modi.

Need to amend J&K Reorganization Act in order to implement the
recommendations of Delimitation Commission

2 geitel AR AT (fU8R) : F9Ifer 78ied, 99 1989 H Urdh WA SAlddbariadl &
DR HIHR F ARG BRI f753ll, W B HHIRT GRSl bl Terg= BT TSl 3
S3h A SATGT FHY Bl AT 8, d Q2 &b ATT-37el (21 H 99 U &1 ITh] AADY,
A Y, SHRITSS & AR I [ORAT U] AT| 3HT DI &1 H IGHR STH-HIHR P oY
SIees IST9 TS o eIl H SR HHIH §97 21, S8+ Rads fhar g fh
ST - eHIR Bl e q4T H SR Uil & fog g1 diew Rerd Hr &1 /g2 &
21 39 & dicq # ¥ ya die Afgen & fog Red g8rfll 39 aFl e &1 &g @t
RBR AT BN 7 WA P U 981 AfBR B, ST ggeas] A=l b i
RS W & U UPBR &l §HB Ugel STR-HHR B [dGT AT H &l AlZArs
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T lh Dl ANATC BRI DI ST Bl 5
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agIey, § 3MYd HIEUH ¥ YNd ANGR A IRE Hel b o9 Siffferee
HHEE 7 &1 BRI dfedl iR T Ui ATRJUTgS HIHR & (SIS JAT Bl
AT &R B %I'Q Ravs foar %\r, ST The Jammu & Kashmir Reorganization
Act, 2019 &, IGH HeNYT B I8 I AR DI AT DR DI TR B

§ e ! I W1 a1 Aig b Rifdmd & iR Sl 51 AAEES ©, I Sl
T 3R 97 Bl ©, ST foTT I81 U Il IRETd &f 7T g1 39feIy & 3ad H1eaq
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IATIR &1 Ul &, 7 fRATT # 3R Siftfiee™ &9 1 HRy dfedi & forg
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BHRA BT I DY, ATk ST I STH-HIHR DI STARIAT g, Al I ART SHBT ATH IS
A, TG |

SHRI VIVEK K. TANKHA (Madhya Pradesh): Sir, we would like to associate with the
sentiments expressed for Kashmiri Pandits' representation.

SHRI KAILASH SONI (Madhya Pradesh): Sir, | too associate myself with the matter
raised by the hon. Member.

SHRI DEEPAK PRAKASH (Jharkhand): Sir, | too associate myself with the matter
raised by the hon. Member.

DR. ANIL SUKHDEORAO BONDE (Maharashtra): Sir, | too associate myself with the
matter raised by the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, | too associate myself with the matter raised by
the hon. Member.

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (DR. BHAGWAT
KISHANRAO KARAD): Sir, | too associate myself with the matter raised by the hon.
Member.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the matter raised by
the hon. Member.
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DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the matter raised by
the hon. Member.

SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

MR. CHAIRMAN: Hon. Members, | have already indicated, and this may be noted, all
those who seek to associate can send their names to the Table Office. Shri Nadimul
Haque.

Need to create a centralized database of unclaimed inherited money

SHRI MOHAMMED NADIMUL HAQUE (West Bengal): Sir, rightful heirs have a hard
time claiming their inherited money usually present in the form of unclaimed bank
deposits, insurance, Post Office funds, etc., because the process to retrieve them is
often cumbersome and different for each entity and every bank. At present, the
unclaimed sum is reportedly estimated at a massive Rs. 82,025 crore. Parliament has
authorized the RBI to enact a policy or issue directions with a statutory backing.
However, no redressal or actionable procedures have been formulated until now.
What accelerates the problem is the fact that individual banks make their own rules
and demands to release these claims. For instance, they ask for probate, sureties
from unrelated person, indemnities, affidavits, mandatory fixed deposit, etc.
Therefore, | request the Government to formulate a Standard Operating Procedure for
making effective claims and for creating a more humane system for heirs of deceased
persons to claim their inheritance.

In addition, a centralised online database should be developed under the
control of the RBI. That will provide information about the deceased account holders
including their details.

Further, in every nine to twelve months, banks should be asked to mandatorily
inform the RBI about the inoperative or dormant bank accounts. | end by saying that
this unclaimed public money, which is to the tune of more than Rs. 82,000 crores, is
the resource of the citizens.

MR. CHAIRMAN: Hon. Member, please conclude. You can't read out in Zero Hour.

SHRI MOHAMMED NADIMUL HAQUE: | am just concluding.
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MR. CHAIRMAN: No, you are reading out.

SHRI MOHAMMED NADIMUL HAQUE: Okay, Sir. | would like to say that this amount
is the resource of the citizens and it is the duty of the Government that this resource,
unclaimed money, goes back in the fulfilment of the demands and various schemes of
the citizens.

DR. FAUZIA KHAN (Maharashtra): Sir, | associate myself with the matter raised by
the hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI JAWHAR SIRCAR (West Bengal): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
matter raised by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu):  Sir, | also associate myself with the matter
raised by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the
matter raised by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
matter raised by the hon. Member.
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SHRI P. WILSON (Tamil Nadu): Sir, | also associate myself with the matter raised by
the hon. Member.

Need for Central Government support to develop Vizag /Vishakhapatnam
as a major IT Destination

SHRI G.V.L. NARASIMHA RAO (Uttar Pradesh): Thank you, Mr. Chairman, Sir, for
the opportunity. My Zero Hour submission is about developing the city of Vizag as a
major |T destination in the country, and the need for the Central and State
Governments' support in this regard.

First of all, | would like to congratulate the hon. Prime Minister and the hon.
Minister of IT for giving a huge impetus to the digital revolution in the country. Sir,
certainly, we have made rapid strides. The united Andhra Pradesh developed largely
on account of the IT sector growth and Vishakhapatnam as a cosmopolitan city, as
the city with the ninth highest GDP in the country, has the potential to emerge as a
major IT destination. Our Central Government has already sanctioned certain major IT
institutions for the State of Andhra Pradesh and particularly Vishakhapatnam, but
somehow, the implementation of this is lacking. Expansion of the Software
Technology Parks of India (STPI) campus in Vishakhapatnam is getting delayed
because of lack of land allotment by the State Government and Andhra University. In
the meanwhile, | request that a 30,000 square feet of space be hired to set up the
STPI centre as quickly as possible because this will offer incubation services and
start-ups can make major leap of growth in this area. The Central Government has
also sanctioned a Centre of Excellence in RINL, Vishakhapatnam Steel Plant. | would
urge the Ministry of Heavy Industries also to sanction a Common Engineering Facility
Centre (CEFC) which will give a huge impetus to the activities of CoE which can
emerge as a major smart manufacturing facility in the State of Andhra Pradesh.

| would also request establishment of fabrication laboratory in Vishakhapatnam
and urge both, the Central and the State Governments, to work in unity to ensure that
all these institutions take shape as early as possible. Then, | would also request for
Centre for Development of Advanced Computing (CDAC) in Vishakhapatnam. | urge
upon the hon. Minister in this regard. | have already met our hon. Minster, Shri
Ashwini Vaishnaw, and | am making this public appeal so as to give a very special
focus to Vishakhapatnam and the State of Andhra Pradesh because it can give a huge
impetus to our software development and software exports. Finally, | also urge the
hon. Minister to extend the BPO, that is, promotion of BPO scheme, for entities
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which have already availed this scheme because this can create huge employment
opportunities. Thank you, Sir.

DR. FAUZIA KHAN (Maharashtra): Sir, | associate myself with the matter raised by
the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

Need to establish an Indian Institute of Science and Education
Research (IISER) in Pudukottai District, Tamil Nadu

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, the Indian Institutes of Science
Education and Research (IISER) were announced in the year 2006, and were further
declared as the Institutes of National Importance in 2012 to promote them as leading
institutes in the country for science education and research. As of date, the IISERs
have been established at only seven locations in the country which is not enough for
the promotion of science education and technology. No such Central institution has
been set up in Pudukottai District of Tamil Nadu, which is one of the centrally-located
districts of Tamil Nadu. Hence, it should be given an IISER to promote the region.
The Union government has enough land for establishing the same. Establishment of
[ISER in Pudukottai District will augment the existing NID in Tiruchirappalli, which has
saturated over the years. Sir, close coordination of IISER, Pudukottai and NID,
Tiruchirappalli can rapidly advance the research and development work in science
sector for the benefit and development of the country. Hence, | call upon the Central
Government to open an ISER in Pudukottai District at the earliest.

Sir, we are the very first princely State which joined India but till now, we have
not got even a small benefit from the Union Government. You should take care of us,
Sir. This request is being made after 75 years. Thank you.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, | associate myself with the matter raised by
the hon. Member.
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SHRI JAWHAR SIRCAR (West Bengal): Sir, | also associate myself with the matter
raised by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the matter raised
by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the matter
raised by the hon. Member.

Non-fulfilment of promises made for compensation to the
victims of the Lakhimpur-Kheri incident

2l SR TR} (STR Ya¥) @ Uy A8ied, § 98 4R 949 ¥ 3R Aolge] H g9
e 1 weT § @ Vel gl H 3 37acay, 2021 BT f37h R W8T §, Wel IR o &
AEHYR & [T | STEIThTNAT IR GIe | Yeb TTS! 3ATeH 8 3R o G gl
STl 81 I8 U T 7, e TR TREER & M ¥ IR 997 H 749 g3 3R o
& fHami &1 39 g1 7 FHSR fan 1R B @ 919 I8 © 6 1 faaww, 2022,
34l <11 efidqeTel™ 9 faar 991 9 9l &, B4R S & [9g Hed T [qurged 57
RTSTYT TSI St A ... (IGE)...

1 THTI AASHY (HERT) : I8 W Pl Feolde &l ..(aYTH)...

21 ST AIERY : Y8 T BT Feolde a1 81 Gl Y g1 HIAIC DR IoiY| I8+
HHT I 3R SBI 42 H3! Sl 4 U3 YO ...(aHT)...

MR. CHAIRMAN: Hon. Members... ... (Interruptions)...

2 dord fig (I o &=, faeetl): uier fhari &1 Hid g8 81 ...(aem)...



[ 9 December, 2022 ]

#t avp 3NeeA (Ul el) - AR fHAH BT YT 39 T Feolde 8l TAT?
(ALT)...

SHRI BINOY VISWAM (Kerala): What is this? Let him speak. ...(Interruptions)...

MR. CHAIRMAN: Hon. Members, can | make an appeal and can | be assured? If | say
something reasonable or indicate something which is in your heart, why should we
jump and why should there be interruptions? Let it be for both sides.
...(/nterrupt/ons)... If an hon. Member is saying something by way of a statement on
the floor of the House, and it is objectionable or exceptional or not upright, there is a
way to deal with it, and | am here to take care of it. Why should it be raised in a
chorus by this side and that side? | would expect the hon. Members to conserve their
energy, which is needed elsewhere, and there you can display it as much as you can.
Mr. Jayant, please continue.

il ST GieRt . GUTal Sfl, § Big |l 919 SIEHE 8T By iR B Al JATYD]
3IABR g1 &1 J&I /AT SN I JARITDd T YBT A1 3R I8 BT 71T b -1 Sl
gRId [ &, IS9P ARBR Bl dR% ¥ DIg AXBRI GATISI (Hel1 87 91§ el
H S 9d® [HAM A, 396 URSHI DI BIs TR AlDL &f T5? H 1qdh A
ST ATSdT § [ G WRBR 7 9 USHIhH & qI6 g8 fharl & §d ugady, 30
TR JHTABTRAT DT WSThR T8 a1 b1 o1 feh TH AT BT ATISI B8R e ©TI
DI 1T S AR Sl IR Gcdb (BT 2, Ih GRARSTHI H A Yeb bl ARBIRI AIb]
& S UF AT 919 G 7, b 3 IF 39 W DIy BRI RATS el g8 ol
TR HAT SN BT Ga $9 U STa1d AT b U BRaATS T2l TRBR 6l R Ulg &l 4§
T8 HAT Sl A AT HRAT el § AR T8l Fa+ & 11 9l HIg[e U, §© Farel ol
1T b TS H AMYDT & IgAd DI AXBR 21 37T 394 Sa1g A {6 319 Ih
I2I1 BRATS Al T8l B, Rl g I1d AMTD! 9N A8l &l ...(FT9T Bl 1Y)... W,
H PHeaelS PR BT gl ...(AUM)... 3R AIBR aIS YR 7 B, Tl ST DR TR
forgara &1 R ?

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, | associate myself with the matter
raised by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the matter raised
by the hon. Member.
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SHRI JAVED ALI KHAN (Uttar Pradesh): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI K.R.N. RAJESHKUMAR (Tamil Nadu): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRI SUSHIL KUMAR GUPTA (National Capital Territory of Delhi): Sir, | also
associate myself with the matter raised by the hon. Member.

PROF. MANOJ KUMAR JHA (Bihar): Sir, | also associate myself with the matter
raised by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRI BINOY VISWAM (Kerala): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the matter
raised by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the matter
raised by the hon. Member.

Need to ease regulations to visit Shri Kartarpur Sahib and development of Anandpur
Sahib as a heritage city

1l 94 TS (FS719) : IR, A1 TS A < Sil BT IR GIIH I 57 HRARYR A115d
D1 AT, ST TS A B Aol Ugel Wiell 171, o 4% 89 ISl 81 781, dfeh gRT
<31, QX1 ST 9167 S b 9 H [ IR 9 S BT & AT, B a1, B golil
a1 A & TS R H SIHR, A HRARYR AIET H B G2 DHRAT A8l §, A
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<HAT ATEAT §1 IR, 399 Dig HI dfd 8! T A1Vl 89 @R Al Ud 9 Fal, dieh
IR-IR T&I B H>AT THAT e &, offeh M AARITY 3T B HGI P, B
I < B AR Bl Sl IScil 8, 59 g8 % ©R i1l 2, STd 8 31 PRANYR qifed
HeIT Th+ ST B

TR, Ugell TR IRTUIE B Bl MY IT YTqIe 87 1< 81 37 3
U UTHUIC T8 8, 1 31T I8 o6l YR B 31 BRARYR Alfed Te| Sl e, ATIhI
SOITSId 81 &1 Sl &1 g1 oIl & b 3R 4RA WRBR Ul &l ARBR A
I DY AR I e1 Iord [ STd AT Wiell &1 8, STd WG &b o geb hifere!
JIR BT & b d T BR H SR A& Th T, G2 PR Ab, Al §9 UNGUIC Bl Sl
HISI &, U Ig fhIT TU 3R JMYR Ble o fhdt fY srssfedt wrs ol dfers
s, S, DTS FATHY KT [hIT ST AR |

TR, GUN] TS AT I8 & T 3ITST 8 HgTf P 20 SIeR DI BN <1 Tl &
39 S & {3 37ST 99 &1 U Slelk 80 39U & UR &1 bl 2l TIRI IR B
SHHIHD YifeTIsT & Teld 80 & UR Slel} &l T 81 3R Udh I Bl 20 SlalR Bl
BT THY G B ST T, a1 1,600 B0 ¥ 7D B G-RIRT SHD! O1F J o Teh
g1 R, 7 <oy fh e gRaR # Ui w8, 9 8% 1l ST 918d 8, d U aTa
@1, T URAR BT 8,000 STV BT GdT &I

H ARPR ¥ JRIY BT § b Sl I8 20 SIeR Bl B 8, 59 99 bl Syl
..(THT DY G&Y)... T & B ASRI Dl I8l S DI AT <1 STy

TR, IR 9T Ig 8 fb S IR &1 3 Holisd I 8, a8 §s1
qfdhd 2, U Id a1 1y, q1fe |9 &R % 8) & 99 ¥ foa gRaf g, 9
fAreTs ST, 9gd-9gd il

DR. ASHOK KUMAR MITTAL (Punjab): Sir, | associate myself with the matter raised
by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the matter raised by
the hon. Member.

it Siorg g (IS IagT 8, faee)) : /gied, H Wl A e §IRT $a1Y 1Y
v 4 ¥ Dl GFg HRAT G|

21 Geie HHR TET (IS IISTGT &3, faeell) : 7eled, § A1 9w §IRT1301Y
Y T 3 e 1 Tg R gl

s Faafe : 7. 37 qroTul|
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Increasing fire incidents in the country

ST, 37N o1t (SR UQTN) : A GHIRT A2y, § ! 34T 3 Uh ol
Hg<d B A9 Ge & WL H Q@1 A18dl gl 981ed, s &1 o T & {6 g9
¥ TSI B TS TSI AT H 951 &1 Yeb FHY AT, 54 89 RN Dbl §9u AT, T
T H B &b BUR AT B U, B &b TR BId Y 3R ITH I & ST Bl 2T,
WT-WfTET™T | ST ¥ ST dhral oY, difer WfeTer™ &g AeH o aord Al offh
319 TET IR HBTH Udb 81 T, 987 IR TSI Bl STRaxd dal aicll, drarg- 9304 o
TS, R4 Tehlel fohaTT ST+ el lehx R 37T ST 2

IR 31TST e} | <1l J1-! JASIAPIY 2, Hoe! R fAfee €, 3974 31T
T BT 21 HEISd, 34l Ul faHl a@s, | Udh ol 8lcdl 5, S lcd H 3INT o
T 3R ST T 39 BIcd 4 ¥ gU U, Id! Mder dd BT T Tai AT, [odh
HRUT P ST dell 1| F$dh IR el g Al H 3R oV T8l g1 AR, I8 e
Jfhe U VAT THRT 99 715 © 1 31T S99 dig Al [Afcs T QRigr 81 21 a<i-as!
TS #, g$-g¢ Mam™l H, RGN H AR {7 AT S DI g4 G Dl {Fefed!
g 3R IO 3Rl YU & ARI FHIRT BT &y Bl 8 AT 9gHed ST off I8 &l
ATYER, H =T b 39 fAwy tR AR a1 & 3 Sl RIS &1 g &, 39 W)
B P2 STITIT ST Fehell 21 9 IR ARBR AT ol DI BIH B AT G glet Dl
HiepT f&aT, 9gd-9gd g=udra|

SHRI JOSE K. MANI (Kerala): Sir, | associate myself with the matter raised by the
hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the matter raised
by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the matter raised by
the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
matter raised by the hon. Member.
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Delay and lack of urgency on the part of the Centres of Excellence (CoEs) to treat
patients diagnosed with life-threatening rare genetic disorders

DR. FAUZIA KHAN (Maharashtra): Mr. Chairman, Sir, the National Policy for Rare
Diseases was finalized and notified by the Ministry of Health and Family Welfare on
30" of March, 2021. Subsequently, the Ministry increased the funding support to
Rs.50 lakh per patient, for all categories of rare disease patients in May this year.
| must thank the Ministry for having honoured the request of a group of Parliament
Members who have been making this request time and again. But, Sir, even after
several months of announcement, not a single patient diagnosed with life threatening
rare genetic disorders has so far been put on life saving treatment. This unending
delay and lack of urgency on the part of the Centres of Excellence has not only
claimed several innocent young lives but also endangered the survival prospects of
close to 415 odd patients, largely, children diagnosed with life threatening rare
disease conditions including Lysosomal storage disorders, Gaucher disease, Pompe
disease, MPS 1 and 2, Fabry disease. An analysis of the crowd funding platform, an
initiative of the Ministry, reveals that close to 190 odd patients diagnosed with ultra
rare genetic conditions including LDS could be immediately put on life saving therapy
thereby reducing the risk of loss of life and the ongoing anxiety that subsequently
comes in. Patients, without any institutional support are, otherwise, left with no
option but to wait for the inevitable. A majority of these patients have been diagnosed
with Gaucher disease for which the Drugs Controller General of India approved
therapy is available for many years. Several Centres of Excellence, including the All
India Institute of Medical Sciences, New Delhi; Maulana Azad Medical College, New
Delhi, Sanjay Gandhi Post Graduate Institute of Medical Sciences, Lucknow; Centre
for DNA Fingerprinting and Diagnostics with Nizam's Institute of Medical Sciences
etc. are yet to seek financial support for patients diagnosed with life threatening
diseases. Group lll conditions, at least, those conditions for which approved therapy
is available under Rs.50 lakhs, are currently available in India. (7ime-bell rings.) Sir,
just one minute. This is despite several reminders from the Ministry. | would like to
request the Ministry to consider two to three points. One is that the Ministry of Health
and Family Welfare should issue urgent instructions to the Centres of Excellence to
treat 190 odd patients diagnosed with... (Time-bell rings. )

DR. L. HANUMANTHAIAH (Karnataka): Sir, | associate myself with the issue raised
by the hon. Member.
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SHRI JOSE K. MANI (Kerala): Sir, | too associate myself with the issue raised by the
hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | too associate myself with the issue raised
by the hon. Member.

SHRI K.R.N. RAJESHKUMAR (Tamil Nadu): Sir, | too associate myself with the
issue raised by the hon. Member.

PROF. MANOJ KUMAR JHA (Bihar): Sir, | too associate myself with the issue raised
by the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | too associate myself with the issue raised by the
hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, | too associate myself with the issue raised by
the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the issue raised by the
hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | too associate myself with the issue
raised by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the issue raised by the
hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | too associate myself with the
issue raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | too associate myself with the
issue raised by the hon. Member.

Adaptation and mitigation measures adopted for tackling impact of climate change

SHRIMATI VANDANA CHAVAN (Maharashtra): Thank you, Sir, and sorry that | am
late.
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Several cities in our country have witnessed a dire brunt of the impacts of
climate change since the last few years. On the one side, they are hit by
unprecedented floods due to changed rainfall patterns in the form of heavy and
torrential rains or cloudbursts or even storms in some of the cities which have never
seen it before. All this results in loss of property, loss of life and, of course, needless
to say, stripping the poor of their every belonging. On the other side, our cities have
also experienced heat waves. Increased temperatures or severe heat-waves cause
serious impacts on health, productivity at work and even deaths. Every such event
hits the headlines and, then, as soon as the water and the heat is down, it is forgotten
and life carries on till the next event happens. | come from the city of Pune. We have
experienced severe floods in various parts for the last four years killing and displacing
people and destroying property worth crores. In a Carbon inventory Report for our
city prepared by TERI shows that Pune would have 32 per cent increase in rain by
2030 which is unaccounted for in the developmental process. As far as heat waves
are concerned, the World Bank, in a very recent report, has said that severe heat
waves responsible for thousands of deaths across India over the last few decades are
increasing with alarming rate and soon the country could become the first place in the
world to experience heat waves that break the human survivability limit. This is
extremely serious. Rampant urbanization and not giving attention to capacity building
of the administrative agencies, haphazard and unscientific development,
mushrooming of illegal constructions, disregard to natural features, rampant
deforestation, cementing and capping of roads and land are becoming the main
recipe for flooding and heating. Some of the policies of the Government with 'One-
size-fits-all' approach, as for example, applying the Transit Oriented Development
(TOD), which has come in recently and increase in FSI four times just to make a
metro financially feasible with absolutely no regard as to the carrying capacity of that
particular city. Sir, what is the kind of water and infrastructure that goes along with it
which is required? This will make our cities grossly unhealthy and non-liveable. We
have to stop this as of now and the time is now. You have made a wonderful
beginning in the last three days. We have been deliberating on exceptionally important
Bills which address sustainability, thereby, making the commitment of this House,
every parliamentarian, to our planet and to our future generations.

| appeal to the Government, through you, Sir, that a similar note, a Mission for
Sustainable and Resilient Cities.... (Time-bell rings. )

DR. FAUZIA KHAN (Maharashtra): Sir, | associate myself with the matter raised by
the hon. Member.
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SHRI P. WILSON (Tamil Nadu): Sir, | also associate myself with the matter raised by
the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the matter raised by
the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the matter raised by the
hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

SHRI JOSE K. MANI (Kerala): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | also associate myself with the
mention made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
issue raised by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

MR. CHAIRMAN: Hon. Members, | go back three decades when | was the Member of
Parliament in the 9™ Lok Sabha. We used to have heroes of Zero Hour because they
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used to be extempore and they used to be very brief. Now, it is structured. Let us
confine to that. Now, Shri Satish Chandra Dubey.

PROF. MANOJ KUMAR JHA (Bihar): Mr. Chairman, Sir, can | just take 30 seconds
to speak with your permission ?

MR. CHAIRMAN: Okay, 30 seconds.

Y wehrer g g9 (NER): smexvii |umafy #8iey, S1Tue J31 I &I | a1 9
1 Hlep 1. . .(Faem™). ..

PROF. MANOJ KUMAR JHA: Sir, as per established norms, a State subject,
particularly, law and order is never taken up in this House. ...(/m‘errupz‘/ons)... Every
Member, my senior colleagues, would accord and would stand in affirmation and this
is against.... ...(Interruptions)...

MR. CHAIRMAN: Now, Shri Satish Chandra Dubey. ...(Interruptions)...

Deteriorating law and order situation in Bihar

it wchter 95 g9 (W) : snexviia wvafty wEIed, A I 3 &Td § a1d I8
BT "I fSaT, UG forv MU =ydre|

HBIgy, # f98R I 4 Usd $© A€Ml 9 8l I8 &1, <, Sdhdl, TAhR
3R TTAR S TR AHA IR ATYh] T ITHE BRI ATedl g1 G B8R B
ST S¥1 3R HEHl g8 21 71 S d fhaa! &1 81 S, fh¥ids |12 e uTe 8l S,
{5 =31 &7 3UERv 81 ST, foelt 1 & i ud1 78 B 981 W &7 "igld 9+ gl 2,
T Bl BT Bl I 8 g9 & a8 BT ameHl b1 wR A e Rl el
2 l...(AE). .. 1990 ¥ TG 2005 TP P ATATRTA H ST FIAT HRAT AT, AT HAL
I8! 81 V8l Bl 02 fawwR, 2022 &l 39R T8 7ol ufegq IRl § RS d
STURTIERT §RT R qRYE & qHTafcr yearefl 27 I1o13T HdarRaid B el HRDR &
B N M1 37T f&. . .(TFe)....

PROF. MANOJ KUMAR JHA (Bihar): Sir, this should not go on... ...(Interruptions)...

1t I 11 SR (I8 R): HMUNT HB IS, URFIRT &l 94 AMS| ... ([qET). ..
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MR. CHAIRMAN: Hon. Members. ...(Interruptions)... Hon. Members, | can..
...(Interruptions)... Hon. Members, kindly take your seats. ...(Interruptions)...
Kindly... ...(Interruptions)... Kindly take your seats. ...(Interruptions)... Kindly
resume your seats. ...(Interruptions)... Kindly take your seats. ...(Interruptions)...
Hon. Members. ...(/nz‘errupz‘/ons)... Hon. Members, can | appeal to you?
...(/nterrupt/ons)... It will never be nice for me to every time make an appeal.
...(/nterrupt/ons)... Can you imagine my pain? | am getting input from everyone all
over the country. What happens here, you will get from select category, | will get from
everyone. As an exceptional situation, | gave the hon. Member thirty seconds. | hope
he would make his input. We are not to ignite things. We have to douse fire
everywhere. If we become the epicentre of it, where will it lead us? | have indicated
that you shall never have a grievance to put across your point. There are rules
available and mechanisms available. There is no Member in the House, and | say
without fear of contradiction, who has reached out to me and has not had his say on
that day. | am, invariably, accommodating him or her. If | find that a Member is not
here, | skip that name, look at when she or he is here and give the platform. Please
follow decorum. | will be very patient. | will be very persuasive. | will never take a
judgemental view. But | have your strength. Once | take a judgemental view, friends,
pardon me, | do it on your strength, | will not reverse it. It will be a tough call for me.
| am sure, you will help me act as a rational mind. | will respect your sentiments. We
have two very distinguished people in the House by way of their designation, the
Leader of the House, the Leader of the Opposition. We have the former Prime
Minister. | have declared on the floor of this House that these three hon. gentlemen,-
-one of them is not here, Dr. Manmohan Singh--if they rise, | will not look at the rules
book. | said so in your presence, and all of you have access to them. My ears will be
open to most difficult situation coming from this side, this side or from them. But if
you start making it the way you are doing it, you are entitled; do it in my Chamber. |
come at 10 o'clock everyday. | am available here during lunch. Do | take it now that
we will exemplify our conduct to a level that everyone will say, ' Yes, Upper House is
a role model of decorum, discipline" ? It is a theatre for dialogue, debate, deliberation
and discussion. Thank you.

Y welter 9 g9 : W), Ufw dURY § TRBICIRIST & TRIRAT & gRT TR uRve &
[HTgfT grefl, Iorer SfaRdd @ el R R &1 B af Te| W7 o forel
IR & UF Bled daad, GIo 961 &I g1 & T3l 7 AR 1 fiA-38=
THAIBITS §b BI ST Bl Tg| WITAYR H A3 ARSI DI Poalel A PHIC-BIC DR
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AR 1 11 ..(FEU)... * H 3O T8 BRAT °Ted g b § Fcdmgg &l oxdl,
YYRYT ...(FGLT)... TITIE D G-, FURY H 37T § AR I Ul =1 bl * 59
1 3T $B 7181 81 FahdT 21 ...(FIHM)... TER & WReR gaR) a1 Goft 728,
..(TAIM)... 3R B 39 TS+ ¥ 97d I 781, T MMRIX BBl X ? ...(HauH)...
oY e ARal § % 39 W UBd IRd 59 99X & e fHar s
...(FAYUH)... IS .. (TIET)...

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the issue raised by the
hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, they are...(Interruptions)...
i} SR A9 (e ): R, TS TRID] T &l ...(FILH)...

MR. CHAIRMAN: Hon. Members, one second. ...(Interruptions)... Would you take
your seat? Hon. Members, | think, all that | said has not been appreciated. If
someone engages into an act of indiscretion or something that is not expected, that
can happen; | am here to look. | am here to visit that person with exemplary
consequence. | have gone to the extent of saying that | can be judgemental. You
don't allow me! If the hon. Member has said something, | will examine it completely.
But if you are on vyour feet physically, and do it, that is never done.
...(Interruptions )... Please. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, it has come on record. It has come on the television. It
is already said. ...(Interruptions)...

MR. CHAIRMAN: Jairamyji, you know it more than | do. Even when things come on
record, there are consequences that emanate. Things cannot be examined in the
heat or passion. If a point is raised, if anyone has a grievance with respect to anyone
making a reflection here, take recourse to rules. And even if you do not take recourse
to rules, on my own, | will examine. | had the occasion to indicate a day before that
two of the hon. Members came with identical Special Mentions. | am looking into it.
My office is doing more work for it so that we bring about synergical approach. Now,
Dr. V. Sidasivam... Yes, Dr. Sivadasan.

"Expunged as ordered by the Chair.
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DR. V. SIVADASAN (Kerala): Yes, Sir.

MR. CHAIRMAN: And, | know, | don’t believe in Shakespeare who said, 'There is
nothing in name'! Everything is in name, Dr. Sivadasan, go ahead.

Need to develop libraries throughout the country

DR. V. SIVADASAN (Kerala): Respected Chair of this august House, | am coming
from Kannur, from Kerala State where the largest number of libraries are functioning in
India. The public libraries are the strongest public spaces in the world. Public libraries
should be developed as a community centre, for the knowledge production, skill
development, entertainment and physical education. But, in our nation, the number
of libraries is very less and the conditions of existing libraries are not at all good.

Sir, in various parts of the country, the local-self-governments are giving some
assistance to the public libraries. In rural India, the libraries are working because of
this assistance of the local-self-governments. But the Union Government is not giving
any financial assistance to the State Governments or the local-self-government for
public libraries and public cultural institutions in rural area. Earlier, local-self-
governments had some income through their collection of tax like entertainment tax.
Even though it was a meagre amount, it is now taken by the Union Government
through G.S.T. Sir, then how will the libraries function or how will the libraries
survive? Sir, look at the salaries of the librarians in the public libraries in our country!
They are getting very meagre amount in the name of honourarium. It is given by the
State Government. The Union Government may allocate proper amount for the salary
of the librarians in public libraries in rural India. Sir, the amount of salary of the
librarians in public libraries, in local areas should be increased. The Union
Government should provide sufficient amount of funds to the States, for resources to
the libraries and see to it that the basic facilities are ensured for the librarians. Some
libraries in the Kerala are functioning exceptionally well through the initiative of the
common people. But in many other parts of India, the situation is very different.
Libraries can play a very major role in emancipating the Indian people from illiteracy.

DR. JOHN BRITTAS (Kerala): Sir, | associate myself with the issue raised by the hon.
Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the issue raised
by the hon. Member.
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SHRI JOSE K. MANI (Kerala): Sir, | also associate myself with the issue raised by the
hon. Member.

SHRI A.A. RAHIM (Kerala): Sir, | also associate myself with the issue raised by the
hon. Member.

PROF. MANOJ KUMAR JHA (Bihar): Sir, | also associate myself with the issue
raised by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the issue raised
by the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, | also associate myself with the issue raised by
the hon. Member.

SHRIMATI PRIYANKA CHATURVEDI (Maharashtra): Sir, | also associate myself with
the issue raised by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
issue raised by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRI JAWHAR SIRCAR (West Bengal): Sir, | also associate myself with the issue
raised by the hon. Member.
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SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

it Sa e’ (STR UKD : {1y, H 9l AFFI 9eRI §IRT 331Y Y vy | Wi
I G DR G

MR. CHAIRMAN: Now, Shri Neeraj Dangi.

Need to allocate a separate budget for Saansad Adarsh Gram Yojana
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SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, | also associate myself with the issue raised by
the hon. Member.

SHRI G. C. CHANDRASHEKAR (Karnataka): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, | also associate myself with the
issue raised by the hon. Member.

DR. L. HANUMANTHAIAH (Karnataka): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the issue raised
by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the issue raised by the
hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the issue raised
by the hon. Member.

SHRI ABDUL WAHAB (Kerala): Sir, | also associate myself with the issue raised by
the hon. Member.
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SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the issue
raised by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the issue raised by the
hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRI' M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

Need for capacity enhancement to deal with cyber-attacks

DR. AMAR PATNAIK (Odisha): Sir, | will be very brief. Yesterday, the issue of cyber
attack at the All India Institute of Medical Sciences at Delhi was raised. My thought
on this is that it should not be treated as an isolated incident of a cyber attack.
Currently, the figure states that 77 per cent of Indian companies were hit by cyber
threats during the festive season of 2021. That was from the McAfee Enterprise and
FireEye report. The National Cyber Crime Reporting portal saw a rise of 15.3 per cent
in reported complaints during the second quarter of 2022 compared to the first
quarter. That is about 2,37,658 complaints. So, it is a rising issue of concern and it is
all the more important because we have been entering various PPP models not only in
the medical sector, but Railways, Airways and various public facilities and public
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utilities. The point here is, we have to look at this issue from three points; one,
whether the current existing IT Securities are adequate; two, whether they can be
recovered. Actually, we should not stop at this. We have to also think about business
continuity planning. How fast the normal operation can be restored! It is not adequate
just to recover the IT system. In the AIIMS case, this is what is happening. There are
long queues at OPDs, at the billing counters and the doctors also do not know what
to do. Therefore, the most important thing here is, we publicly declare our business
continuity plans in the event of attack on our servers along with mechanisms that
establishes the time line for resuming the normal operations. This is what happens in
the United States, this is what happens in the UK and we should take the advantage
of G-20 to raise this issue for international collaboration on this particular aspect. |
re-emphasise that what is more important is to how quickly we recover the critical
operations of the hospitals and also the time taken for the full scale operation. That
should be publicly declared. Not just the Government should do, but all private
sectors should do. Currently, we have the National Cyber Security Strategy, 2020
which is really appreciable because Government has brought it out, but the structure
has not really come up. | would appeal, since the hon. Minister is here, to make this
structure very robust and then it would actually become very useful for the economic
activity in this country. Thank you very much.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | associate myself with the issue
raised by the hon. Member.

SHRI VIVEK THAKUR (Bihar): Sir, | also associate myself with the issue raised by the
hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the issue raised
by the hon. Member.

SHRI JAYANT CHAUDHARY (Uttar Pradesh):  Sir, | also associate myself with the
issue raised by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the issue raised
by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the issue raised by the
hon. Member.
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SHRI P. WILSON (Tamil Nadu): Sir, | also associate myself with the issue raised by
the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

Need to provide reservation to backward classes in proportion to their population

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, this year marks 75 years of India's
Independence. While these 75 years of India's Independence signify the immense
progress in the country, the reality remains that Independent India has failed to ensure
any meaningful upliftment of backward classes in the country. Even today, the long
standing aspirations of the backward classes to have equitable opportunities in all
spheres of life remain unfulfiled. Every citizen of this country is grateful to Baba
Saheb Ambedkar for granting reservations in proportion of their population and it is
the Scheduled Castes and Scheduled Tribes who are all very happy today. Because
of reservations, they are treated on par with the other communities in this country and
the upliftment could be possible. But, unfortunately, the Backward Classes in the
country have unjustifiably been left out from the fold of caste enumeration and
proportionate reservation. They have also been denied reservation in Parliament,
State Legislatures as well as in higher judiciary. Even though the Backward Classes
constitute more than 50 per cent of country’s population, reservation is still capped at
27 per cent.



[ 9 December, 2022 ]

Just last month, the Supreme Court held that ceiling of total reservation of 50
per cent is flexible and breaching of this ceiling would not violate the basic structure of
the Constitution. Therefore, there is no legal hurdle before the Government as far as
reservation to Backward Classes, in proportion to their population, is concerned. The
Government of India can provide reservation to Backward Classes in proportion to
their population.

Sir, decades of gross injustice suffered by the Backward Classes cannot be
undone. But, however, remedial measures can be undertaken. We can ensure a
holistic upliftment through proportional reservation.

Sir, it is my sincere request to the Government to take up reservation to
Backward Classes in educational institutions, public employment, legislature as well
as in higher judiciary. Thank you.

DR. SASMIT PATRA (Odisha): Sir, | associate myself with the submission made by
the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the submission made
by the hon. Member.

PROF. MANOJ KUMAR JHA (Bihar): Sir, | also associate with the submission made
by hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the submission made
by the hon. Member.

MR. CHAIRMAN: Shri H.D. Devegowda.
Drinking water problem in Karnataka

SHRI H.D. DEVEGOWDA (Karnataka): Sir, may | kindly sit and make my
submission ?

MR. CHAIRMAN: Yes. Please.
SHRI H.D. DEVEGOWDA: Sir, drinking water in Karnataka is a major problem. | don’t

want to hurt the feelings of anybody in this House. But, how Karnataka has been
suffering for drinking water and how we are fighting this battle is known to everybody.
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Sir, things are going from bad to worse. Water level in Karnataka is going
down day-by-day. We have approached the Union Government and also approached
the subsequent rulers of Karnataka. Sir, Mekedatu is one of the prime issues to
construct a dam in our own area, not to encroach any area in other States.

SHRI VAIKO (Tamil Nadu): Sir, we will be the worst affected State if Mekedatu is
constructed. We are the affected State.

SHRI H.D. DEVEGOWDA: Sir, if anybody wants to speak, they can also speak. | can
answer all those points which other friends are going to raise. | will sit in this House
and | know what is going on.

Sir, one small area, Mekedatu, is not encroaching land of any other State. We
wanted to construct a small dam in our own State and they are objecting!

Sir, Karnataka is water-deficit State. There are so many issues pending before
the Government of India which we are demanding for clearance, whether it is
Tungabhadra or Mahadayi or old Mysore. Sir, today, we are begging drinking water
for nine districts of old Mysore. Let anybody question this.

Sir, | am making this request to your goodself to see that the problem of
Karnataka must be solved. This is my only request. | have come here to only see that
the problem of Karnataka, whether it is Mahadayi or Mekedatu or old Mysore, is
resolved. Thank you.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the submission made
by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the submission made
by the hon. Member.

MR. CHAIRMAN: Now, Zero Hour is over. We shall now take up Question Hour.
Question Number 31.

SHRI P. WILSON (Tamil Nadu): Sir, my Zero Hour is listed for today.
...(Interruptions )... Sir, you can permit this on Monday. ... (Interruptions)...

MR. CHAIRMAN: We will accommodate. Now, Question Hour. Question No. 31.
...(Interruptions)...
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SHRI P. WILSON: Sir, my name was not considered for Zero Hour.
...(Interruptions ...

MR. CHAIRMAN: We will accommodate it. ...(Interruptions)... We will
accommodate it. ... (Interruptions)...
Question No. 31. Shri Digvijay Singh, not present. Next, Dr. Sasmit Patra.

12.00 Noon
ORAL ANSWERS TO QUESTIONS
* Q. No. 31. [The questioner was absent. |
India China trade relationship

*31.  SHRI DIGVIJAYA SINGH: Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) whether it is a fact that China is India’s largest trade partner;

(b)  the value of goods traded with China, including details of imports and
exports, year-wise from Financial Year 2019 till date;

(c) the details of India’s trade deficit with China, year-wise from Financial
Year 2019 till date;

(d) the reasons for India’s increasing reliance on Chinese imports for capital
goods and Intermediate goods; and

(e) the reasons for India remaining dependent on Chinese imports for
chemicals and electronics despite PLI schemes for the same?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): (a) to
(e) A Statement is laid on the Table of the House.
Statement

(a) No. The largest merchandise trading partner of India in 2021-22 was United
States of America.
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(b)  The merchandise exports from India to China have increased from USD 11.93
billion in 2014-15 to USD 21.26 billion in 2021-22, showing an increase of 78.2 % over
the last six years. The merchandise imports from China have increased from USD
60.41 billion in 2014-15 to USD 94.57 billion in 2021-22, showing an increase of 56.54
% over 2014-15. The growth in imports from China in this period have declined
compared to the period prior to 2014. Imports had increased from USD 7.10 billion in
2004-05 to USD 51.03 billion in 2013-14 exhibiting increase of 618%.

(c) The trade deficit with China since FY 2014-15 is as follows:
(Values in USD billion)

FY 2014- | 2015- | 2016- | 2017- | 2018- | 2019- | 2020- | 2021- | 2022-23
15 16 17 18 19 20 21 22 (Apr-Oct
(P)

Export 11.93 | 9.01 |10.17 |13.33 [16.75 | 16.61 | 21.18 | 21.26 8.77

Import 60.41 | 61.70 | 61.28 | 76.38 | 70.31 | 65.26 | 65.21 | 94.57 60.27

Total 72.34 | 70.71 | 71.45 | 89.71 | 87.06 | 81.87 | 86.39 | 115.83 | 69.04
trade

Trade 48.48 | 52.69 | 51.11 | 63.05 | 53.56 | 48.65 | 44.03 | 73.31 51.50
Deficit

(Source: DGCIS)
*(P) is for provisional

The trade deficit with China in 2004-05 was USD 1.48 billion, which increased to USD
36.21 billion in 2013-14, an increase of 2346%. Against this massive increase, the
trade deficit with China has since increased by only 100% to USD 73.31 billion in
2021-22.

(d) Most of the goods imported from China are capital goods, intermediate goods
and raw materials and are used for meeting the demand of fast expanding sectors like
electronics, telecom and power in India. The rise in import of electronic components,
computer hardware and peripherals, telephone components, etc. can be attributed
to transforming of India into a digitally empowered society and a knowledge economy.
India’s dependence on imports in these categories is largely due to the gap between
domestic supply and demand.
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(e) The raw materials in form of Active Pharmaceutical Ingredients (APIs) and drug
formulations imported from China are used for making finished products (generic
medicines) which are also exported out of India. The electronic components such as
mobile phone parts, integrated circuits, video recording or reproducing apparatus etc
are used for making finished products (e.g. mobile handsets) which are also
exported to other countries. The PLI schemes in API/Bulk Drugs/Key Starting
Materials and Large-Scale Electronics Manufacturing have been launched by the
Government recently and have started delivering results. The PLI schemes will
reduce dependency on imports and make India a competitive destination for
drugs/electronics manufacturing and create more domestic champions apart from
giving boost to Atmanirbhar Bharat.

The PLI schemes have started showing results and some examples are enumerated
below:

(i) PLI Scheme for Large Scale Electronics Manufacturing was notified on 1st April
2020 with targeted segments being mobile phones and specified electronic
components. The PLI Scheme for Large Scale Electronics Manufacturing has
attracted large investments from global and domestic companies manufacturing
mobile phones and specified electronic components. The production as well as
exports of mobile phones have increased. The imports of mobile handsets have
decreased from Rs 48,609 crore in FY 2014-15 to around Rs 11,209 crore in FY 2021~
22 whereas the Mobile phone exports from India touched the USD 1 billion mark (over
%8,200 Crore) for the first time ever in September 2022. In FY 2022-23, mobile phone
exports have increased more than USD 5 billion till October 2022 against USD 2.2
billion in 2021-22 during the same period. PLI as an instrument has reduced India’s
dependency on China.

(i) Under PLI for API, a total of 51 applicants have been approved with a committed
investment of Rs.4138.41 crore and expected employment generation of around
10,598 persons. Industry has responded well and the actual investment up to
September 2022 is Rs.1707.37 crore

(i)  Under PLI Scheme for ‘Medical Devices’, total 21 applicants have been
approved, with a total committed investment of Rs. 1058.97 crore.

(iv)  Under PLI for Pharmaceuticals, 55 applications have been approved with total
committed expenditure of Rs.17,425 crore and actual investment up to September
2022 is Rs.15,164 crore with 261 manufacturing location commissioned.

(v)  Under PLI for Telecom and Networking Products, in order to facilitate Design-
led manufacturing for 5G products and to enhance the scope of the scheme,
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amendments were made in the PLI Scheme Guidelines with effect from 01-04-2022.
Approval has been granted to 42 companies, including 28 MSMEs, under the
scheme, out of which 17 companies have applied for additional incentive of 1% under
design-led manufacturing criteria. These 42 companies have committed investment
of Rs. 4,115 crores over the scheme period. For Telecom and Networking products,
as on 30-09-2022, there is sale of Rs.14,735 crores with export of Rs.8,063 Crores
since 01-04-2021.

(vi)  Under PLI scheme for High efficiency Solar PV modules, under tranche 1 of
scheme, letter of awards has been issued to 3 successful bidders in Nov./Dec 2021
for setting up 8.737 GW capacity of fully integrated solar PV module manufacturing
units which involve setting up of manufacturing units for polysilicon, ingots-wafers,
cells and modules. The manufacturing capacity is scheduled for commissioning
around end of 2024.

The PLI schemes have been rolled out and the manufacturing units are in the
process of setting up capacities. Good results are already visible in sectors like mobile
phones, and we would see positive developments in the other sectors in the recent
times also.

DR. SASMIT PATRA: Thank you, Mr. Chairman, Sir, for this opportunity. Firstly, |
would like to thank the hon. Minister for the efforts made in terms of reducing the
trade deficit between India and China in terms of trade actually happening. And, as
compared to 2013-14, as the hon. Minister has mentioned, the trade deficit has come
down in terms of percentage, though in absolute terms, it is still high.

Sir, through you, | would like to know from the hon. Minister what steps the
Government is taking to reduce the trade deficit between India and China. And, how
the PLI measures and the schemes would really help in terms of reducing this trade
deficit? What is the expected forecast trade deficit in the next few years?

SHRI PIYUSH GOYAL: Hon. Chairman, Sir, | think, this is very, very important
question, but my esteemed colleague is possibly in other activities. So, we do not
have the privilege of having him here to put me the supplementary question. But, |
am grateful that Sasmitji has highlighted this issue.

Sir, | will just take a minute to give a little perspective. India-China trade, if one
goes back 22 years, around 2000-01 was barely 2 billion dollars. It was only 2 billion
dollars in 2000-01. And, that position continued until 2002-03, when it increased, at
best, to about 5 billion dollars. At that time, the trade deficit was consistently just
about one billion dollars. So, if | look at 2000-01, it was just 661 million dollars; in



[ 9 December, 2022 ]

2001-02, it was one billion dollar; in 2002-03, it again reduced to 800 million dollars; in
2003-04, it was one billion dollars. And, this was the general trend in Indo-China
trade. | don’t know what happened after that. It is a matter for debate and research.
But, suddenly, after 2003-04, one billion dollar trade deficit, over the next ten years,
increased to 36 billion dollars. And, the entire country, in a way, became a large
market place, inviting sub-standard, opaquely-priced, non-transparent valued goods
into the country in a big measure, because of which our imports increased from 4
billion dollars in 2003-04 to 51 billion dollars in 2013-14. And, in a manner of
speaking, we opened ourselves to a large number of dependencies on China, which
we have suffered for years. As the economy grew and country prospered, we became
dependent on them even for the products, which at one point of time, were
India’s strength. For example, hon. Chairman, Sir, we used to export to the world the
active pharmaceutical ingredients (APIs). We had plants in India that manufactured
high quality APIs. Sadly, we gave up that entire industry to China and landed up in a
situation that when | was discussing the RCEP at the RCEP Negotiations, and | was
attacking the Chinese side that why were they allowing such sub-standard goods and
how they were allowing low-priced goods because many a time we did not have any
idea how they were making goods at a price even lower than the raw material cost in
India, he said, "Sir, your industry is dependent on us, if | don’t give you these two
billion or three billions of APIs, your ten billion dollars pharma industry will collapse ", |
actually realised that we have, over ten-twelve years, lost India’s competitive strength
in very critical areas. And, that is why this Government focussed on Make in India
initiative.  While, of course, with economic growth and prosperity that demand for
goods is increasing; and, we do not have sufficient capacity, as yet, in India to meet
this large demand for goods and services, a lot of capital goods industry got killed in
that ten-year period. Because of which, today, a lot of capital goods, electronic
goods, where we never promoted our industry, they all became dependent on
Chinese imports. ..(Interruptions)..

S} SRR Y9 : IR, g2 eI | i1 a1y, T R A9 S IS 2

SHRI  PIYUSH GOYAL: It is only the Modi Government which
recognised.. (Interruptions)..

S} SRR Y9 : IR, I AT WIYOTETSi 2

SHRI PIYUSH GOYAL: Sir, it is a very important subject. .. (Interruptions)..
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S} STRIRTY YW : IR, I R AN B

SHRI PIYUSH GOYAL: My hon. friend, Jairam ji, appreciates the gravity of this
subject, and, | hope you are not holding a brief for somebody who is dumping goods
into India. It is important that the country recognises and realises how we have
become dependent on a country which has inimical interests and how this
Government has, through a number of initiatives today, focussed its attention on
promoting Make in India. We have introduced Production Linked Incentive schemes
wherein for semi-conductors, we are giving Rs.76,000 crores, and for 24 other
sectors, we will be giving as Government of India, Rs.1.97 lakh crores as support to
Indian industry. For the first time, there is such a large measure of support at the
Central Government level to promote domestic manufacturing, make our
manufacturing competitive and start reducing imports of China. ...(/nterrupz‘/ons)...
| will just give one example, Sir. Mobile phones - India used to import almost 100 per
cent of mobile phones. We had only two plants doing mobile phones in this country.
..(Interruptions).. Thanks to the PLI Scheme, today, we have over 200 companies
in the mobile phone ecosystem. ..(Interruptions).. \We are now not only producing
for India but we are a large exporter of mobile phones also.

11 997 < T[T : ST Sfl, I8 Sl U9 &, S99 Y- b $UR &iH BT is not the
solution. BHIXT dTg- éﬁw%l'\_rﬁﬁ@' o a7, a_s'ﬂ'ﬁf 2004-05 ¥ dHNET one-and-a-
half billion dollars 21T, ST dg R 319 115 fafera STeR 81 T Bl

7t IR et : T8 W), el 2

SHRI PREM CHAND GUPTA: | am talking about total trade. And, the trade deficit is
$73 billion, which is the highest since last 20 years. In any case, | am not blaming. At

one point of time, X1 AT I T ATT SI1d o, TSI-g9! GHETAIS g1 Sireil o,
I8l Wiie Qﬁ, and, China, thus, became a manufacturing hub for the world.
We are also dependent on Chinese products. What are we doing? You have

introduced the PLI Scheme, and, in some cases, it is successful also. In China, two
lakh people are employed by one factory. But, because of Covid restrictions and
other problems, like political issues, in China, etc., many multi-national
companies.....

MR. CHAIRMAN: Put your supplementary, please.
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2 99 9 AT : ART U 8 [P ARPR 59 IR H P8 Ul Wi g1 b Sl e
3T A=G R 89 d81 A IS =Te! 8, d U1 HGHFaRT g4 d8] A SSThR
TR IS o 3| 1) o A=, amgels, SSIMIRNIT, HIRRIT ffe § ST 38 &1 Why

can’t we bring them here?

it IR RIS : AT QHTITT A led, I A1 59 dRIIDHdT DI TOIRSIGTS a1 B
b, Rifd MU Tat wal b s Afermd &1 Sfhiie 21 R &8 faraa & ad
2014-15 § 48 faforas &1 SfhRic fiaar 8, a1 SH! AoReiEs 81 &) dAdhd|

(TAYT)... H &9 T4 BT q1d T8l DR V8T §1 TR AT < DI & Bl 8 WH DR
S, 1 S DT &A1 BT ITUT ST R H FHY T 2 ....(FILT)...

MR. CHAIRMAN: Hon. Member, please sit down.

31l ORI M : 931 oI & b dle Si]T T8Nl ugdl 21 9 9HY Y I ARBR H 9
IE 3T 974 &

T8t I 91 © b STt wrafeai ars+r 3 Selidhe &RA1 918 Y8l 8, I8 Uh W
I §, 3MaRATSE Bls e dal BT ©, JANATSS hls AT d Tal Bl Bl
MR = Wl 981 | Wi 4€ T [HAT 21 1 Uisde 919 Arede Mol &5 & a1y
] B Udh hdl HHC EFIT?Zﬁ, Steering Committee for Advancing Local Value-
Add and Exports. STt 815 & AT & 12T AolTg - AR B & 3MSSichTs [hdT T
o Fa1-1 Five feagedicst & f4g § &R fhd=1 9uic 37 9 9Rd &1 3T W &)
bl 81 S f2A1d A Bl §U I8 YIUHaNTS Wbl fEuirs ol 1 Pls = U Hhdflst
I T8 T 81 NI, s=vcde YHISH & H1egd | ol & foTT 3msesid T,
S@H b I AU @I JAATSH B V8T &l AY Bt &1 32l g Sif Yeb agd
gfear Widhsaey Bl YAIC B I Jileldl ATY &1 U8ell IR 39 <2 H il 811 [
76 BOIR HRI 1% Td Aaex & folg 81 89 I18d & fh 89 AT 9RA &1 91 <
S YR ¥ 91 30 54 (999 81 HBled, B9 dig-ave & & foy 21 afs
39 AT, dI H U B¢ BT S§IET § Al g, ITH QX1 FATI JATaR FH Bl ST
ST 2% dieT-8% BIc-g3 $F R AR $I, ST $ ot H
STHT-SD] Ot § IR 7 B, dfedh SH! 77 d et {6 89 AR o) 961 Sl
DI AT FHI-8H qY 2014 H §o:7 b BT | firet &47...(HI &Y €El)... 99 & 9d
TR 3R U0 & 911 # S §U 1..(FALH)... Th-Ud ol Pl S Bl
B IS I AT 99 775 2 b <91 A1 A7 gan & IR Sl fAfes™ sdied &, R
3MMYR IR AT HSIdd 81 Feobell 2, d [AfeeT sl <1 # IR fby g 81 5oH
B9 WPl ol 8l &l § gHerdl § 6 99 IS0 WRaRI R S ARBR, HeH
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AreTesy T w30 &7 A= A1 Sl &b Iged H <21 Bl Foigd dIhd 991 2, fa9a 21fh
ERIDIR]

MR. CHAIRMAN: Before | call upon Dr. John Brittas, | would like to say, it is age-old
wisdom, 'brevity is the soul of wit." ... (Interruptions ...

SHRI JAIRAM RAMESH: It applies to the Leader of the House.

MR. CHAIRMAN: It applies to everyone, including me, and | would urge everyone, the
more homework we do, the brief we will be. ...(Interruptions)... One second. The
hon. Minister has been very focussed. So, don't take it that way. ...(Interruptions)...
The points are well taken from all sides. | would now call upon Dr. John Brittas.

DR. JOHN BRITTAS: Sir, you came to brevity only when it came to me.
...(/m‘errupz‘/ons)... Sir, the hon. Minister is very erudite, brilliant and a bit smart and
clever too. Sir, in his answer, in order to blame the UPA, he talked about the
percentage of increase, that is, say, 2,346 per cent increase has happened. He is
from the financial sector. He conveniently picked up the percentage here, and he
forgot the quantum. Sir, Prem Guptaji talked about 73 billion US dollars' trade deficit.
Sir, that is not the true picture. This year, the trade deficit is going to be all-time high.
It is going to touch 100 billion despite the so-called Atamnirbhar and incentive
scheme.

So my specific question, through you, is, this trade deficit cannot be dealt in
isolation. It is part of the ecosystem. The GDP results have come for the first half
year, and it says that there is a dip in the manufacturing sector. It means that we are
on the wrong path, and there is a Parliamentary Standing Committee Report in front
of him which talks about the so-called deficiencies which ...

AN HON. MEMBER: Question? ... (Interruptions)...
DR. JOHN BRITTAS: Sir, my question, he has to respond ... (Interruptions)...
MR. CHAIRMAN: Come to the question.

DR. JOHN BRITTAS: Sir, the Parliamentary Standing Committee talked about the
deficiencies, administrative and regulatory hurdles, inadequate and costly credit
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facility. What is that he is going to do to improve the ecosystem and also to act on
the specific suggestions from the Standing Committee ?

SHRI PIYUSH GOYAL: Sir, in a way, the hon. Member has confirmed exactly what |
have said. The fact that India became so helpless and our manufacturing sector
became so weak that having inherited a 48.4 billion trade deficit in the first year itself,
we have, in fact, been able to really rein in the deficit and not allowed the run-away
increase that was allowed by the earlier Government.

Having said that, Sir, the fact that the current year trade deficit is going to be
high is a sign of growing economic activity also. The fact that our imports from China
largely emanate from intermediate products on which we process and add value for
further export or consumption in the country, the fact that we are importing a lot of
machinery shows that the country now has started investing and gross capital
formation in the country is increasing. The fact that we are increasingly consuming
more goods will give confidence to new investors to invest in manufacturing, which
Prem Guptaji just mentioned, so that there is more manufacturing domestically. So,
this is a cycle. Investors keep watching what the demand is, what the consumption
pattern is, and when they see demand, when they see consumption, they import
capital goods, because unfortunately we have killed the capital goods industry in that
ten year period. We are now encouraging even manufacture of machinery. We are
seeing a revival of domestic indigenous start-ups, coming up with very good, bright
ideas to promote 'make-in-India'. On the other thing about cost competitiveness,
Sir, the Government has made a lot of efforts on the ease of doing business,
decriminalizing laws and reducing the logistics cost. PM Gatishakti is a unique
initiative, unparalleled in the world, by which we can do smarter and timely
implementation of infrastructure projects and bring down logistics costs.

MR. CHAIRMAN: Question No. 32.
Increase in prices of milk

*32. SHRI ABIR RANJAN BISWAS: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) the increase in prices of packed milk since 2019, year-wise and State-
wise;
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(b)  whether Government is aware that increase in prices of packed and
unpacked milk and dairy products affected the affordability of nutrients
for children; and

(c) if so, whether Government is taking any steps to regulate the prices of

milk, if so, the details thereof?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC

DISTRIBUTION (SHRI PIYUSH GOYAL): (a) to (c) A Statement is laid on the

Table of the House.

Statement
(a) to (c) The State-wise average prices of milk from 2019 till Oct 2022 as compiled
by the Department of Animal Husbandry and Dairying based on inputs from major milk
federations/ milk unions for both full cream and toned milk are at Annexure.

The prices of milk are decided by Cooperative and private dairies based on
their cost of production and market forces. The Government reviews and monitors the
milk situation in the country on regular basis but does not regulate the procurement
and sale price of milk in the country. Government, inter-alia, implements POSHAN
Abhiyaan in order to improve the nutritional status of children under 6 vyears,
adolescent girls, pregnant women and lactating mothers in a time bound manner by
adopting a synergised and result oriented approach.

Annexure
State-wise, year-wise (average) Sale price of milk of State Dairy Federations/
Milk Unions
(Rs. Per Litre)
State/UT 2019-20 2020-21 2021-22 2022-23 (upto
Oct 2022)
Tone Milk Full Tone Full Tone Full Tone Full
Cream Milk Cream Milk Cream | Milk | Cream
Milk Milk Milk Milk
Andhra 41.00 53.00 | 41.00 53.00 41.00 53.00 | 49.00 66.00
Pradesh
Bihar 37.00 48.00 | 39.00 50.00 41.00 52.00 | 44.29 56.43
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Chhattisgarh NR NR NR NR 45.00 NR | 50.86 NR
Goa NR NR NR NR 44.00 57.00 | 47.43 61.29
Guijarat 42.00 52.00 | 44.00 56.00 44.00 56.00 | 49.14 61.14
Haryana 42.00 52.00 | 46.00 56.00 46.00 56.00 | 50.00 60.00
Himachal NR NR NR NR 48.00 59.00 | 50.00 61.00
Pradesh

Jammu & NR NR NR NR 46.00 56.00 | 47.57 59.57
Kashmir

Jharkhand NR NR NR NR 44.00 NR | 47.29 NR
Karnataka 35.00 44.00 | 37.00 46.00 37.00 46.00 | 37.00 46.00
Kerala 42.00 NR | 46.00 NR 46.00 NR | 46.00 52.00
Madhya 38.00 48.00 | 42.00 52.00 44.00 54.00 | 48.57 58.86
Pradesh

Maharashtra 37.00 46.00 | 37.00 46.00 38.00 47.00 | 39.00 48.00
Manipur NR NR NR NR 40.00 NR | 42.57 NR
Meghalaya NR NR NR NR 56.00 NR | 60.00 NR
Mizoram NR NR NR NR 55.00 NR | 60.00 NR
Nagaland NR NR NR NR 47.00 NR | 51.29 NR
Odisha 34.00 NR | 40.00 NR 40.00 46.00 | 42.00 48.00
Pondicherry NR NR NR NR 42.00 NR | 42.00 60.00
Punjab 42.00 52.00 | 46.00 56.00 46.00 56.00 | 50.86 61.14
Rajasthan 40.00 50.00 | 44.00 56.00 42.00 52.00 | 45.43 57.14
Sikkim NR NR NR NR 50.00 55.00 | 52.57 60.86
Tamil Nadu 37.00 45.00 | 43.00 51.00 43.00 51.00 | 40.00 48.00
Telangana 42.00 56.00 | 48.00 62.00 48.00 61.00 | 52.14 68.57
Tripura NR NR NR NR 60.00 NR | 60.00 NR
Uttar Pradesh 42.00 52.00 | 46.00 56.00 46.00 56.00 | 49.14 60.29
Uttarakhand NR NR NR NR 42.00 48.00 | 46.00 57.71
Assam NR NR NR NR 51.45 NR | 53.63 62.89
West Bengal 34.00 50.00 | 34.00 50.00 32.00 50.00 | 47.43 53.43

Source: Department of Animal Husbandry and Dairying  NR-Non reporting

SHRI ABIR RANJAN BISWAS:
concerned, milk is a cheap source. From the reply given by the Minister, it seems

Sir, we know that as far as child nutrition is

that he is heavily dependent on the Poshan Scheme. | would like to bring to the

notice of the Minister that this scheme has not been a very good success. They have
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a target of arresting stunted growth to 25 per cent by 2022. The current NFHS-5
figures show that it has achieved only 35.5 per cent. That is just an example, Sir. |
may again repeat that milk is a cheap source of nutrition for children aged below six
years. The Minister has said that the Government does not regulate milk prices.
Does the Minister intend to do something more to help out in this case the people,
especially children, of the lower income group?

SHRI PIYUSH GOYAL: Hon. Chairman, Sir, milk prices traditionally in the country
have been deregulated, are determined by demand and supply and also we must
bear in mind that half the country's population is associated with the agriculture
sector and income from dairy, income from milk produced by them, is a very
important supplementary income that helps the farmers of this country, our
annadatas, to provide a better future for their children. Having said that, Sir, the
Government is very conscious of its responsibility towards the nutrition of its
children and, therefore, we are implementing the Poshan Abhiyan under the Ministry
of Women and Child Development, which provides support for children below six
years of age.

MR. CHAIRMAN: Second supplementary.

SHRI ABIR RANJAN BISWAS: Sir, | would be putting my second supplementary
question, but as | said, the Poshan Abhiyan has not been a good success and hence |
was asking if Government intends to do something more.

MR. CHAIRMAN: All right.
SHRI ABIR RANJAN BISWAS: No, Sir. This related to the first part.
MR. CHAIRMAN: Okay. Have only one part!

SHRI ABIR RANJAN BISWAS: Sir, this is my second supplementary question. As per
the answer and as per several news articles, milk inflation increased to 7.7 per cent in
October, 2022. | would like to know if the Minister has requested or intends to
request the Finance Ministry to remove the five per cent GST on curd, /assi, buttermilk
and 12 per cent GST on condensed milk, butter, ghee, cheese, etc., for easy
accessibility to the lower income groups.
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SHRI PIYUSH GOYAL: Sir, the question doesn't relate to me directly. It is a matter
concerning the Finance Ministry along with the Finance Ministries of all the States.
GST Council is not of the Central Government. It is a Council of all States which
collectively takes decisions in their collective wisdom. | would like to share with the
hon. Member that a lot of this emanated from the demand from Industry itself to have
a small GST component because a lot of the inputs that were going in for packaging,
transporting and the entire distribution chain for milk products have GST being paid
on them and they were losing the input credit. So, really the consumer prices have
not gone up at all because of GST. They have been able to take the benefit of input
GST credit and netting it off against the GST input. So, | think it would be good if the
hon. Members study the impact of GST in the context of input credit also.

SHRI SANDOSH KUMAR P: Sir, as per the annexure attached to this reply, it is
evident that in most of the States the prices have shot up. So, | would like to ask the
hon. Minister: Is there any corresponding increase in the income of farmers ?

SHRI PIYUSH GOYAL: Sir, since | have given three years' data, you will find that the
increase over three years is not very significant. By and large, prices have been
stable. Because of the global situation, the demand is increasing significantly and the
prices have gone up in a small measure. We are still monitoring the situation to
ensure that it is orderly. We are fortunate to have the Ministry of Cooperation which is
supporting the cooperative sector and helping the farmers in getting a major chunk of
income out of sale of milk. It is also supporting the farmers in a big way. Amul, for
example, from Gujarat has been a big success story which has helped farmers,
particularly women farmers, get income out of sale of milk. So, the fact that the milk
prices have gone up slightly is actually supplementing the Government's effort to
support the increase in income and double the income of farmers.

SNt gva fRErE) : 991 FuIfa w8iey, ¥ 991 @30 Sff Bl §9 919 & forg

TG 1 ATl § [ ...

it T : 39 At He T 4foy|

it aear frarst : W), H UD BT g1 WRA (439 H 9 931 5 SIGd < 99 11
g, ST H AR #3l1 FEIed | ST I b 9Ra # ufifes fohan gor Ica=
BIAT § AR fha1 g f[dodr 87 Riifd qa STeT fHade gg 4 81 8l 8 3i”

fH¥Tl ! SHY &1 JhET 2|
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#t IRIY TR : W), 99 W 991 P T ol 9N i WReNH BUTell Sl 8, Sl
FRIUT, TYUTe 3R SIT A3 B Rd ¥ g9 99 THM W) 34 8Idl 8 3IR”
IRTT H {2 1 FaA I91 8 TGP Q¥ I BT 714 Al J3I el 8 [ N qa &
BN 9SH Bl &1 A1y

ATae ®Ig SR 81 Bl 8l FdrEae & IR H S &1 By SIHeR]
HRAR ABIY MRS 7 a7 feurcHe # ot 8, a1 991 q_71 favard & 6 agi &1
f$fegae TeMfREeN S99 W a9y SRals &Rl 8N, A IFd W T
TR ¥ 89N IRy B1H HRAT 2l TR AT S 98iey &l dIg a9y
SIF&RT & 6 P8l fareae 81 81 8, B [Hdde $R I8 8, Al 89 39 IR AR 3
e HRATS BT

S8l dh g8 b IeqTa Bl d1d | AT g1 H 89 T I g9 Ie1Gd <9l &
B9 23 U2 Y T IUTGT DR & 3R 2021 H 1,984 AR T4 IT1 STHT &1 BAR
ARG T gY Bl G §all, ST e, I 8,32,000 BRIS ¥UY & 3R IS
aTferepier UaT WY foam ol et g

1 769 ST : WX, 519 §Y P G GG 5, Al (AT DI goIc AR I B AW IRARI b
TR BT gt A favrs S 2l

it [T : T =gl ofl, # e g gl

i} e TSI : AU A6 & B AR ol &, R ..(FALH)... AR, GY P M g Pl
Ueh & BRI ...(FALH)... AR, Teb e | H A1 31 SiY b1 eare 1 =g 9w,
Y P T 91 DI Yeb G DRI I8 Y&l & fb Blex UIgAST 39 o2 § fUsdl g1-di
ATl H WTADPR 95 9¢ & 4] ORI BT 5156 ATl ORI 59 9% P §F b IqTGA
H {9 3T B, Aol T A 7, ifde 39 Jorid @ ) fUwel 1 |1t # Sl %l
YTSST BT TRAT ST 1T 2T, 98 Th ARG, BN SO ...(FGLT)...

it Ty : 37TY Wl e gy

S} XTEE TS ¢ R, WRT AT I8 & b YRT GRBR Bl 39 §1d BT STl T fh Biex
UTeST 96 dTal &, STV S81+ 31191 I 1 ATl Ugel Uh. UY.37Io1... ...(AIET). .
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fepar o |guTafer SfY, g1 ATl § Ueh |l gl ISeeR el garl, o Rt e
ITSHST 3R i} AR IR €T o1 o1 3R fSeh] G sifeciiaed Jg! T FHTafd
qEIed, H A /A S § ThUIeiST & IR H g agl

£t IR I : IR A IS, 39 1 A 9E | 3726 91 $El 8, olfthd 3R
d 3 JA%ATEI AR ARGTSH & Ieol Ga AT YHUISIST & 997 o, Al <2 BT HAl
BTl

JUTIY FBIGY, IRBR AR HBiex b SHUR R0 Gt 21§D ST Hisx
&I BH HEGH B, A1 99 IR SHIC TS DR (AT AT, Al T ST HH DR Bl
SR Tl, a1 IR 7 39 R Y AR T IRGR aR 39 disl 9= =7
GdT & T DIl BT B belel § Gl ST

SHRI RAGHAV CHADHA: Sir, | had asked a specific question about FPOs.
...(Interruptions)... FHTI ST, § THYIRATS IR U U8 V&1 §..(FIYH)..S9 R By
STATg T2l 81 ..(FGLUH)..J TR IR Il U] .(FIHH)..

MR. CHAIRMAN: Now, Question No0.33, Shrimati Shanta Chhetri.
...(Interruptions )...

Boosting textile sector in Darjeeling and Kalimpong

*33. SHRIMATI SHANTA CHHETRI: Will the Minister of TEXTILES be pleased to
state:

(a) the steps taken to boost up textile sector in Darjeeling and Kalimpong districts;
(b) whether Darjeeling and Kalimpong districts have received or have been
earmarked to receive funds and support under the Prime Minister Mega Integrated
Textile Region and Apparel (PI\/I-MITRA) scheme; and

(c) if so, the details thereof, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI DARSHANA
VIKRAM JARDOSH): (a) to (c) A statement is laid on the Table of the House.
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Statement

(a) Government is implementing various schemes/ programmes such as
Production Linked Incentive Scheme, Pradhan Mantri Mega Integrated Textile Region
and Apparel (PM-MITRA), National Technical Textiles Mission, Scheme for
Integrated Textile Parks, SAMARTH- Scheme for Capacity Building in Textile Sector,
Silk Samagra 2.0, National Handloom Development Programme, Raw Material
Supply Scheme, National Handicraft Development Programme, Comprehensive
Handicrafts Cluster Development Scheme, Integrated Wool Development Programme
etc. on pan India basis including Darjeeling and Kalimpong districts in West Bengal to
boost textile sector.

(b) and (c) Government has approved setting up of Seven PM-MITRA Parks in
Greenfield/Brownfield sites to develop world class infrastructure including plug and
play facility with an outlay of Rs.4,445 Crore for a period of seven years upto 2027-
28. All State Governments were requested to send proposal along with Preliminary
Project Report to the Ministry of Textiles for consideration. A total of 18 proposals
from 13 State Governments have been received and no proposal has been received
from the State of West Bengal.

SHRIMATI SHANTA CHHETRI: Sir, my first supplementary question is this. Under the
Prime Minister Mega Integrated Textile Region and Apparel (PM-MITRA) scheme, |
would like to know whether the hon. Minister will specifically elaborate about the fund
allotted and the project details for Darjeeling and Kalimpong Districts.

sirrelt 23T faspw SiReen - uTafT A8iey, TR EY H 31Ud FUUfd 994 & 918
3ITST 31 UBell IR HIdhT el 21 I8 ART Ul AR, 9d oY H YD g=ydTs
ST =TS 1 AU ST, I8 o9 B, STal 89 13 HA! A1ed o {6 gHRT e8] avE A
SCISdR Bl 9, olfdh a8 ol -Te] ATl HEIGd, 371 Sil |aTel J81 4 3MAT &, Sl
cIeTsd Ralcs &, S84 ol g1 9aTd fhu &, S¢ oae fqu v &, Jfe I8
FARE! 81 2 f 9 ufeast §7rar & o1 = amge € &R diH-9 favg o 9 &l
FHTIT ST, H ATYDT HRETT AT =TS § b CHICTgel HATAT - T fhaT & 3R
ITPT B R & - Rilfh b AN Y T2 41 g Yol 1T © & il "4I.H.
o= g1 9999 9TeT 8, S9H BARI ¥ ed R 87 Heled, YRd 8 ¢aicisd Racs
T AT ATSTAIY 14T TF =11, ITH QT bR Bl Aol g3 1 [ PHicd 938 S8
DI IO TSH, BISHITS, VM, I 3R IqH A1 & H9-7s Bk & oy
g9 ST g8 H9-H< BIgaR &SIt AroiAT1 §491s, o1 forg wem= w30 st &




[ 9 December, 2022 ]

ARIGRE ¥ 39 UL, ' T AT $1 SgISaRI g, S Udh UAT R Sl
R 9 U 91 81 39 A9-0S BIgaR BT YIS 81 91U - $9H (o 897 I8 Whig
IR BT TAH 13 75T F YUTSTedd 31T 8 3R 13 § | 7 o) bl 59 9179, ' urdh
Qo1 & forg TRy <1 SITgen| AT 99 §9@ & 91 I8 He1 Usdl © {9 9.1,
A" a1 & Torq ufeeril et & DIs HuISTdl e AT ..(FGETH)... FHTART Sff, GaT
a1 I8 ¢ o5 deqm, Efsme &k wive & forg onft aa ot 191 fw ¢ €, S &8
AR B Bl A T Bl Sl U9 ©, I8 SITER X9H KR &, Ries W 2 fo
IR YHR & Ricdh BT Arede 8Idl &l GUTIRT Helad, T8l WS H oD DG &
AT STHT Wl A 8 1Y, I3 oM B MY, I9¢ 3w Ay §4, S o
7=} e, 39 foru Wi = e TTa=He | Yaisicl 31T T1RY, ST 3119 ddb 1T -] 2l
TR, G 1G] I1 I8 © [ BAR T8l IR A, oISHIUC &b qHl AT, ST
Sit-20 AAE | 9 980 FEcd 81 dTeTl 2, AfS 3T 9l Bl oI 8, A1 Sod, Bfemiue
BT ot o ST ©, oifdh JMfesT Ble ol el 99 81 ..(SaaeM ).

1t U : AT AT, AT AT Hehs FelHes! Ue Yy

STIei g e fash s SIREYen : 981 W RiaT WY AT 39 a9 ¥ IS §U 8, S o &g
IRBR 1 AISTHT & IITqIT FH U B, S84 98 bl Tal 91T Bl

11 U : 27T ST, 377 ebe Felides] wed gy

SHRIMATI SHANTA CHHETRI: Sir, my second supplementary question is this. |
would like to know whether the Textile Ministry, on its inspection, found Darjeeling or
Kalimpong Districts suitable for setting up of a PM-MITRA park. If yes, can the
proposal still be sent by the State Government? And, what is the last date for
submission of such a proposal?

MR. CHAIRMAN: Now, the Minister. Please give pointed response.

A 3T fahy SIREIeT : 981 W VAT Bhls YUIsTel 3T &f el 81 ¥ I YuIsid
3T - R, S W) Tell T8 Bl $HPBT W -0 B & folU 51 TR¥T IR 9T IRBR
BT I & 3R gTh] g ARBR &b TSI A A UTh ol 390 SHACTS ol UlfoTdl, e
giferedt 3T &1 WY €T XA ST, <ifeh=T I81 | YaTSTel &f gl 31T B

S1. 31 YEQARTE 9IS : FHTUNT HEIG Y, 3MUD] Igd-95d g-Idla| HeIed, H D
H1egH | HAl wEIed | qBHl Aredl g {6 13 sl 9 'OLeE. ' Qi & forg i
TRATd U T 8, S8 AERIE & dR% 9 Il TR, ARG JAT IFRT

ol
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SeITg-US & ST URdTd 7Y &1 T8 G1.TH. fra &) S o1 B, I8 6e I praffad gt
3R SHRT BRI U4Td, IR T 3R FeRTSe § a1 o BrIeT 39 &1 U<di &
918 § HIT 81T, IS9P IR H SIHBRI <

SNt <31 faspd SIREI9T : FERTE I 1 YUIsied 3 &, Udh HHhies & fov ok
THh FISIHhIcs & 1T 81 30 U 50 WRBGR F FH<GT RSP 5T ARBR DI ol
giferdd), SaacTS e UTfordl, $9® 1 ¥ $hI-Ried Afed U g9R ke SHTE g,
T8 IR AR ST I B! © 3R Toil & JIeIHT I I8 Sl UTh SdoTd BT, dlfh
IH QU1 ISR B JIagTd il T H Rifh I8 dog, I arell Hiederd 81, $Afoy
He AN Ueh A1 H 370 A [0 DR U, I8 B &1 84 AT ITb] HoR| <l

SHRI K.R.N. RAJESHKUMAR: Hon. Chairman, Sir, Virudhunagar District of Tamil
Nadu has been identified for setting up of a PM MITRA Park. Officials from the
Ministry of Textiles have already visited the place. Will the hon. Minister be pleased to
inform the current status of the PM MITRA Park at Virudhunagar?

st g9t fasps SiREYeT - ST 79 9arT {6 12 TH A 13 TEidhIiN 37 § 8%
S oY 5T ARBRI I 89 AN o $B G Bl & 19 SHH caacIgel Uiierdl s
IR, ER iferdt B9 91T, UTaR gifersil 891 912y, o7 3 | 9 |9Ic B,
ST BT IE YT e

SHRI ELAMARAM KAREEM: Sir, the hon. Minister has explained various schemes for
capacity building in the textile sector. My specific question is: What is your plan to
revive the National Textile Corporation Mills which are lying closed?

STl ST feh™ SIREINT : IE U S99 WRId T8l 2
MR. CHAIRMAN: Q. No. 34; Shri Jose K. Mani.
Allocation of foodgrains under Public Distribution System

*34. SHRI JOSE K. MANI: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government has the data regarding State- wise allocation of
foodgrains under the Public Distribution System (PDS) for the last two
years;
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(b) if so, the details thereof;

(c) whether Government has any plans to promote the adoption of millets
under PDS;

(d) if so, the details thereof;

(e) whether Government has any plans to increase the allocation of
foodgrains to States under PDS; and

(f) if so, the details thereof?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (SHRI
PIYUSH GOYAL: (a) to (f) A statement is laid on the Table of the House.

Statement

(a) and (b) The details of State-wise allocation of foodgrains under the Public
Distribution System (PDS) during the last two years is at Annexure.

(c) and (d) As per National Food Security Act, 2013 subsidized foodgrains are
provided to the States/UTs. Schedule-| of the Act envisages distribution of nutri-
cereals/coarsegrain (like millets) at highly subsidized rate of Re.1 per kg.

Millets are already a part of Public Distribution System. As per guidelines for
procurement, allocation, distribution and disposal of coarse grains, States are
allowed to procure coarse grain (Jowar, Bajra, Maize & Ragi etc.) from farmers at
Minimum Support Price (MSP) under central pool with the prior approval of
Government of India. To encourage the farmers who are cultivating coarse
grains/millets, Government of India has recently revised guidelines wherein the
distribution period of these commodities has been increased to 6-10 months from the
earlier period of 3 months. This would increase procurement and consumption of
millets as the States would have more time for their distribution in Targeted Public
Distribution System (TPDS)/ Other Welfare Scheme. At present, major millets
(Jowar, Bajra and Ragi) are distributed through Public Distribution System in the
country.

(e) and (f) NFSA, 2013 provides for coverage of about 75% of the rural and 50% of
the urban population (67% of the total population of the country) for receiving highly
subsidized foodgrains under TPDS, which at Census 2011 comes to about 81.35
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crore. The coverage under the Act is substantially high to ensure that all the vulnerable
and needy sections of the society get its benefit.

Section 9 of the Act provides that the percentage coverage under the TPDS in
rural and urban areas for each State shall be determined by the Central Government
and the total number of persons to be covered in such rural and urban areas of the
State shall be calculated on the basis of the population estimates as per the census of
which the relevant figures have been published. The responsibility for identification of
eligible beneficiaries under NFSA lies with the respective State/UT. All States/UTs
have been advised to identify the eligible beneficiaries under NFSA upto their
respective coverage limit.

Annexure
Allocation of Foodgrains (RICE & WHEAT) from year 2020-21 to 2022-23 under
TPDS/NFSA

(In thousand tonnes)
2020-21 2021-22 2022-23(Nov,22)

SL.NO STATES/UTs Allocation Allocation Allocation
1 Andhra Pradesh 1871.84 1871.84 1247.90

Arunanchal

2 Pradesh 88.99 89.00 59.33
3 Assam 1694.32 1694.73 1130.09
4 Bihar 5524.33 5527.10 3684.73
5 Chhatisgarh 1384.06 1384.06 922.70
6 Delhi 450.69 448.68 299.13
7 Goa 58.17 59.05 39.36
8 Guijarat 2178.40 2175.74 1458.07
9 Haryana 795.00 795.00 530.00
10 Himachal Pradesh 508.02 508.02 338.68
11 Jharkhand 1739.51 1724.90 1161.03
12 Karnataka 2608.80 2608.82 1739.22
13 Kerala 1395.97 1425.05 950.03
14 Madhya Pradesh 3443.28 3165.84 2115.78
15 Maharashtra 4605.19 4605.19 3070.13
16 Manipur 162.60 130.99 90.74
17 Meghalaya 176.30 176.30 117.53
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18 Mizoram 65.76 65.76 43.84
19 Nagaland 138.06 138.06 92.04
20 | Odisha 2224.92 2244.23 1499.80
21 Punjab 870.12 870.12 580.08
22 Rajasthan 2788.07 2770.58 1847.06
23 | Sikkim 44.32 44.32 29.55
24 | Tamil Nadu 3677.75 3677.75 2451.84
25 Telangana 1338.00 1338.00 892.00
26 | Tripura 271.19 271.23 180.82
27 Uttrakhand 503.00 503.00 335.33
28 Uttar Pradesh 9436.97 9782.05 6578.76
29 | West Bengal 3970.62 3970.62 2647.08
30 |A&N Islands 29.56 29.56 19.71
31 Chandigarh 0.00 0.00 0.00
32 DD&DNH 15.89 15.42 10.13

Jammu &
33 Kashmir 734.65 734.65 489.77
34 Ladakh 16.43 16.43 10.95
35 Lakshadweep 4.62 4.62 3.08
36 Puducherry 0.00 0.00 0.00

Total 54815.41 54866.71 36666.27

Source: FCI

SHRI JOSE K. MANI: Sir, Kerala has gone through two consecutive floods in 2018 and
2019. We not only lost lives of hundreds of people but also the livestock and
agriculture. During disastrous floods of 2018, the Centre allotted 89,540 metric tonnes
of rice to be distributed by Public Distribution System as flood relief. [t is learnt that
the Centre has demanded Rs. 205 crores for the foodgrains supplied during the
emergency.

MR. CHAIRMAN: Pointed question, please.
SHRI JOSE K. MANI: Sir, my question is: How can this demand be justified by the

Centre as the foodgrains were distributed amongst the poor people who suffered
losses in one of the worst natural disasters in Kerala?
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SHRI PIYUSH GOYAL: Sir, this subject does not relate to our Ministry. Every State is
given support by the Centre. For any such natural disasters that occur, funds are
given by the Centre to all the States of India and the States are expected to meet the
requirements out of those funds. Odisha has had so many cyclones; Gujarat has had
cyclones and typhoons; Maharashtra has had them; Andhra Pradesh has had them;
West Bengal has had them. Every State, through the SDRF and NDRF, meets the
requirement of such a nature. Kerala should not be an exception. They have received
funds from the Centre. Kindly use those funds and give relief to your people.

SHRI JOSE K. MANI: Sir, these were emergency times. Anyway, let me put my
second supplementary. In 2022, India has been ranked 107 in the Global Hunger
Index out of 121 countries. The neighbouring countries like Nepal, Pakistan, Sri Lanka
are ahead of us. Afghanistan is the only neighbouring country behind us. Sir, though
the Government has continuously questioned the methodology to prepare such
index, the prevalence of hunger and poverty in the country can be very well seen. My
question is: Has the Government found out the reason behind this mismatch between
the excess stock of foodgrains and the prevalence of hunger in the country? Does the
Government have any plan to address the critical issues?

MR. CHAIRMAN: Hon. Minister.

SHRI PIYUSH GOYAL: | will just correct this perception. The proposition, which he
has made, is that foodgrains were supplied to Kerala and therefore it should not be
charged, is wrong. NDRF/SDRF is required to pay for the foodgrains or any other
supplies that it may take from anybody else. The foodgrains were given to Kerala on
the premise that they will pay for it. Now they are changing their mind. It is an abject
failure of the State Government to meet the needs of their people which has been
exposed by my colleague, Mr. Mani.

As regards the Hunger Index, first of all, the name itself is a misnomer. The
fact is that every single State of India has given it to us in writing that thanks to the
Pradhan Mantri Garib Kalyan Ann Yojana where we supplemented 5 kilos of
additional grain over and above National Food Security Act entitlement, we have, in a
way, eliminated hunger or starvation from this country. Every State has written that
not a single death due to starvation occurred over the last two years. We have it in
writing including from your State of Kerala. This Hunger Index is a private index made
by some private NGO based on subjects which are not related to hunger. They have
to first decide what the nomenclature should be. The statistics are drawn out of the
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data which is unverified. Also, on measurements, they don't relate to India. For
example, wasting and stunting figures.

MR. CHAIRMAN: Hon. Minister.

SHRI PIYUSH GOYAL: They are just completely not related to features of an Indian
person.

MR. CHAIRMAN: Hon. Minister.

SHRI PIYUSH GOYAL: | think it is important that we recognize what is official and
validated and what is mere propaganda.

MR. CHAIRMAN: Hon. Minister, | am making a point. In our country, iconic status is
granted on parameters that are often baffling. And we have calibration by agencies
that do not have any rationale. This august House is the repository of wisdom of over
1.3 billion people. Therefore, when we raise an issue in this House that there is a
calibration by an agency, that should not carry much conviction unless the hon.
Member or the hon. Minister believe it is premised on our own record. Let us believe
in our own worth. It will be very difficult and inappropriate for us to surrender our
assessment or our achievements to be assessed by those who have either
inadequate data or are dictating their actions according to their interest, not ours.
Shri Sanjay Singh.

SHRI  JAIRAM RAMESH: Sir, which global index will then we use?
...(Interruptions )...

MR. CHAIRMAN: Every time | say something, at the drop of a hat, we get adversarial
stance. Try to digest what | have said. We must analyse the calibration.

...(Interruptions)...  We  will  respect...(Interruptions)..  One  second.
...(Interruptions )... Please take your seat. ...(Interruptions).. Mr. Jairam Ramesh,
please take your seat. What | said is rational with a rationale. And that rationale is,
we should not be captive. We are a part of global unity. ...(/nterrupt/ons)... One
second. ...(Interruptions).. Don't interrupt the Chairman at least.
...(Interruptions)... One second. ...(Interruptions)... | have understood it.
...(/nterrupt/ons)... | would urge everyone that there are some issues on which we

need to reflect overnight. | would have individual interaction with all of you. | am very
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categorical that our country cannot be allowed to be hurt by calibration from outside
on the premise which we do not believe in. That does not mean outside calibration
has no credibility. We will have to get into those areas. | will come to the Question.
Now, Shri Sanjay Singh, confine to the question.

7t <ot R ;. AIaR, W9 Ugel I H 39! g9 W 99Tg o1 A18d1 g, 3ATID AHET
Ugell IR q31 AIeT D1 AqER (AT 2| U 5 [ UR GierT BT J31 AT (ST, SHD
T g=gare|

HAIER, § A AEIH A AT 741 Sl F IS [GT9argd e I8 el aredl g
o HIRT BT 2 fARYT YurTell ASTgd 891 =1f2y, 89 941 dNT 39 91d 9 989d
SOh - H I Al HEAT Asdl § [ SR ISHIId HAHIAT 81 Ahdl ol
RTeT TIART YoITetl # 12 & HMGR [l Teds] B &, 39 A bl 8% Al
9 914 Bl ST 2

MR. CHAIRMAN: Please ask the question. 314 WE{%R’I

Y <forg Rrg ;. § ge wR & e ve1 §, R Ay WAl Sl A 99 faEargds us
BT Tedl § b faoell & qreg w301, #il sRfde doRiard Sit 1 'R-8- 1M ugard
DI AT g1, [T I (IAR0T JUTTed! ...(FGEH).... R, <RI, I TRIG TEH! IR
g9 38 B ...(HaET)...

it JyHTafcl : 39 FreE giey|

it dora R W), I W9 W E9d B ..(qagm)...

it U : 31T FeE gy

#t o g W), I8 99 94 € b e AR gumetl § eieelt Bkl 2l

.(FAYT)... AR, B8R I Yg AT DI AISTT DI AT HSR] FiT T8l <71 =18,
DI ST S H T HITYL...(FILTH)...

MR. CHAIRMAN: It is a good question.

oY dorg g« 3T T Bl SR 781 <, 12 DI HSRT 81 Sl ... (FGLT).... ATRIR
31T ITEd RIT &2 31 TR Bl 19 Al 21 <1 A8 ? ....(TGLTH)...

i |urafa : |30 7, M9 Sifery|
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it G e : A QU JEIGd, H W 991 fa9edT | A SR Bl gar]
G 1 <20 H Ueh BT A B1...(aHT)...

it |uTafer : 91 91 gRit 2 6 o1 ST & faewdr &1 ueeiH R I B

it NI e : A2y, H 99! [AT8d1 1 S FHe g1 AT 1 <21 H T DI
S| BT JIRAT I &1 I8 < FeAd] 2| BIYA - U4 YagT 9910 &, R4 DI W Iy
TRBR 3R LITAGTSN HRAT AR, Al SHD] BT S Ah| IR, facell o I8t b
PIC RTAFSR B TS Bl

AR, H $9B IR ¥ AT [RIR I g1 TG, Filfh $7b! TAdba A i
BT DI JMAIIRAT Bl...(HAYH)... AT JUIfT A8Ied,...(de )... A"
JUTIRT HBISH, S817 539 91 Bl AoRIIETS fhaT 81 BIR UTed 1o Ui g IRBR
& I FeA! &1 R T el HTH B I8 &, ol MY YR Rl el ofd ? g RPN
B! RERI & {6 98 S5 IR YR of | ¥ 8RR 79 & A0 IR * BT I18d o) faeeh
P! TRHR B dIol § © 3R eiereidrsil TG BT M © B BT Th 737 YA
..(STI)... U8l S0 H * 3R 319 M #§ ©° ...(FAYF)... I§ ~ I PR, ~ Bl
SIS HRAT IS & ...(GLTH)...

it |urafa : |30 <7, :1mg §fsul

SHRI SUKHENDU SEKHAR RAY: Sir, | have a point of order. ...(Interruptions)...
This is in relation to Rule 47, sub-rule (2). It says that the right to ask a question is
governed by the following conditions and there are 22 conditions for Members to raise
the question. But there is no such conditionality in so far as the Ministers are
concerned while they give their reply. Just now, | have found that this House has
witnessed that in reply to a supplementary question of hon. Member, Mr. Sanjay
Singh, the hon. Minister characterized the State Government as chor, thief
Government. ...(Interruptions)... Is it admissible under the rules? | put it for your
kind consideration. ...(Interruptions)...

MR. CHAIRMAN: There are two things | need to indicate. One, there is no point of
order during this period. Am I right? ... (Interruptions)...

* Expunged as ordered by the Chair.
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SHRI SUKHENDU SEKHAR RAY: Sir, with your consent, | have raised the point of
order.

MR. CHAIRMAN: There is no question of point of order in Question Hour. Secondly,
the hon. Member has raised an issue which we all must consider. | will look into it.
| am so glad for your patience.

SHRI A.A. RAHIM: Thank you, Sir.

MR. CHAIRMAN: No; Shri Subhas Chandra Bose Pilli, please.
SHRI A.A. RAHIM: Okay, not mine!

MR. CHAIRMAN: Yes, please.

SHRI SUBHAS CHANDRA BOSE PILLI: Thank you, Sir.

MR. CHAIRMAN: | was appreciating your patience but the patience continued beyond
a limit. Go ahead.

SHRI SUBHAS CHANDRA BOSE PILLI: Sir, | am putting my straight question. Can
the hon. Minister state the reasons as to why the Targeted Public Distribution System
in Andhra Pradesh covers only 61 per cent of rural and 41 per cent of urban population
when compared to the stipulated coverage of 75 per cent rural and 50 per cent of
urban population under National Food Security Act? | also request the hon. Minister
to revise the coverage of beneficiaries by TPDS and NFSA as recommended by NITI
Aayog.

SHRI PIYUSH GOYAL: Sir, this is, unfortunately, a legacy of the very ill-drafted A.P.
Re-organization Act, in which a lot of questions were left unanswered. It was done in
a hurry because of which when the allocation of free food-grains between Telangana
and Andhra Pradesh was decided, it was probably not very scientific, and Andhra
Pradesh people feel that they have been unjustly deprived of the right amount of
coverage. Telangana was given a greater share compared to Andhra Pradesh. It was
done before this Government came in. (Time-bell rings.) It was based on the
Census of 2011. Ideally, when the Census of 2021 happened, we would have been
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able to look into the matter afresh. Unfortunately, due to the Covid pandemic, we
have not yet been able to conduct the Census. | am sure and | have assured the hon.
Chief Minister of Andhra Pradesh during several conversations that when the current
Census data comes out, we would know exactly which State should get what
quantity. | have received it as a legacy. It was probably done in a hurry but sadly it is
beyond my power under the NFSA to change it.

SHRI V. VIJAYASAI REDDY: Sir, Shri Jairam Ramesh wants to respond to it.

SHRI JAIRAM RAMESH: Sir, it was not done in a hurry. It was based on 2011
Census. ..(Interruptions)... If only you could conduct the Census, this problem would
not have arisen. You are repeatedly postponing the Census.

MR. CHAIRMAN: Shri Jawhar Sircar.

SHRI JAWHAR SIRCAR: Thank you, Sir, for this opportunity. | have only one simple
and sharp question addressed to the hon. Minister. Are we heading for a food crisis ?
| have figures with me. Usually, we have stocks of about 25 million tonnes to 26
million tonnes of wheat at the beginning of the year. We have around 29 million
tonnes to 30 million tonnes of rice at the end of the year. Last year's procurement
was an all time record. But, in this current year and in the previous year, we have
consumed a lot, thanks to the Prime Minister's free ration scheme. The net question
is that wheat has been impacted, as we know, by the heat wave and other factors.

MR. CHAIRMAN: Question, please.
SHRI JAWHAR SIRCAR: And, Sir, rice, paddy has also been badly impacted.
MR. CHAIRMAN: Hon. Minister, the question has been asked.

SHRI JAWHAR SIRCAR: They have been reflected on the procurement figures. So,
we are in shortage state, hon. Minister.

MR. CHAIRMAN: Hon. Minister, the question is very clear.

SHRI JAWHAR SIRCAR: And | would like the Government to admit it and take steps.
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SHRI PIYUSH GOYAL: Hon. Chairman, Sir, the question is in two parts. | would give
a sharp and short reply for the first part.

MR. CHAIRMAN: Give short, polite and modest reply. Sharp may be avoided.

SHRI PIYUSH GOYAL: Sir, have you seen me ever lose my temper in any of the
question-answer ?

MR. CHAIRMAN: No. | know Jawhar Sircarji would not take a sharp reply. He would
take a modest reply.

SHRI PIYUSH GOYAL: Okay, Sir. |, with all due modesty, share with the hon.
Members, through you, that the country -- thanks to the very deft management of
the economy by the hon. Prime Minister Shri Narendra Modi -- will not face any food
shortage in the years to come. | can assure the hon. Member. We are carefully
calibrating and managing our buffer stocks of rice, wheat, and different other
products where we have buffer stocks, like, on pulses. We are very deftly managing
and calibrating import duties, export duties to ensure that our stocks remain intact.
And, while the world may face a food deficit, fortunately, because we are monitoring
it on a daily basis with the hon. Home Minister, Shri Amit Shah, heading a Group of
Ministers, continuously, monitoring inflation and stock levels and other associated
physical and monetary measures, we have been able to control scarcity as well as
control inflation. As regards his other point on buffer stocks, our buffer stocks are
within norms despite, as | said earlier, doubling the food allocation. Nearly, one
thousand one hundred lakh metric ton of rice and wheat has been distributed free of
charge to 80 crore people. It is a humongous quantity. Thanks to the record
procurement, we were able to feed every single person and as | said earlier, zero
starvation deaths. | am sure that you will appreciate that Pradhan Mantri Garib Kalyan
Ann Yojana, particularly, in the stress of Covid, was one of the most important
schemes that saved the country. Hon. Mr. Chairman, Sir, you, yourself, have
received accolades in your international visits about the Scheme.

MR. CHAIRMAN: Q. No. 35; Shri Ajit Kumar Bhuyan.
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Lumding-Silchar gauge conversion

*35. SHRI AJIT KUMAR BHUYAN: Will the Minister of RAILWAYS be pleased to

state:

(a) Whether it is a fact that the Lumding-Silchar gauge conversion section was
opened for passenger traffic without the technical certification of Commission of
Railway Safety (CRS);

(b) if so, the details thereof and the reasons therefor;

(c) the amount of expenditure incurred in the gauge conversion of this section as
against the initial project cost;

(d) whether the Railway Board carried out technical evaluation and vigilance inquiry
on the quality of work and exorbitant hike in its cost; and

(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF RAILWAYS (SHRI ASHWINI VAISHNAW): (a) to (e) A Statement
is laid on the Table of the House.

Statement

(a)to (e) Lumding-Silchar Gauge Conversion project (292 km) was sanctioned in
1996-97 at a cost of 648 crore. Cost of the project was revised to 35187.76 crore in
January 2016 with increased length of 410 kms. after including other connected Metre
Gauge (MG) lines. An expenditure of ¥7832.08 crore has been incurred so far.
Commissioner of Railway Safety (CRS) inspection was conducted for Lumding-
Silchar Gauge Conversion section from 19.03.2015 to 21.03.2015 and from 22.06.2015
to 23.06.2015. After receipt of observations of CRS, 04 members team of Executive
Directors from Research Designs & Standards Organisation (RDSO) was nominated
by Railway Board for inspection of vulnerable locations and to certify the preparation
of running of passenger trains.

After receipt of report of the technical team, a safety certificate was issued by
General Manager/Northeast Frontier Railway and General Manager/Northeast
Frontier Railway (Con.) jointly after compliance of items observed during CRS
inspection before running of passenger trains.
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A vigilance investigation was carried out on the basis of complaint received in
Railway Board in 2015 on the aspect of irregularities in the construction work. During
investigation, no vigilance angle was observed, however, some administrative issues
were noticed. On perusal of investigation report, the Central Vigilance Commission
directed to depute officers from Railway Board or RDSO to examine safety aspect
with the reference to the observation made in complaint. In compliance, RDSO
committee constituted by Railway Board inspected the site and the report was
submitted to the Commission. After perusal, the Commission advised to close the
case.

SHRI AJIT KUMAR BHUYAN: Sir, from the hon. Minister's reply, | came to know that
there was an enquiry or investigation on the aspect of irregularities in the construction
work. But, now, | would like to know that if there is no construction defects, then how
the part of the Lumding-Silchar portion of track which is the only connectivity of Barak
Valley of Assam and to the States of Tripura, Manipur and Mizoram, is washed away
during the rainy seasons everywhere leading to untold misery to the people of these
areas.

MR. CHAIRMAN: Now, hon. Minister.

SHRI AJIT KUMAR BHUYAN: Sir, another point of the same question that the North
East Frontier Railway...

MR. CHAIRMAN: Hon. Member, let the hon. Minister respond.

SHRI AJIT KUMAR BHUYAN: No, Sir, this is the same question. This is part of the
same question.

MR. CHAIRMAN: You can ask one more supplementary question. Now, hon.
Minister.

it 31T WG : AIRAT W, YT H AYBT Blfadh AT Pl gl 3MIB S19
fIseH, ol I S 98d aRe Alelol & J27 Yleeld AT H 3MUhT Sl didl AT ,
AN 39 ESY & 9gd BIIST BN IR J81 R fSdT U 715 §T3¢ W ugai|

TR, 319 H FaTd & IR IR 31T | JrST-RHeaR 51 yRacT &1 B 1996 H
AR 3T T 311R 2010 W 2015 F 19 H IW R B1H a1 ATl AR, AI¥G H8lqy
U8 B b I 3HP HUR DIs SN gs AT 3R R SRR H $& 81 e, Al




[ 9 December, 2022 ]

qIeIATST I G3T? 6 Wee H H I8 qaT1 aTedl § b 399 Sl gs o, Al
D1 Teb YRT UTel S11AT 1T AT, IH Ul 7 STy SRt di A1 gt H o W
ST f3eTr 2Tl $9 & JTATdT Wl 3R BIs Wisc 3T B, fhdl B bRl § 81, a7 89
D] WHR BRI b [l TR 81 A H 98 STdaw] aIRY gs AT, Th 1Y TS
R ORI IIRT g8 1, IFb BRY A-S53¢ H 9gd IRI SHIEI R IAd s+,
gI5dsl, HIgdc BISUSl, BIHAed e SHY gU 9, offdhd A AUl d1d I8
NIEREC] %\r b H_SZ’ S SHY g3l, within a period of some 38 to 40 days, the entire

network was restored in a record time with very good efforts by the entire team

including the State Government and the Central Government together.

SHRI AJIT KUMAR BHUYAN: Now, | would like to know whether there are any lapses
in planning or execution. At the same time, whether any enquiry has been conducted
to ascertain the cause of massive damage in this section in the recent flood. How
much amount was spent to put the railway traffic in order?

s} 3=t oI : X, Hﬁ?ﬁﬁﬁﬁ@fwm?ﬁ it was almost like a cloud burst.
ﬂ%’mqmwﬂcwmaﬂsud T8l 2, dfcth QX AR -5 H eIy B 3194 3fR AR &
B URYTS H Igd I SHYT §AT 1| I8 I8 I91 FolS UT| §8d (7Y X5 WRDN
3R s AR - e R S B [ha1, 98 B AT 21 Ia4 s HR¥T el
H ol Uop 9gd Bl HASH qIh A, Yo 95 &1 32 a¥id 3, HIve REF F &4
T ¥, WA 96 TR BIdH¥ Ha1 1 6, AT Fi9S il I8 Y8 I3 & o a1
DI UletH 31Ts, Al H AT A8 g [d o1d W PIg 5 Neld A1 §cil &, Al SHDI
LTSS 811 H BRIg-HRIg 10 I 12 ATl o T B

it JpTafer : 1. H9IS HHR 31

91 ISl AR S : A1 GUTART AEIG Y, Tl A1 9301 Sff 8, 1 U '8 ¥ 3R
§ g8 &g, "7 7 oft g9 v & favrer-v-aw glar”, @ oS fasrd-g-ar ot
T3T| #RT W% b 9 IR ¥ WM 21 &, <ifh R o1 § =18 g 15 s9a! Starg
fel, RIifP I8 YT BT A1 g1 AR A3 S, H S ugel W e gaT g 8fR
319 IE AT AT § {3 31T &SIRI I Feedm # U fFRRdd €, et Rgedic o
HRT YR 1 AT AT, <lfp 79 4 34T W) Tsary 3R AT fFerar g1 arat Bl
AR, Yerd gAR Ty Rith A1 d1iyes Se 81 8, dfcth Nerd &l goTs I SHRT AH16
WRIBR T, SHAAT AR H1 7S 59 IR &1 S

MR. CHAIRMAN: Now, the hon. Minister.
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2} 312l JoTq : WY, IB eIl Rees davad 2l by i, § Ay | S o)
SFHRT & ol T8 BT AT [ 31T YT BRIG-PRId S AR AR Bl ISR
T & oY U 9gd & giIUNT dRIe 4 R|eHe BT 9T 3R I8 51 37 918
TSI BSTRIST B8l, U S Bl HSIRIS 8l, I G4 & folY 98 &1 giquNeel
PRI -IFE QSITHLA 8l R8I &1 89 AT QX1 IR ¥ dlb & 3iR qIs 914 3R
PIS AT 91 H ITHR BIg Ulsotd Y HRAT TR, Al STb SHUR WY T forar oI &7
gl TR, Sl TR Al s biesed I, 79 A BRIG-BRIg 70 TRYUC hieseH Bl

3ITEIRST ISR 1 <11 ot B

MR. CHAIRMAN: Question no. 36.
Rise in the price of rice

*36. SHRI SUSHIL KUMAR GUPTA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:-

(a) whether it is a fact that the price of rice has risen due to fear of damage to the
crop in some of the rice producing States; and

(b) if so, the steps being taken to deal with the situation so that the common people
do not face any problem in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI KAILASH CHOUDHARY): (a) and (b) A statement is laid on the
table of the House.

Statement

(a) The prices of agricultural produce including rice, are determined by the
demand and supply conditions in the market, international prices etc. The all India
monthly average wholesale price of Rice are given below:

Oct- | Nov
Jan | Feb | Mar | Apr | May | Jun- | Jul- | Aug- | Sep 29 oo
-22 -22 | "22 | -22 | -22 22 22 22 -22
Month P | P)

Rs./
Quintal | 3675 | 3673 | 3681 | 3701 | 3696 | 3731 | 3801 | 3863 | 3966 | 3984 3999

Source: DES
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Due to deficient rainfall in some Rice growing States like Uttar Pradesh, Bihar,
Jharkhand and West Bengal, the production of rice may decline as compared to last
year.

(b) The Government has been taking various measures from time to time to augment
domestic availability and stabilize prices of essential food commodities including rice
to make them accessible to all the consumers across India at affordable prices. These
steps, inter alia, include releases from the buffer, advising States for effective action
against hoarders and black marketers and also requisite changes in trade policy
instruments like rationalization of import duty, changes in import quota, restrictions
on exports of the commodity, etc.

The Government has 204.67 lakh tonnes of rice stock in central pool as on
1/10/2022 against stocking norms of 102.50 lakh tonnes.

Under the PM Garib Kalyan Ann Yojana (PM-GKAY), the Government is
distributing additional free-of-cost foodgrains (rice / wheat) to about 80 crore
beneficiaries under National Food Security Act (NFSA) at the scale of 5 kg. per
person per month over and above the regular monthly NFSA foodgrains. The amount
of expenditure incurred on the scheme so far is Rs.2,88,926 crores.

21 eiel PHR TET 2 TR, F1G 301 S 7 79+ AR F I
it | @ 39 AiterHeT w9 gyl

il PRI HAR AT : JY 2022 H SR F ADBR TGHR Tb el BT 4G IR YA
el 98 T 60 URHT fZg&I =1adl Wil &1 Ul & BHI &b HRU $ ISl H
TGS DI S8 TARI BRIl B Wl Bl AcdTied fbar 5T k81 81 31 FaTdl & fdb &
F5 WRBR fHAMI B 1S Frael I & foy vicnfzd &fi? afs 8f, a1 ag 3=
B WeATed HIT? g el XSl & IS ... (). ..

MR. CHAIRMAN: Now, the hon. Minister.

it BT TERY : AEER FYTART Sft, § oMU ATIH W HIEHY HeT Bl g ST
HRIT T b T2 o 3SR W BT i YRT STUTE BIdT 2, I8 ST 31 RIS T
2, I8 I 13 BRI <1 dI1ad BT SIS BIdT &1 S8l ddb $9h U &I a1d 8, al
ffoad ©u 9 99T -T9T IR Y19 BT IAR-ISTd gIdl &1 TR Sxg] ST, dI $9H SIS
IRUE A1 T2l g 21 3R Ugel bl WG <@ Y, A1 SUH 95 BH SAR-IGTd gl
2l 9 foIU GRAR SHIM 9Id held BT bl & XGdl &1 §9P 1 &), I8
HOYAR BT HT €T el R QIR o ot ot et < fred, Wﬂﬂ%ﬂﬁ?@?ﬁ%\rl
39 UBR, §7 ST IS Bl &1 H WIDHY IRBR BTH Bl &1 90! 911 o &
foTT IR 31 3R A S YT fhy ST R &, 98 3§49 ...(qaem ). ..
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31 e HAR T : AT IIGR H IR B9 el 1a 9¢ 17|

MR. CHAIRMAN: Second supplementary question.

i et FoR a1 : R IR & ©: 9 el 91a 9¢ T, 519 3y FE 32 8 fh
WTd 6 981 ©, 98 3R TS| T2 P 3fER 1 ARh BT 9T BTeid 81 Ial 8, IS S
B 91d 51§ A I8 des PR IBT | [BaM Al 59 Wl 3 =1 81 5l B
DI 3T I & o1y, el gaT Mo &= & fofy, Fraid & oy aree arad o
TUTAT 9T b [T 3R ATdel DI S=Id [hH Bl g1 &b foT7 Y IFHL Hesl W
ST Ure aui § fhae srgaeT fhy g 872

MR. CHAIRMAN: Now, the hon. Minister.

# Herer Ay . A" FHHT S, 99 I8 Ped ge gell © 6 59 dey |
SRR & RT AR YA fhy ST 37 & 3R A9t Hi Ul g RIS &, Sl
SOIE &I T8 &1 TaquIe 3l efc A Wl g 95 RIS $o11] Bl T8 &, OH gt
IR & AR TR AT 75 IRIISIST TS &1 39 3ia) AR U dRTICT JMMSIMR-64 ©
JAT T dRIIST ot f 81 39 o) ¥, fiodl UH-31 el H eled e s
RIUSIS 3775 &1 b I8 faaer & 3fex Wi Sl 2, O $o RN belsl b e
G IR H UH fawg IoT o1 R fha 9 uRedssd & STIN &-d &,
CTSHIFATSIT BT SYINT B &, SAD! dolg I I8 ifeotae™ fhar, «ife 3|
I I & H TEJ §U T T RIS IR Bl T8 & b I 31ax f71 3R U1
BT HIAT 37 BT 31F V) IRIISIST JIR Bl 15 & RTd! aorg I ool vaqure § o
AR gl 81 I8! 81 H g1 A & ool 9rd ! F-Rad 39 91l eI 961
21 a4 2021-22 § 1.7 BRIS T AT YaAUIC B3I AT, SII 39 AT G 2.12 BRI T
g T Bl

MR. CHAIRMAN: Question Hour is over. The House stands adjourned till 2.30 p.m.
today.

[Answers to Starred and Un-starred Questions (Both in English and Hindi) are
available as Part -I to this Debate, published electronically on the Rajya Sabha
website under the link https://rajyasabha.nic.in/Debates/OfficialDebatesDateWise |

The House then adjourned for lunch at one of the clock.
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The House reassembled after lunch at thirty minutes past two of the clock,
MR. CHAIRMAN in the Chair.

SUPPLEMENTARY DEMANDS FOR GRANTS, 2022-23

MR. CHAIRMAN: We will now take up the Supplementary Demands for Grants, 2022-
23. Shri Pankaj Chaudhary.

o et 3 o w3t (st U AieR) - wEIey, § SRS STaT A, 2022-23
D1 SR ATl faaRT (U R fow<] #) AHT Ueel R Rl gl

PRIVATE MEMBERS' BILLS
The Uniform Civil Code in India Bill, 2020

MR. CHAIRMAN: Members, we will take up Bills for introduction under Private
Members™ Legislative Business. Now, let me tell the hon. Members, let us follow a
procedure. You know it more than | do. If there is any objection, you will have a right
to say and you have already indicated the only mechanism to avail that right. You
may further indicate. Each of you will get an opportunity to put your point rationally
and briefly.

SHRI ELAMARAM KAREEM (Kerala): Sir, we have given a letter.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, it will open the Pandora's box. Every time he
gets up in the House, | don't know how every time he gets the opportunity to...
...(Interruptions)... e are sorry, Sir. ...(Interruptions)...

MR. CHAIRMAN: One, the Uniform Civil Code in India Bill, 2020 by Shri Kirodi Lal
Meena to move for leave to introduce the Bill... (/m‘errupﬁons)... All of you, would
you please take your seats? Can | appeal to you? Does the Member have a right to
bring a Private Member Bill? The answer is, 'ves'. Whether it will be taken up further
depends on the mandate of this House. The Member has unqualified right to go to
the extent | am indicating. Those of you who have a point in support or otherwise and
are keen to make an input, can it be done in a chorus? Can it be in a fashion that it
will open the Pandora's box? ...(Interruptions )... Wait for your turn, one by one. Let
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the nation know his stand, your stand and ultimately the wisdom of the House. That
is the only way. | will sit for days and days on Friday, till midnight, but let us follow
this situation. | hope | am on the same page. | hope. Okay, Now, Dr. Kirodi Lal
Meena.

SHRI DEREK O'BRIEN (West Bengal): Sir, if you allow me to speak...
MR. CHAIRMAN: Once he moves, then you will get a chance.

DR. KIRODI LAL MEENA (Rajasthan): Sir, | move for leave to introduce a Bill to
provide for the constitution of the National Inspection and Investigation Committee for
preparation of Uniform Civil Code and its implementation throughout the territory of
India and for matters connected therewith or incidental thereto. ... (Interruptions)...

SHRI VAIKO (Tamil Nadu): Under rule 67, | have given notice opposing the
introduction of the Bill. This will destroy the country.

MR. CHAIRMAN: Hon. Member, please take your seat. Once there is a slip from your
side, you will get full opportunity. Take recourse to the rule. Please take your seat.
Let us not generate optics beyond what is permissible under the rules. | have all the
intelligent approach, please.

SHRI VAIKO: Sir, it is very dangerous to the country. ...(Interruptions)... The
Common Civil Code is dangerous. ... (Interruptions)... It will destroy the unity of the
country. ...(Interruptions)...

MR. CHAIRMAN: Hon. Member, take your seat. ...(Interruptions)... Would you
please take your seat? ... (Interruptions)...

SHRI VAIKO: Sir, you kindly permit me to say something. ...(/nterrupt/ons)...

MR. CHAIRMAN: | am on my legs. ...(/m‘errupz‘/ons)... Please take your seat first.
...(Interruptions )...Take  your  seat. ...(Interruptions)...Take your seat.
...(/nterrupt/ons)... | appeal to the hon. Member, | have indicated with clarity
something which is constitutional premise. We have to decide things here through
dialogue, discussion and deliberation, which means, everyone will have his or her say
in a methodical manner. Can it be so chaotic? Anyone will rise and say anything one
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likes! If you have a point, when | call your name, say everything you wish to. If | find
all that you have said is in accordance with law, it will go on record. If any Member
makes an observation which | find is not in accordance with law, | will take a call on
that. ...(Interruptions)... So, we will follow the rule. You must send your slips.

SHRI VAIKO: Sir, | have already given notice. ...(/nz‘erru,oz‘/ons)...

MR. CHAIRMAN: If you have given notice, it is with me.

SHRI VAIKO: I have given notice under Rule 67. ... (Interruptions)...

MR. CHAIRMAN: If you have given notice, it is with me. Wait for my call. Motion is
moved.

There are three notices — one is given by Shri Vaiko, Shri Abdul Wahab and a
joint notice given by Shri Elamaram Kareem, Shri Bikash Ranjan Bhattacharyya, Dr.
V. Sivadasan, Dr. John Brittas and Shri A.A. Rahim opposing the introduction of the
Uniform Civil Code in India Bill, 2020. Now, Dr. Kirodi Lal Meena.

DR. KIRODI LAL MEENA: Sir, | introduce the Bill.
MR. CHAIRMAN: Would the hon. Member like to say anything about the Bill ?

SHRI TIRUCHI SIVA: Sir, it is only introduction. ... (Interruptions)...

SHRI DEREK O’BRIEN: Sir, it is only introduction. ... (Interruptions)...

S1. fHhRIS ot WMo @ IR, H 59 WR RIS &b TG Fad ¥ ARG SR S
3R I9 TG 39 WX Tl I S|

MR. CHAIRMAN: Okay. He has made his point.
SHRI VAIKO: Sir, we are opposing the very introduction of the Bill.
MR. CHAIRMAN: One second. Please, take your seat. ...(Interruptions)...

SHRI VAIKO: It impacts every religion. ... (Interruptions)...
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MR. CHAIRMAN: Please take your seat. ...(Interruptions)...Please take your seat.
...(Interruptions )... Please take your seat. ...(Interruptions)... Hon. Member, take
your seat. ...(Interruptions)... Hon. Member, please take your seat.
...(Interruptions )... Please take your seat. ...(Interruptions)...

SHRI VAIKO: Sir, it will impact every faith, every religion. ...(/m‘erru,oz‘/ons)...Where
are we going? ... (Interruptions)...

MR. CHAIRMAN: Hon. Member, please take your seat. ... (Interruptions)...

SHRI VAIKO: Sir, we are really disturbed. ...(/nterrupt/ons)... | am opposing the
introduction. ...(Interruptions)...

MR. CHAIRMAN: Please take your seat. ...(/m‘errupz‘/ons)... Take your seat.
...(Interruptions )...

DR. LAXMIKANT BAJPAYEE (Uttar Pradesh): Mr. Chairman, Sir, | am on a point of
order. ...(Interruptions)...

MR. CHAIRMAN: One second. ... (Interruptions)...
SHRI VAIKO: Sir, | have got every respect for you. ... (Interruptions)...

MR. CHAIRMAN: If you have respect for the Chairman, would you for one minute take
your seat? Please take your seat. ... (Interruptions)... Take your seat.

SHRI VAIKO: | am opposing the introduction itself. ...(/nterrupt/ons)...

MR. CHAIRMAN: | urge you to take your seat. ...(Interruptions)... Take your seat
first. ...(Interruptions)...

SHRI VAIKO: | totally oppose this Bill. ... (Interruptions)...
MR. CHAIRMAN: Hon. Member, please take your seat. ... (Interruptions)...

SHRI VAIKO: We oppose the very introduction. ...(Interruptions)...
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MR. CHAIRMAN: Hon. Member, | am urging you to take your seat, so that | can

proceed further. ...(Interruptions)... Please take your seat. ...(Interruptions)...
Take your seat. Please take your seat. ...(Interruptions)... Wait for my next
direction. Take your seat. ...(Interruptions)... Take your seat. ...(Interruptions)...
Resume vyour seat. ...(/m‘errupt/ons)... Hon. Member, take vyour seat.
...(Interruptions )... See what | do. ...(Interruptions)... First take your seat. |
appeal to you...(Interruptions)... Hon. Member, | appeal to you to take your seat.
...(Interruptions)... Please take your seat. ...(Interruptions)... Please take your

seat. ...(Interruptions )... Hon. Member, please take your seat. ...(Interruptions)...
First take your seat. ...(Interruptions)... Take your seat. | will go according to rule.
Take your seat. ...(Interruptions)...  First take your seat. ...(Interruptions)...

Please take your seat. ...(Interruptions)... Please take your seat.
...(Interruptions )... Take vyour seat. ...(Interruptions)... Take vyour seat.
...(Interruptions)... Please take your seat. ...(Interruptions)... You will find the

highest traditions being maintained. ... (Interruptions)... Mr. Vaiko, please take your
seat. ...(Interruptions)... Mr. Vaiko, please take your seat. ...(Interruptions)...

Please take your seat. ...(Interruptions)... First, please take your seat.
...(Interruptions )... You don’t have respite even for five minutes. ... (Interruptions)...
Take your seat, take your seat. ...(/nterrupt/ons)... Mr. Vaiko, please take your
seat. ...(Interruptions)... Please take your seat. ...(Interruptions)...  Take your
seat. ...(Interruptions)... Please take your seat. ...(Interruptions)... Take your
seat. ...(Interruptions)... Please take your seat. ...(Interruptions)... Please take
your seat. ...(Interruptions)... Please take your seat. ...(Interruptions)... Mr.
Vaiko, don’t force me beyond a limit. ...(/m‘errupz‘/ons)... Mr. Vaiko, Mr.
Vaiko...(Interruptions)...  Nothing goes on record. ...(Interruptions)... Nothing is
going on record. ...(Interruptions)... Mr. Vaiko is required to take his seat.
...(Interruptions )...

SHRI VAIKO:*

MR. CHAIRMAN: Hon. Members, | seek your protection. What | was going to do was
to call upon Mr. Vaiko and thereafter others to express their view on this. He would
not allow. He would like to have his way. This is not a physical affair. | am extremely
in anguish. Disillusionment of the people at large is to an extreme degree. Here is a
Chairperson who is giving you fullest opportunity; you don’t want to avail it. | was
reading out that these are the gentlemen who have given notice and each of them will
have their say. You don’t allow me. Are we here to generate optics? Are we here to

* Not recorded.
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generate theatrics? Are we here to generate an impression that we are a House in
mess and we don’t believe in decorum and in rational approach? | appeal to you with
a heavy heart and great pain: For heaven’s sake, believe in yourselves; believe in rule
of law. Let us not get ridiculed in the public at large. The expectations of 1.3 billion
people from us are enormous. Let us not fail them. | call upon. ...(Interruptions)...
One second, please. ...(Interruptions)...

SHRI VAIKO:~
MR. CHAIRMAN: | call upon...(Interruptions)... | call upon Shri Vaiko.
...(Interruptions )... Take your seat, Mr. Vaiko. ...(Interruptions)... | call upon Shri

Vaiko to make his input on this.
SHRI VAIKO: India consists of so many religions, so many faiths, so many languages,
sO many cultures. So, this is a country of so many nationalities. It is not one

nationality. ...(Interruptions)...

SHRI PRAKASH JAVADEKAR (Maharashtra): No; no, nation is one.
...(Interruptions )...

SHRI VAIKO: No, it is my view. | am putting my view. | am entitled to put my view.
SHRI PRAKASH JAVADEKAR: We have our view. ...(Interruptions)...

SHRI VAIKO: Patriotism is not the monopoly of you people. You may have majority.
With your brutal majority, you cannot destroy everything. .. (/m‘errupz‘/ons)..

MR. CHAIRMAN: Address the Chair. ...(Interruptions).. Address the Chair.
SHRI TIRUCHI SIVA: Since they are not talking, we also will not.
MR. CHAIRMAN: Okay. Address the Chair. ..(Interruptions)..

SHRI TIRUCHI SIVA: No, no. We are obeying the Chairman. ... (Interruptions)..

* Not recorded.
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MR. CHAIRMAN: Address the Chair. ...(Interruptions)..

SHRI VAIKO: Since you are having the brutal majority.. (Interruptions)..

MR. CHAIRMAN: Address the Chair. ...(Interruptions)..

SHRI TIRUCHI SIVA: We are paying respect to the Chairman. ... (/nterrupt/ons)..
MR. CHAIRMAN: Everyone has to keep calm and composure. ...(Interruptions)..
SHRI VAIKO: We can also talk with you. ...(Interruptions)..

MR. CHAIRMAN: Address the Chair. ...(Interruptions)..

M o g 99 IIRAT TR A TATS BN AT B, A1 S AN KT AT X8 27
.(Taem™)..

AN HON. MEMBER: We are keeping quite because we respect the Chairman.
..(Interruptions )..

MR. CHAIRMAN: Take your seats. Only Mr. Vaiko will be on his legs. Mr. Vaiko will
have time to make his input on this significant issue. Let us give him rapt attention and
| would appeal to everyone not to be agitated. He has full right and protection of the
Chair to express his opinion. And, no one in the House should interrupt him or take
position while he is speaking. You are allowed to take your position only when your
turn is there. Mr. Vaiko, you may go ahead.

SHRI VAIKO: Mr. Chairman, Sir, | am so thankful to you for permitting me to put my
views. They are implementing one after another the agenda of RSS and BJP. They
have finished Kashmir. Now, they have come to Uniform Civil Code. So, in that
manner, where are we going? Where are we leading? We are leading towards the
disaster of the country and disintegration of the country. The minority people are
terribly hurt. Their sentiments have been totally annoyed. Therefore, Mr. Chairman,
Sir, kindly see that the Bill is not introduced today. Last time, they tried. But, then,
when they thought that they would not get a majority, they did not proceed. They ran
away. This time, they have got majority. Therefore, they are trying to bulldoze this
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thing. But this will lead towards disaster and danger to the country, which is the day
of shame and sorrow. | am very sorry. Today, we have to go through this. Kindly
allow them not to introduce the Bill. This is my view.

SHRI ABDUL WAHAB (Kerala): Mr. Chairman, Sir, as regards the Uniform Civil
Code, it has come so many times before. This is a sort of provocation, which,
deliberately, our BJP friends are doing. The Uniform Civil Code cannot be
implemented in India. With whatever majority there may be, with whatever force, this
is not going to be happening. It is a simple civil code, not a criminal code. If they are
not, particularly, tolerable for that one -- everywhere, intolerance is there -- at least,
let us have our own civil law. There is no point in this and it is not a big thing also. In
the Uniform Civil Code, only on a few areas, there is no agreement. Otherwise,
everybody is agreeing. | am very sorry about our Congress friends who are not there
in the Benches. ... (/nz‘errupz‘/ons).. Instead of saying so many things, -- last time also
it came up; it was maybe Rakesh Sinha or some other Sinha, ..(Interruptions)..
Rakesh Sinha’s was there about the issues of children, birth control, etc. ---
| appeal to the hon. Member to take it back. When it is ripe, when the Government
feels, let them take up. Please don’t make another intolerance in the community now.
Anyway, you are going to pass this one, especially, with these few people. But it is
not for the benefit of India. It is not for the benefit of our nation. That is why | request,
earnestly request, my friend to take back this Bill. Thank you.

SHRI ELAMARAM KAREEM: Sir, we have given the notice prior to introducing that
Bill. We thought that before allowing to introduce that Bill, you will dispose our
request. Anyhow, you first called him, and he introduced it.

MR. CHAIRMAN: It was motion for leave.

SHRI ELAMARAM KAREEM: On earlier occasions, he was withdrawing. He kept
himself absent from the House, and it was not introduced in this House. Our country
is a secular country. Our Constitution is giving protection to all sections of the people.
The Uniform Civil Code is a controversial subject. ...(Interruptions)... There are so
many other principles, so many other principles. Why are you not implementing those
principles? ... (Interruptions)...

MR. CHAIRMAN: Please. ...(Interruptions)... Hon. Members, no cross-talks.
...(Interruptions )...
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SHRI ELAMARAM KAREEM: Wealth should not be allowed to accumulate in a few.
That is the constitutional principle. You are not talking about that.
...(Interruptions )...

MR. CHAIRMAN: Keep conduct.
SHRI ELAMARAM KAREEM: Why are you not insisting on that?
MR. CHAIRMAN: Yes, hon. Member, address the Chair.

SHRI ELAMARAM KAREEM: Sir, decent wages should be given to the workers. Why
are you not implementing that? You are very particular only on this issue. That is your
agenda. We are not agreeable to that.

Sir, before bringing such a legislation, we should have wide consultations with
different communities, with different religions, with various sections of the people.
Otherwise, it will create difference between the people; it will burn the country. So, |
earnestly request, Sir, ask him to withdraw the Bill from this House.

SHRI BIKASH RANJAN BHATTACHARYYA (West Bengal): Sir, my earnest appeal
would be to the Member who has introduced the Bill to reconsider whether he wants
the unity of the country or he wants to expedite the diversity to be destroyed. 'Unity
in Diversity' is the philosophy in India, which India was built up through centuries.

Now, | will just request the Member to consider the Constituent Assembly
debates. In those debates, all things were discussed. Ultimately, we had given a
call, 'We, the people of India ..'. That is the final call for unity, not go for making
division and division. The country is now facing a crisis. Let us restore the unity, let
us restore the civility so that the country may smoothly progress as the hon. Prime
Minister accordingly desires too. The division amongst the people would not help you
either to grow economically or socially. Therefore, my earnest appeal to the Member,
please wait. Let the society get matured. Let the society discuss amongst
themselves. Let the people feel, they are one-in-one. By imposing your forceful
things, you are going to destroy the structure. Therefore, please do not destroy the
structure of the country and withdraw this. This is my earnest appeal.

DR. V. SIVADASAN (Kerala): Respected Chairman, | think the main aim of these
types of Bills is to ruin the strength, ruin the unity of the nation. The basic principle of
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our nation is, 'Unity in Diversity'. So, we should protect that 'Unity in Diversity'. So,
my humble request to the Member is to withdraw the proposed Bill. This is my
request. Sir, India is not built by the bricks and stones. India is built by the spirit of
the fighters of freedom movement.

DR. JOHN BRITTAS (Kerala): Sir, it is with a heavy heart, | am objecting the
introduction of this Bill under Rule 67. Sir, the Treasury Benches always harp on the
fact, ‘Sabka Sath, Sabka Vikas'. But whatever they do is against the spirit of the

15 Law Commission conclude

slogan which they always try to raise. Sir, why did the 2
in its report, and | quote, "A uniform civil code is neither necessary nor desirable" ?
That was the sum and substance of the recommendation of the 21* Law Commission
Report and | think the Law Minister should be aware of that. If he gets some time, if
he takes his hands away from attacking the Supreme Court, he should be having
some thought about it. Sir, why this piece of legislation against the spirit of the
Constitution? That is the point which the hon. Member and the Treasury Benches
have to think about.

Sir, there is a strange situation that has occurred now. In the name of uniform
civil code there are a number of civil codes that have come up in different States.
There is a civil code for Himachal Pradesh, there is a civil code for Gujarat and there is
a civil code for all the BJP-ruled States. So, essentially, it beats their decision to have
a uniform civil code. So, this is supposed to be an 'uncivil code' and not a civil code.
Sir, let us be very clear about the fact that we should not use a piece of legislation to
create polarization in the society and something which is detrimental to the unity of
this nation.

| strongly object to this Bill and request the Member to withdraw this Bill
immediately.

SHRI A.A. RAHIM (Kerala): Sir, this is a political exercise of the Sangh Parivar. Many
of my colleagues here have spoken on this issue. Sir, India is a land of pluralism.
Pluralism is the soul and heart of our Constitution and our country. This is a highly
controversial issue. The RSS and the Sangh Parivar have often used this issue as a
political tool. Mr. Chairman, Sir, you have spoken about the integrity of this House on
many occasions. | would like to underline, in your way, the integrity of this House.
We should keep the integrity of this House and not play political cards in this House.
Once again, | would like to remind this House and Members that India is a land of
pluralism and India is the largest democratic and secular country in the world. We
have to remember our Freedom fighters. This is the land of Shaheed Bhagat Singh
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and Shaheed Uddham Singh, who was popularly known as Ram Mohammad Singh
Azad. | wish to say with pride that | come from Kerala, from the land of INA hero,
Vakkom Mohammad Abdul Khader. | would, again and again, pray to the hon. Chair
to ask the hon. Member to withdraw the Bill. | strongly oppose this Bill.

it 9UTafa : O, 19 9T e

Y. I YT I1Eq (ST US) : S, FRT g8l YRt ol I8 2 {6 g8 fae, fora
R B AR UaRTSl &R I8 8, I8 sl dfae & & Raes &, dfau™ &1 $o
gIRT31 b Rt 21 3T MMCHA 26(dT) 3R 29(1) TRAY| WR, I heRicd IASTH H
gl nfedhd 26(€ﬁ) i} %\', "Subject to public order, morality and health, every religious
denomination or any section thereof shall have the right to manage its own affairs in

matters of religion."

3.00 P.M.

MEHA 29(1) H, BoaRd US U hTd TSCH Bl ofd) d dHad &, ' Any
section of the citizens residing in the territory of India or any part thereof having a
distinct language, script or culture of its own shall have the right to conserve the
same.
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<1 9 fopt oft v, foredt & iy @il ot srferearss ST <721 811 A<l 4 93 gU ATl &
gifcr At fop<t o1 srfdeamsy =1 81, gaferg Agied, § 3mue Hiegd 9 Hion wred A 59 fdc
D1 ATYH oI DT ARG BRel gl

SHRI SANDOSH KUMAR P (Kerala): Sir, | would like to request the hon. Member,
through you, to withdraw this very dangerous Bill. My Party has a principled stand on
this issue of uniform civil code. We believe in the unity of this country, not in the
uniformity. So, what we need is unity, not uniformity. We are a country with hundreds
of religions, castes and different types of civil codes. So, we need to think about this
issue seriously. This is not a time to initiate such a legal proceeding. This will further
endanger the secular credentials of this country. These people have already divided
the Indian villages and created a feeling of India-Pak in almost all villages of this
country. They want to enhance that division further. So, please don't allow them to
introduce this dangerous Bill which is detrimental to the national interest.

SHRI TIRUCHI SIVA: Sir, we are also equally against this Bill. The same Bill has been
listed many a time before, but, on request, was not introduced. Today also, we did
the same. But we had a bitter experience of breach of trust; | don't want to go into
that. As everyone pointed out here, this country's base is secularism and federalism.
Both are at stake now. We foresee something which may happen if this Bill is passed
here even if it is a Private Member's Bill. When my Private Member's Bill was passed,
| know, what the consequences were. If the Bill is introduced, it becomes the
property of the House. Automatically, it will be taken up for consideration. When it is
taken up for consideration and debated, it will be put to vote, and as they have the
majority, automatically, it will get passed.

| again foresee what the mindset of minorities in the country would be. We
should not, at any cost, create an apprehension in their minds. You know very well.
You are well educated, well informed. At the time of partition, Mohammed Ali Jinnah
asked all the Muslims to come with him to Pakistan, but Muslims here said, ""We are
Muslims, but India is our nation." So, they all stayed here. They have contributed to
the military. They have contributed to the development of the country. They have got
their own religious code, and other minorities also have their own traditions. We
should not, at any cost, create a panic in their minds. That is why, | said that it is like
opening Pandora's box. We are really agonized and we are all trembling, and it is
unusual of our mentality because the whole country will be watching this. So, | think
just because one has got the majority, one cannot do whatever he wants. Consider
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the future of this country, the safety of everyone, and the individual uniqueness of
India should be maintained.

Sir, | request the Member not to introduce the Bill, and | request you to kindly
protect the House, the Members and the nation's future. Thank you very much.

MR. CHAIRMAN: Shri Jayant Chaudhary.

SHRI JAYANT CHAUDHARY (Uttar Pradesh): Sir, | move for leave to introduce a Bill
further to amend the Constitution of India...

MR. CHAIRMAN: Are you saying anything on this issue that we are discussing?

SHRI JAYANT CHAUDHARY: No, Sir, | am just introducing the Bill. If | have the
opportunity, | would like to mention what the Bill is about. ...(/nterrupt/ons)...

MR. CHAIRMAN: Now, Dr. L. Hanumanthaiah.

DR. L. HANUMANTHAIAH (Karnataka): Sir, in a democracy like India where 140
crore people are involved, many times, there will be a brutal majority in the Parliament
and in the Assemblies. ...(Interruptions)... It is called brutal majority.
...(Interruptions )...

SHRI PRAKASH JAVADEKAR: In 1984, it was brutal majority. ...(Interruptions )...

DR. L. HANUMANTHAIAH: Exactly, | agree. With reference to that, | am telling. | am
not afraid of telling this. ...(Interruptions)...

MR. CHAIRMAN: Please address the Chair. ... (Interruptions)...

DR. L. HANUMANTHAIAH: So, | wanted to inform hon. I\/Iembers...(/nterru,oﬁons)...
He should speak when he gets a chance. He cannot speak now. ... (Interruptions)...

31l GHIET ATASHY : I8 ARN BT ATAM 21 ... (FAY)... ATGIARI BT FTATT 2
...(FAE)....

MR. CHAIRMAN: Mr. Javadekar, it was inappropriate, not expected, and it is not
approved. We must all maintain decorum. We are not here to create chaos. Let me
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remind you, the Constituent Assembly consisted of the people of great worth, talent,
and at that point, they were as representative as possible. Presently, as | have
indicated in my speech also, with each election, our representation is getting deeper
and deeper. This House has enormous talent. If the Constituent Assembly could
traverse critical issues, complex issues, divisive issues without there being single
disruption, if it could traverse, negotiate and navigate by dialogue, debate and
discussion, as a senior Member, | am sure, this should not have happened. | appeal
to everyone to observe discipline and give full expression. Dr. L. Hanumanthaiah.

DR. L. HANUMANTHAIAH: Thank you, Sir. As | said just now, in a democracy, any
brutal majority will be a dangerous thing, and it is dangerous to the sensible
democracy of any country. We have seen across the world that an extreme leftist or
extreme rightist approach will sometimes becomes dangerous to the democracy. So,
| feel that we should not enter into such extremities in a healthy democracy such as
India. Nobel Laureate, Shri Rabindranath Tagore had always pleaded in all his
literature that this country should be a pluralist country; it should not go to
extremities. We cannot digest the extremities. We have experienced it. Sir, | also
want to bring to your kind notice that across the world, every country, which has
gone to the extent of taking extreme decisions, has suffered and it could not retain its
democracy. So, we should not go to that extent and get our democracy derailed.

Sir, a Kannada poet named Kuvempu, who is almost equal to a Nobel Laurate,
said, ''This country should be sarva janangada shantiya thota. " It should be a garden
of all the flowers, all the varieties. That is the real beauty of the society, that is, India.
This is what he said. We should retain that fabric forever then only this country will
retain democracy for long years. We have only a small democracy of 75 years and 75
years is not a big number. We have yet to go a long way for a democracy to get
experience and experiment. Sir, as | do not want that these kinds of extremities
should spoil the democratic fabric of this country, | sincerely request the hon.
Member to withdraw and give way to all the healthy minds to go on like this and go on
forever. Thank you.

SHRI JAWHAR SIRCAR (West Bengal): Sir, | thank you very much for giving me this
opportunity. | rise in anguish to see how a Bill, a Private Member's Bill, which is
totally unconstitutional, unethical and anti-secular, is being introduced as a Private
Member's Bill by an indulgent Government to test the waters in a very dangerous
game. This is brinkmanship. Sir, all | would like to say is, still, there is time to refrain
from making demonstrations of a temporary majority and inflict a one-sided opinion
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on a very secular and plural India. | seek your guidance and | beseech upon the
Member to take better sense and withdraw the Bill. | request you to use your kind
power, your wisdom not to allow such games to be played. Thank you, Sir.

SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, as a beginner, through you, |
actually want to ask the House itself - shouldn't a Private Bill be in the larger public
interest? | am sorry to say that this type of Private Bill is not in the public interest. It is
totally against the constitutional values enshrined in our Constitution, and, even if it
goes further, it will not stand the judicial scrutiny and it will definitely be struck down
because it is unconstitutional and against the basic structure doctrine of the
Constitution. Sir, in our country, we believe in unity in diversity. If we believe in unity
in diversity, we can never have uniformity in diversity because uniformity and diversity
are self-contradictory. Sir, here, | wish to quote Pandit Jawaharlal Nehru, who said,
"Democracy means tolerance, not only towards those who agree but also towards
those who disagree". There are immense examples in the country where in terms of
speeches, in terms of words and in terms of actions, democracy is being derailed,
where the minority voice is being submerged. But, Sir, that’s not how it should be,
that's not how it was meant to be foreseen by our forefathers, Dr. Ambedkar and all
other great leaders who have had a vision for our country. Sir, once again, | want to
quote Pandit Jawaharlal Nehru. He said, "Without peace, all other dreams vanish and
are reduced to ashes.'

Sir, through you, | want to tell the House that if this is the kind of law that is to
be brought in, then there will be no peace in the country. Sir, my request, through
you, is, let this Bill be withdrawn.

THE LEADER OF THE HOUSE (SHRI PIYUSH GOYAL): Hon. Chairman, Sir, | am
pained to hear some of the comments which are being made using very, very
illustrious names -- Dr. Babasaheb Ambedkar, including the leaders of the Congress
Party, the Constitution-makers, and Members of the Constituent Assembly who in
their wisdom brought this in as a Directive Principle. My colleague Shri Prakash
Javadekar has referred to the constitutional provisions in this regard. | think it is the
legitimate right of a Member to raise an issue which is the Directive Principle of the
Constitution. Let this subject be debated in the House. ...(Interruptions)... | did
not disturb you.

MR. CHAIRMAN: Mr. Vaiko, please. Hon. Leader of the House, please don't have
cross talk through me. Mr. Vaiko, please sit down. ...(Interruptions)... Please sit
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down. Please observe order. Please take your seat. ...(Interruptions)... Go ahead.
...(Interruptions )... Nothing will go on record. | plead with you. Have a reflective
mind. Take your seat. You had your say uninterrupted and if you want to have
further say, take recourse to Rules. Platform is open. But take your seat. This
frequent interruption does not do justice to your personality. It sends a very bad
signal. Can we go to that level? Do we have that kind of obstinate approach? You
have as much right as anyone else has. Everyone has a right. The Leader of the
House.

SHRI PIYUSH GOYAL: Hon. Chairman, Sir, my colleague, Shri Prakash Javadekar,
will elaborate on the constitutional provisions. But very clearly, at this stage, to cast
aspersions on the Government... (Interruptions)...

MR. CHAIRMAN: Please be brief.

SHRI PIYUSH GOYAL: And to use the names of the very Members of the Constituent
Assembly to try and criticize this Bill at the introduction stage is uncalled for. | would
appeal to the House, let this Bill be introduced. It is the Member's right. When the
debate comes up on this subject, of course, everybody will have a point of view.
...(Interruptions )... When it becomes the property of the House, they will decide
what they have to do.

MR. CHAIRMAN: Prof. Manoj Kumar Jha. ...(Interruptions)... Prof. Manoj Kumar
Jha.

PROF. MANOJ KUMAR JHA (Bihar): This Bill came for introduction on very many
occasions earlier. Good sense prevailed. My friends from the BJP requested Dr.
Kirodi Lal Meena not to proceed further. | am witness to six such occasions. What
has changed? | don't know, Sir. The Leader of the House is not here. | have read
that part dealing with making of the Indian Constitution where Uniform Civil Code was
discussed. Partition had happened. The Members were very certain that we should
not go for a legislation which further creates barriers between people and

communities. X, 34T Sf1-20 ¥ &9 T gedll, U YRAR, T WIS & 91d B I3 &,
QAR ...(ag™).... A%, § U9 31 & oy 81 W1 gal §, § A1 QUi 7giey
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AR &R IR 91 €, BIs 919 AT 719, AN & 919 H Sffdears 91 81 71d §¢
T 2, IEN &< 7T 21 I8 BIFSTY, BT 3R 3MIswT IRIR ¢ T 81 3R 9 ON8 P
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Jd<aR & 19 H g9 59 I)E BT ol o1 - - fhRIS! ofrat S, # Mg Ho o 1aanT
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DR. FAUZIA KHAN (Maharashtra): Mr. Chairman, Sir, here, | would like to say that
the beauty of our Indian democracy and the uniqueness of India in the whole world
lies in its unity in diversity. Our diversity is extremely important and it has to be
retained; it cannot be ravaged like this. Just like a rainbow in the sky where many
colours are there and it gives beauty to the sky; in the same way, our diversity gives
beauty to our democracy. The way this Bill has been tried to be introduced in the
House, through you, | would only plead to the hon. Member to kindly withdraw this
Bill because it is not in consonance with the uniqueness of our democracy. It is not
just a Muslim-Hindu issue; it is a question of diversities in every way. It does not deal
with Muslims or anybody. | absolutely deny that it relates to any particular kind of
community. It deals with the diversity of our country which has got millions of different
cultures, traditions, etc. So, it has to be maintained this way. Sir, through you, |
request the hon. Member to kindly withdraw the Bill. Thank you.

S TR YT (FERT) : M ATy H8Iey, H 59 9°d I H Wl 8ldx
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MR. CHAIRMAN: Hon. Members, we did have some tempers. | am happy that my
thought process which emanates from your wisdom could find some reflection.
Everyone has had his say and that is the beauty and essence of a structured debate.
And we learnt this from the Constituent Assembly that it is the structured debate,
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through discussion and dialogue, that in a serious theatre like this, the Upper House,
we give message to the entire country.
The question is that leave be granted to introduce the Bill.

SHRI VAIKO: Sir, | want division. ... (Interruptions)... | am entitled to seek division.
...(Interruptions)...

MR. CHAIRMAN: Mr. Vaiko, you are a very senior and distinguished person. Very
few people can have that kind of credentials. You traversed decades. When | was
about to give floor to you, you did not allow me to give the floor, and we took five
minutes. When | was about to seek your response, you did not give me that
opportunity. | will go by procedure. Trust me. If at all | have to lean, | will lean
constitutionally towards this side. And, therefore, why be in agitated mode? We have
to mentally, persuasively, strongly give voice to our thought process. | have simply
said: "Those in favour will please say 'Aye'". They have given. Now, | say: "Those

against will please say 'No
SOME HON. MEMBERS: No. ..(Interruptions)...
SHRI VAIKO: Sir, | want division. | have got every right.

MR. CHAIRMAN: Hon. Member, you have every right to seek division. We will take
steps. Let the lobbies be cleared. The question is:

That leave be granted to introduce a Bill to provide for the constitution of the
National Inspection and Investigation Committee for preparation of
Uniform Civil Code and its implementation throughout the territory of
India and for matters connected therewith or incidental thereto.

The House divided.
MR. CHAIRMAN: Hon. Members, please observe decorum. As they say, no
crosstalks. | give you the indulgence. Crosstalk only through the Chair. Am | right,

Professor? ...(Interruptions)...

DR. JOHN BRITTAS : Sir, through you, | am talking.
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MR. CHAIRMAN: But please take your seat. Secretary-General will now explain the
voting procedure. Hon. Members, result of the division on the motion for introduction
of the Uniform Civil Code in India Bill, 2020, is:

Ayes : 63
Noes : 23
Abstention ¢ NIL

AYES : 63

Agrawal, Dr. Anil

Agrawal, Dr. Radha Mohan Das

Ali, Shri Gulam

Anavadiya, Shri Dineshchandra Jemalbhai
Bajpai, Dr. Ashok

Bajpayee, Dr. Laxmikant

Balmik, Shrimati Sumitra

Baluni, Shri Anil

Bansal, Shri Naresh

Bara, Shrimati Ramilaben Becharbhai
Bonde, Dr. Anil Sukhdeorao

Brijlal, Shri

Dubey, Shri Hardwar

Dubey, Shri Satish Chandra
Dwivedi, Shrimati Seema

Geeta alias Chandraprabha, Shrimati
Goswami, Ms. Indu Bala

Goyal, Shri Piyush

Jangra, Shri Ram Chander

Kadadi, Shri Iranna

Karad, Dr. Bhagwat

Kardam, Shrimati Kanta

Kumar, Shri Mithlesh

Kumar, Dr. Sikander

Laxman, Dr. K.
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Leishemba, Shri Maharaja Sanajaoba
Lokhandwala, Shri Jugalsinh
Mahadik, Shri Dhananjay Bhimrao
Mandaviya, Dr. Mansukh
Margherita, Shri Pabitra

Meena, Dr. Kirodi Lal

Mokariya, Shri Rambhai Harjibhai
Muraleedharan, Shri V.
Murugan, Dr. L.

Nadda, Shri Jagat Prakash
Nagar, Shri Surendra Singh
Nishad, Shri Baburam

Panwar, Shri Krishan Lal

Patel, Shri Shambhu Sharan
Patidar, Ms. Kavita

Prasad, Shri Aditya

Puri, Shri Hardeep Singh

Ram Shakal, Shri

Rao, Shri G.V.L. Narasimha
Rupala, Shri Parshottam

Saini, Dr. Kalpana

Shekhar, Shri Neeraj

Singh, Shri Ajay Pratap

Singh, Shrimati Darshana

Sinha, Shri Rakesh

Siroya, Shri Lahar Singh

Solanki, Dr. Sumer Singh

Soni, Shri Kailash

Tasa, Shri Kamakhya Prasad
Tendulkar, Shri Vinay Dinu
Tiwari, Shri Ghanshyam

Tomar, Shri Vijay Pal Singh
Usha, Shrimati P. T.

Vaishnaw, Shri Ashwini

Vats (Retd.), Lt.Gen. (Dr.) D. P.
Verma, Shri B.L.

Yadav, Shri Bhupender
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Yadav, Shri Harnath Singh

NOES : 23

Abdul Wahab, Shri

Abdulla, Shri M. Mohamed
Bhattacharyya, Shri Bikash Ranjan
Brittas, Dr. John
Chakraborty, Shri Subhasish
Chandrashekhar, Shri G.C.
Chhetri, Shrimati Shanta
Girirajan, Shri R.
Hanumanthaiah, Dr. L.

Jha, Prof. Manoj Kumar
Khan, Dr. Fauzia

Khan, Shri Javed Al

Mather Hisham, Shrimati Jebi
P, Shri Sandosh Kumar
Pratapgarhi, Shri Imran
Rahim, Shri A. A.
Shanmugam, Shri M.

Sircar, Shri Jawhar

Siva, Shri Tiruchi

Sivadasan, Dr. V.

Vaiko, Shri

Wilson, Shri P.

Yadav, Prof. Ram Gopal

The motion was adopted.
DR. KIRODI LAL MEENA: Sir, | introduce the Bill.
MR. CHAIRMAN: The Wagf Repeal Bill, 2022. Shri Harnath Singh Yadav — not
present.

The Representation of the People (Amendment) Bill, 2022. Shri Iranna
Kadadi.
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11 SOV BT (HICh): TR, H TS SIS T8l Bl
(MR. DEPUTY CHAIRMAN in the Chair.)

MR. DEPUTY CHAIRMAN: The Constitution (Amendment) Bill, 2022. Shri Iranna
Kadadi.

37l STUUT HQTS : TR, 4 AT SEISYA 8] Bl
The Antarrashtriya Kannada Vishwavidyalaya Bill, 2022

SHRI IRANNA KADADI (Karnataka): Sir, | move for leave to introduce a Bill to
establish and incorporate a teaching University for the promotion and development of
Kannada language and literature, through teaching and research, with a view to
enabling Kannada to achieve greater functional efficiency and recognition as a major
international language and to provide for matters connected therewith or incidental
thereto.

The question was put and the motion was adopted.
SHRI IRANNA KADADI: Sir, | introduce the Bill.
The Hate Crimes and Hate Speech (Combat, Prevention and Punishment) Bill, 2022

PROF. MANOJ KUMAR JHA (Bihar): Sir, | move for leave to introduce a Bill to
empower the State Governments and the Central Government to take measures to
provide for the prevention and control of hate crimes and hate speech in terms of the
Constitution and international human rights instruments concerning religion, race,
caste or community, sex, gender identity, sexual orientation, place of birth,
residence, language, disability or tribe and related intolerance, in accordance with
Constitutional and international law obligations; define for the offence of hate crime
and the offence of hate speech and the punishment of persons who commit those
offences and rehabilitation of victims of those offences; to provide for the reporting on
the implementation, application and administration of this Act; and to provide for
matters connected therewith or incidental thereto.

The question was put and the motion was adopted.
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PROF. MANOJ KUMAR JHA: Sir, | introduce the Bill.

i T RarSt (RTSTRIT) < SURHIITT HEIG Y, H U aeeiT & U2 IS arsdl

gl...(aEM). .

21} IUHHTTRT : 91S 3| U8l MY (9o SEISH B < | § 3T 918 H HihT STl
The Parliament (Productivity Enhancement) Bill, 2022.

PROF. MANOJ KUMAR JHA (Bihar): Sir, | move for leave to introduce a Bill to
provide for a framework for enhancing the performance of the Parliament by fixing
minimum number of sittings for each House of the Parliament, extending the hours of
a sitting, introduction of a short Session of Parliament in addition to the existing
practice of three Sessions, institution of a mechanism to separately discuss
opposition business, compensation for the hours unutilised due to disruption and for
matters connected therewith and incidental thereto.

The question was put and the motion was adopted.
PROF. MANOJ KUMAR JHA: Sir, | introduce the Bill.
The Constitution (Amendment) Bill, 2022 (amendment of articles 16, 124 and 216)

PROF. MANOJ KUMAR JHA (Bihar): Sir, | move for leave to introduce a Bill further
to amend the Constitution of India.

The question was put and the motion was adopted.
PROF. MANOJ KUMAR JHA: Sir, | introduce the Bill.

SHRI P. WILSON (Tamil Nadu): Mr. Deputy Chairman, Sir, | were to seek leave to
introduce a Bill to amend Articles 102, 155, 156, 157 and 191 of the Constitution of
India by fixing qualification and disqualification for appointment of the Governor and
also with the concurrence of Chief Minister of a State, the Governor sits over the Bill
and block the will of the people, they run a parallel Government. Hence, | am moving
this Bill.

A
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MR. DEPUTY CHAIRMAN: Wilsonji, please first introduce the Bill.
The Constitution Amendment Bill, 2022 (amendment of articles 102, 155, 156 etc.)

SHRI P. WILSON (Tamil Nadu): Sir, | move for leave to introduce a Bill further to
amend the Constitution of India.

The question was put and the motion was adopted.
SHRI P. WILSON: Sir, | introduce the Bill.
The Constitution (Amendment) Bill, 2022 (amendment of articles 124 and 220)

DR. V. SIVADASAN (Kerala): Sir, | move for leave to introduce a Bill further to amend
the Constitution of India.

The question was put and the motion was adopted.
DR. V. SIVADASAN: Sir, | introduce the Bill.

it Teear fardt (JTReA) @ Ui Sft, 3 S fded g fhy 511 w= 8, -1
S8 & IR H HEAT 1|

£ SURUTIRT : T2 RrarS! Sit, T IR U e SEISy¥ 84 QIfoIY, S9d 91 H

SIREIRICACRIR

The Prevention of Money-Laundering (Amendment) Bill, 2022

DR. V. SIVADASAN (Kerala): Sir, | move for leave to introduce a Bill further to amend
the Prevention of Money-Laundering Act, 2202.

The question was put and the motion was adopted.

DR. V. SIVADASAN: Sir, | introduce the Bill.
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The Constitution (Amendment) Bill, 2022 (insertion of new article 21 B)

DR. V. SIVADASAN (Kerala): Sir, | move for leave to introduce a Bill further to amend
the Constitution of India.

The question was put and the motion was adopted.
DR. V. SIVADASAN: Sir, | introduce the Bill.

The Constitution (Amendment) Bill, 2022 (amendment of article 16)

il SIAg Il WM (STR U<90): A STFHMRT Sil, H = Uss a1 Bl, ITdh!

3IETST & ITUTT H ARBIRI AIBINAT H RV I S &b I A 4R &b AfAe b

3T 16 H SR FNE By ST & fofQ f4eres o1 qR =AU B B AT Arear

gl

ot sl S Gl (S ) oS O85BS ome e len o ke 1gld eyl liaf

R gl e 16 e sl S Cladsan S Ojle e ) S a0 QIS Gae U S5 s )
103 e sl (S DS Sleiul g S Sy S s oS

£ ITFHTIRT : SIS el W Sfl, A9 [ Sgregd BT

41 SI1AS 37ctt @H: Heled, § YA BRaATg b AR P I B 3R HeeT B b

oY feraeh b1 YR =AU R o 34l <1 STl

S s sl 1S adsan S Cler AS (s S 3l (e e dgen t(Cl g ) G e wsla Gliat
s o el (S S Culgiud o S Saang S

The question was put and the motion was adopted.

41 SI1AS 3fctl @M : H81ed, H [Jee dl QRIYMT HRaAT g

‘0 VS Culgdl ) sh oS CSaans e e spn i o gl liat

T Transliteration in Urdu script.
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The Prevention of Insult to the Father of the Nation and other Icons of Freedom
Movement Bill, 2022

it SITde 3Tl @M (STR USY) : ABIGY, H URd dxdl g b I fiar oiR o=l
T ST T FF1aRo1 R & foly fA8eh 1 YR R 1 AT &1 S|
S S el Ui sl Wy 8815 NS s BS 3l G e dye (Gl ) OB e mglas Glia'

S SR80 s S Gl gl (S S ool S l-uj-’wb sl Gyl (S S G55
e 6 Glesil (S S S Gl s S Srag

The question was put and the motion was adopted.

2} ST ofetl @ : FEIey, H A8 Bl YRR SR g

-0 VS Culgtl ) 5 oS Sy (e o d e (OB A Bl liaf
The Official Langauges Bill, 2022
SHRI TIRUCHI SIVA (Tamil Nadu): Sir, | move for leave to introduce a Bill to provide
that all regional languages shall be used for all official purposes of the Union and for
matters connected therewith or incidental thereto.
The question was put and the motion was adopted.

SHRI TIRUCHI SIVA: Sir, | introduce the Bill.

MR. DEPUTY CHAIRMAN: Now, the Right to Digital Literacy Bill, 2022. Shri Derek
O'Brien to move for leave to introduce the Right to Digital Literacy Bill, 2022.

The Right to Digital Literacy Bill 2022

SHRI DEREK O'BRIEN (West Bengal): Sir, | move for leave to introduce the Right to
Digital Literacy Bill, 2022. This calls for the adoption of a Digital Literacy Curriculum in
all educational institutions across the country so that we produce responsible and
young citizens who can safely participate in the digital system whether it is digital

T Transliteration in Urdu script.
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hygiene, misinformation, online financial fraud, sextortion, all this, to keep these
young people educated, safe and happy.

MR. DEPUTY CHAIRMAN: Kindly introduce the Bill.

SHRI DEREK O'BRIEN: Sir, | move for leave to introduce a Bill to provide for a Digital
Literacy Curriculum in all educational institutions to make the youth digitally literate
and for matter connected therewith or incidental thereto.

The question was put and the motion was adopted.
SHRI DEREK O'BRIEN: Sir, | introduce the Bill.

MR. DEPUTY CHAIRMAN: Now, the Indian Penal Code (Amendment) Bill, 2022. Shri
Derek O'Brien to move for leave to introduce the Indian Penal Code Amendment Bill,
2022.

SHRI DEREK O'BRIEN: Thank you, Sir, and good to see you in the Chair. For the last
three-four days, we are not seeing you because you are not having to .. .

MR. DEPUTY CHAIRMAN: | was already there.

SHRI DEREK O'BRIEN: But we want to see you. We want to see you a little more.
We want to see you more. But now you are having less work to do, less work but full
pay. So, it is good.

MR. DEPUTY CHAIRMAN: Please introduce the Bill.

SHRI DEREK O'BRIEN: Okay, Sir. Sorry. Just lightly.

Sir, this Bill which | am introducing seeks to criminalize marital rape. The Bill
reflects the realities of sexual abuse today against women and it removes the
exception of marital rape from the definition of rape because the exception of marital
rape is actually antithetical to right to life, right to personal liberty as per Article 21 of
our Constitution. So, Sir, this Bill seeks to ensure women, every woman, a dignified
life, safe living-conditions and a woman's own rights to her reproductive choices and
privacy. That's s it.
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MR. DEPUTY CHAIRMAN: Now introduce the Bill.
The Indian Penal Code (Amendment) Bill 2022

SHRI DEREK™ O BRIEN (West Bengal): Sir, | move for leave to introduce a Bill further
to amend the Indian Penal Code, 1860.

The question was put and the motion was adopted.
SHRI DEREK O'BRIEN: Sir, | introduce the Bill.

MR. DEPUTY CHAIRMAN: Shri Derek O'Brien to move for leave to introduce The
Right of Children to Free and Compulsory Education (Amendment) Bill, 2022.

SHRI DEREK O'BRIEN: Sir, | move for leave to introduce the Right of Children to Free
and Compulsory Education (Amendment) Bill, 2022, which makes it compulsory for
Government schools to comply with physical infrastructure and those prescribed in
the principal Act and also introduce learning outcomes. Sir, the key is that we must
introduce learning outcomes so that we can actually ensure quality education. That is
the theme of this Bill, Sir.

MR. DEPUTY CHAIRMAN: Please, introduce the Bill.
The Right of Children to Free and Compulsory Education (Amendment) Bill, 2022

SHRI DEREK O'BRIEN (West Bengal): Sir, | move for leave to introduce a Bill further
to amend The Right of Children to Free and Compulsory Education Act, 2009.

The question was put and the motion was adopted.
SHRI DEREK O'BRIEN: Sir, | introduce the Bill.
MR. DEPUTY CHAIRMAN: Dr. John Brittas to move for leave to introduce a Bill

further to amend the Mahatma Gandhi National Rural Employment Guarantee Act,
2005.
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DR. JOHN BRITTAS (Kerala): Sir, | move for leave to introduce a Bill further to amend
the Mahatma Gandhi National Rural Employment Guarantee Act, 2005 to ensure

increase of number of days and also the provision of wages.

MR. DEPUTY CHAIRMAN: Please introduce the Bill.
The Mahatma Gandhi National Rural Employment Guarantee (Amendment) Bill, 2022

DR. JOHN BRITTAS (Kerala): Sir, | move for leave to introduce a Bill further to amend
the Mahatma Gandhi National Rural Employment Guarantee Act, 2005.

The question was put and the motion was adopted.
DR. JOHN BRITTAS: Sir, | introduce the Bill.

MR. DEPUTY CHAIRMAN: Dr. John Brittas to move for leave to introduce The Motor
Vehicles (Amendment) Bill, 2022.

DR. JOHN BRITTAS: Sir, | move for leave to introduce a Bill further to amend The
Motor Vehicles Act, 1988 to ensure reasonable time to file claims.

MR. DEPUTY CHAIRMAN: Please introduce the Bill.
The Motor Vehicles (Amendment) Bill, 2022

DR. JOHN BRITTAS (Kerala): Sir, | move for leave to introduce a Bill further to amend
The Motor Vehicles Act, 1988

The question was put and the motion was adopted.
DR. JOHN BRITTAS: Sir, | introduce the Bill.

MR. DEPUTY CHAIRMAN: Dr. John Brittas to move for leave to introduce The
Constitution (Amendment) Bill, 2022 (Amendment of Article 324).

DR. JOHN BRITTAS: Sir, | move for leave to introduce a Bill further to amend the
Constitution of India to ensure transparency, neutrality and fairness in the
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appointment of the Chief Election Commissioner and other Election Commissioners,
for safeguarding the autonomy and independence of the Election Commission, for
protection of conditions of services of the Election Commissioners and for setting up
an independent permanent secretariat staff for the Election Commission.

MR. DEPUTY CHAIRMAN: Please introduce the Bill.

The Constitution (Amendment) Bill, 2022 (amendment of article 324)

DR. JOHN BRITTAS (Kerala): Sir, | move for leave to introduce a Bill further to amend
the Constitution of India.

The question was put and the motion was adopted.
DR. JOHN BRITTAS: Sir, | introduce the Bill.

MR. DEPUTY CHAIRMAN: Shri Sandosh Kumar P to move for leave to introduce The
Constitution (Amendment) Bill, 2022 (Amendment of the Eighth Schedule).

SHRI SANDOSH KUMAR P (Kerala): Sir, | move for leave to introduce a Bill further to
amend the Constitution of India to include Tulu in the Eighth Schedule of the
Constitution.

MR. DEPUTY CHAIRMAN: Please introduce the Bill.

The Constitution (Amendment) Bill, 2022 (amendment of the Eighth Schedule)

SHRI SANDOSH KUMAR P (Kerala): Sir, | move for leave to introduce a Bill further to
amend the Constitution of India.

The question was put and the motion was adopted.
SHRI SANDOSH KUMAR P: Sir, | introduce the Bill.

MR. DEPUTY CHAIRMAN: Shri Sandosh Kumar P to introduce The WNational
Commission for Controlling Medical Inflation Bill, 2022.
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The National Commission for Controlling Medical Inflation Bill, 2022

SHRI SANDOSH KUMAR P (Kerala): Sir, | move for leave to introduce a Bill to
provide for the establishment of a National Commission for Controlling Medical
Inflation in order to monitor, regulate and standardize the rising costs of medicines,
medical diagnostic tests and pathological examinations, and for matters connected
therewith or incidental thereto.

The question was put and the motion was adopted.
SHRI SANDOSH KUMAR P: Sir, | introduce the Bill.
4.00 P.M.

MR. DEPUTY CHAIRMAN: The Constitution (Amendment) Bill, 2022 (amendment of
articles 124, 127, 128, 222, etc., substitution of articles 124A, 124B, and 1240).

The Constitution (Amendment) Bill, 2022 (amendment of articles 124, 127, 128, 222,
etc., substitution of articles 124a, 124b, and 124c)

SHRI BIKASH RANJAN BHATTACHARYYA (West Bengal): Sir, | move for leave to
introduce a Bill further to amend the Constitution of India relating to the appointment
of Judges of the High Court and the Supreme Court.

MR. DEPUTY CHAIRMAN: Please first introduce the Bill.

SHRI BIKASH RANJAN BHATTACHARYYA: Sir, | move for leave to introduce a Bill
further to amend the Constitution of India.

The question was put and the motion was adopted.
SHRI BIKASH RANJAN BHATTACHARYYA: Sir, | introduce the Bill.

MR. DEPUTY CHAIRMAN: Now, the National Judicial Commission Bill, 2022.
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The National Judicial Commission Bill, 2022

SHRI BIKASH RANJAN BHATTACHARYYA (West Bengal): Sir, | move for leave to
introduce a Bill to regulate the procedure to be followed by the National Judicial
Commission for recommending persons for appointment as the Chief Justice of India
and other Judges of the Supreme Court and Chief Justices and other Judges of High
Courts and for their transfers and to lay down judicial standards and provide for
accountability of Judges, and establish credible and expedient mechanism for
investigating into individual complaints for misbehaviour or incapacity of a Judge of
the Supreme Court or of a High Court and to regulate the procedure for such
investigation; and for the presentation of an address by Parliament to the President in
relation to proceeding for removal of a Judge and for matters connected therewith or
incidental thereto.

The question was put and the motion was adopted.
SHRI BIKASH RANJAN BHATTACHARYYA: Sir, | introduce the Bill.

it IrEq ST (U979): K.

#t TR IEa SN, R Y 39 d R $B dEAr d1ed 87 ... (haUH)...
AT |

SHRI BIKASH RANJAN BHATTACHARYYA: Is it allowed after introduction ?

MR. DEPUTY CHAIRMAN: Introduction is done.
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AT HRT 99 U 1Y & 3R H (U1 IIeT FHIG PR BT g1 H 37 AR AR
DI T8 HE1 AT [ TH VA1 BIg Wl &80 s IRBR Pl T8l o1 A1y, FraH a8
SRR TSI H 3R STorst b Fgfth # g1 S Hidleng SrINaey, gl
STINGER BT JA@ISCHE BT B, I SFISRRIA A@rgevicd § I ga=1 asd ol
..(FAU)... § 9 341 &1 HEAT A1 ¢ [ ... (FAEH)...

MR. DEPUTY CHAIRMAN: Raghavji, you have put your point. ...(/nz‘errupz‘/ons)... It
is not going on record.

Y 3T =gy

MR. DEPUTY CHAIRMAN: It is not going on record. ...(/nterrupt/ons)... You know
the well-established procedure. The House will debate and decide. The Chair cannot
decide it. You have already put your point.

Now, the Constitution (Amendment) Bill, 2022 (amendment of article 270,
271, 280 and insertion of article 342B).

The Constitution (Amendment) Bill, 2022 (amendment of article 270, 271, 280 and
insertion of article 342B)

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, | move for leave to introduce a Bill
further to amend the Constitution of India which seeks to amend the Articles 270, 271
and 280 to make the Central Government's revenue from cess and surcharge
shareable with the States; to insert Article 342B to allow for enumeration of socially
and economically backward classes or BCs and to provide reservation to them in
proportion to their population which will also ensure welfare and upliftment of BCs in
the country.

MR. DEPUTY CHAIRMAN: Please first introduce the Bill.

SHRI V. VIJAYASAI REDDY: Sir, | move for leave to introduce a Bill further to amend
the Constitution of India.

The question was put and the motion was adopted.

*Not recorded.
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SHRI'V. VIJAYASAI REDDY: Sir, | introduce the Bill.

MR. DEPUTY CHAIRMAN: Shri Sujeet Kumar to move for leave to introduce the
Prevention and Prohibition of Witch-Branding and Hunting and Other Harmful
Practices Bill, 2022.

The Prevention and Prohibition of Witch-Branding and Hunting and Other Harmful
Practices Bill, 2022

SHRI SUJEET KUMAR (Odisha): Sir, | move for leave to introduce a Bill to provide for
effective measures to prevent, prohibit and protect persons especially women from
witch-branding and hunting, to eliminate their torture, oppression, humiliation, killing,
sexual assault, stigmatization, discrimination, ostracization by providing punishment
for such offences; relief and rehabilitation of victims of such offences and for matters
connected therewith or incidental thereto.

The question was put and the motion was adopted.
SHRI SUJEET KUMAR: Sir, | introduce the Bill.

MR. DEPUTY CHAIRMAN: Now, Shri Sujeet Kumar to move for leave to introduce the
Code of Criminal Procedure (Amendment) Bill, 2022.

SHRI SUJEET KUMAR: Sir, with your kind permission, | move for leave to introduce a
Bill further to amend the Code of Criminal Procedure, 1973, to redefine the procedural
framework with regards to bail provision and to mitigate the practice of indiscriminate
arrest which defeats the purpose of the concept of 'bail, not jail' as has been
articulated by the Supreme Court in various judgments.

MR. DEPUTY CHAIRMAN: Please, first introduce the Bill.

The Code of Criminal Procedure (Amendment) Bill, 2022

SHRI SUJEET KUMAR (Odisha): Sir, | move for leave to introduce a Bill further to
amend the Code of Criminal Procedure, 1973.
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The question was put and the motion was adopted.
SHRI SUJEET KUMAR: Sir, | introduce the Bill.

MR. DEPUTY CHAIRMAN: Now, Shri Sujeet Kumar to move for leave to introduce
the Net Zero Emissions Bill, 2022.

The Net Zero Emissions Bill, 2022

SHRI SUJEET KUMAR (Odisha): Sir, | move for leave to introduce a Bill to provide a
framework for achieving net zero emissions by the year 2070 as per India’s nationally
determined contributions under the United Nations Framework Convention on Climate
Change and to provide relief for vulnerable persons and communities from drastic
climate events in the form of maintaining a vulnerable population registry at the State
and the district levels and for matters connected therewith or incidental thereto.

The question was put and the motion was adopted.
SHRI SUJEET KUMAR?: Sir, | introduce the Bill.
MR. DEPUTY CHAIRMAN: Now, Shri Jayant Chaudhary to move for leave to
introduce the Constitution (Amendment) Bill, 2022 (Amendment of Articles 84 and
173).

The Constitution (Amendment) Bill, 2022 (amendment of articles 84 and 173)
SHRI JAYANT CHAUDHARY (Uttar Pradesh): Sir, | seek your permission to move for
leave to introduce a Bill further to amend the Constitution of India to reduce the age of
candidacy for our Legislative Assemblies and Legislative Councils to 21 years from 25
years currently.

MR. DEPUTY CHAIRMAN: Please, first introduce the Bill.

SHRI JAYANT CHAUDHARY: Sir, | move for leave to introduce a Bill further to amend
the Constitution of India.

The question was put and the motion was adopted.
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SHRI JAYANT CHAUDHARY: Sir, | introduce the Bill.

MR. DEPUTY CHAIRMAN: Now, Shrimati Shanta Chhetri to move for leave to
introduce the Sarva Dharma Temple Bill, 2022.

The Sarva Dharma Temple Bill, 2022

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | move for leave to introduce a Bill
to provide for the erection and management of a temple of all religions under one roof
to perpetuate the ideals of the Constitution of India which establishes India as a
secular State and for the purpose of creating awareness, tolerance towards, and
honour, respect, preservation, growth and spread of spiritual knowledge of all
religions and for matters connected therewith or incidental thereto.

The question was put and the motion was adopted.
SHRIMATI SHANTA CHHETRI: Sir, | introduce the Bill.

MR. DEPUTY CHAIRMAN: The Maa Mamata (Orphan's welfare) Scheme Bill, 2022.
Shrimati Shanta Chhetri to move for leave to introduce the Maa Mamata (Orphan's
welfare) Scheme Bill, 2022. Shrimati Shanta Chhetri.

The Maa Mamata (Orphan's Welfare) Scheme Bill, 2022

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | move for leave to introduce a Bill
to provide for social security to orphan children, to ensure proper upbringing of the
orphan child, to ensure a bright future for the child and for matters connected
therewith or incidental thereto.

The question was put and the motion was adopted.
SHRIMATI SHANTA CHHETRI: Sir, | introduce the Bill.
MR. DEPUTY CHAIRMAN: The Gorkha Sculptors, Artists and Artisans of Darjeeling
Hills Welfare Bill, 2022. Shrimati Shanta Chhetri to move for leave to introduce the

Gorkha Sculptors, Artists and Artisans of Darjeeling Hills Welfare Bill, 2022. Shrimati
Shanta Chhetri.
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The Gorkha Sculptors, Artists and Artisans of Darjeeling Hills Welfare Bill, 2022

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | move for leave to introduce a Bill
to provide for the welfare of traditional sculptors, artists and artisans of Darjeeling Hills
area belonging to the Gorkha community and for matters connected therewith or
incidental thereto.

The question was put and the motion was adopted.
SHRIMATI SHANTA CHHETRI: Sir, | introduce the Bill.

MR. DEPUTY CHAIRMAN: The Prevention and Eradication of Human Sacrifice and
Other Superstitious Practices Bill, 2022. Shri Binoy Viswam to move for leave to
introduce the Prevention and Eradication of Human Sacrifice and Other Superstitious
Practices Bill, 2022. Shri Binoy Viswam; not present.

The Guaranteed Delivery of Public Services and Accountability Bill, 2022. Dr.
Fauzia Khan to move for leave to introduce the Guaranteed Delivery of Public Services
and Accountability Bill, 2022. Dr. Fauzia Khan.

The Guaranteed Delivery of Public Services and Accountability Bill, 2022

DR. FAUZIA KHAN (Maharashtra): Sir, | move for leave to introduce a Bill to
guarantee the delivery of services within specified time limits to all citizens, the
publication of the citizens’ charter and other disclosures by all public authorities, the
establishment of digital portals and facilitation centres for service delivery, and the
processing and monitoring of grievances related thereto; to provide for the
establishment of Grievance Redressal Authority to ensure accountability and prompt
remedy for denial of services and the establishment of a National Grievance Redressal
Commission to hear appeals and prescribe social audit standards for all public
authorities and for matters connected therewith or incidental thereto.

The question was put and the motion was adopted.
DR. FAUZIA KHAN: Sir, | introduce the Bill.

MR. DEPUTY CHAIRMAN: The Constitution (Amendment) Bill, 2022 (amendment of
Eighth Schedule). Shri Rajeev Shukla to move for leave to introduce the Constitution
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(Amendment) Bill, 2022 (amendment of Eighth Schedule). Shri Rajeev Shukla; not
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2 Tea frars) - Ay Suqurafa q8iey, | g8 weHr aredl § 6 § die a9,
RIS [T 3R fAGT 991 &1 G X8l g, § 35 A1el ¥ e G491 61 IR I8 gl
AT 31egell & I (39 %8 © T SSIedM &l Tl R 3 dR WX faRiy 8] &rd
21 et &1 i oI Bl 8, N8 Scred®™ &) Wof, IR &l ol 3R faaR &1
o Bidl 21 foaR 8k IR &l T IR faRieg BRd 8, oifh Scred® & ol IR
oy 21 B T T8 AT 31eTel] B IRERT 8T 21 31TST ST, fhRIs! <rer Hiom it =
Sl &t UeT fohaT, ST SCISaRI bl ¥eol IR faR1Y gaiTl 3R I8 URFRT BIIH I8!
Tl fcrgel T el W TS 7Y UTSdc AW facf U9 T8l ®x gTe|

it STHTafer : AT gegE ars! Sff, 98 [9d Solegd 81 gl &1 S9 IR e+ °
I T <h B <] B 376 I el IR a1 7 By
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it Tream™ fardt : IR, HUdT 3179 wiew a1 Iy

“The Right to Health Bill, 2021
# STAAMRT : AT AGRA, 22 Jells Bl 84 the Right To Health Bill, 2021
fS¥Hq DR T2 2, O W1, JIST AR 91 S < UM T §1 S8 U+ deareffS
g 9 < 1 ol
o1 S PR 311 ([98R) : AR, 781 g3 8

21 SUAHTIRT : HraoffSTT W T8I gg 2, T 31T AU HraeffST W | IHD d1g
Hax B9 U B

1. TS $AR A1 : STFHTLT HEIS T, ...(FHTH)...

11 SUHTIRT : 1. HAIST HHAR S SH, AT IATYF H G DR Dl GOl IR b AR
YIS BRD I DN

Tl HAIST AR S STl Helqd, § H1%] 1ed g1 #-1 #207 Hs ol o fd
RN F e STHY 704 TR F 910 Hw| HEIed, § a3 U8l 3MUdh ATIH |
G D1 g7gaTE DR ATl gl TS ThRIg IRl & 8, $9 U 9gd ol 989 g,
BB A1 FIadid g5l TG H Dls 9l VA Fawg 21 o1, [THD] 59 [l b1 A1a=T
H P18 o1 81 9 Aldda | UH & G- Bd © 19 ORIy 3f g fiepd
T8l 81 ®, afcw fdd) 7 frd) yor I 9 91t 5 59 faRaRIaror &) 91 o,
$dD 37ex P8 U [dg 91y, SII 41 3R FHIRT BRI 1Y o, 59 H I fdeT gm0
AT SR AR IR H TG Ugel AT A1EgH H AR FSW| Dl ggdls HRA1 arsd §,
b T 37T HRAT ATST |

TR, o1 RIEd A 3171 89X 9rom1 & Al gHwid fifde ors fat e 81,
Sl SEISE 81 ol &, § A1g o ST Red A 31y 39 91 & aR § 9) g1 TRk
Y| A A Bre W gART 3R U faxie o1, kg & SR faxig v,
QIfhT /19T ¢ 50 TR B9 3 Rl 7 W1 SHSB! HIGHT Bl SIhx [AR1e 81 (BT 81T &
T Y 4 I 89 bI1ds BI [GHINST ST, B9 RIS & oY BTETHR ST 2T,
BT s & oY BIBIBR <@ o1l 91 9a+ H 94l g5 3R IR A&l 7 371
dHolldcd TUTITd Bl By SWl A5 (BTl §TAR T B, 98 & 39 <2 Bl [
TG U, 3R T I 39 ARE b ERIGR o uRfRfoai g9 <or # g: Y1 8 #

* Further consideration continued on a motion moved on 22™ July 2022.

107



108

[RAJYA SABHA]

AT 3T S 1 a1 Q1 A8 §, 9 Y34 HEhR T &, Fifd I bl Sl
o7l I EARY THINTH 931 3 21 Wollaw ¥ W §U @l &, e faar anjfe® s
=Yl § I8 gy ®8 V8T § fb 8aR &5 diodl & Fawg AR (eT-37el Gall &
gl 9 Sare! 3R M1 BIHAT b)Y 910 B AR Bal {5 A hedgd ahd ol
thedsd dad & oy aIferdi goil, 3¢ oy 377 R & THRIE §U, offdhd d
Thedlgd dbhd T ST &1 I9dT Uc diferdl ¥ gl MR, Sd! digdie! | $d
BR Bl FIATG GH Te1 BRI SATTAATS! Ibd, AT b ATYDb] Tl BT YRT 41sT AU
B TR B Bl S9h HY R SN 91 B, 98 fe1-fe 9gd1 S 8T ©1 They are over-
worked and under-paid. HTH ST SATET & 3R STD Uasl § 89 S a1 < 2 8| /T
DIs e ARSI 7 X2 &, T81| fha=1 #ad, YIFed, I8 TRl 39! (ST ¢
T & [TRARIBRT 3R I e T Ygd- H AGQ ol S| I H 3M9P oy 78]
®E VBl §l VAT 781 & [ 73T T B0 TR Usell IR dlell Sff %8l &1 W), H bl 10-12
e 81 S, IS9P a1e AU qId T DR g1 9 § 59 IR REd B 81 o,
UG IR H AL GHT B d3hi H HI Tl g5 WRIDR Udb Ah, NSTd IR H 98d
B AT ST & [ Seiv ufeeidh geet RIReH & IR § &A1 HgT, Il § 9197 919 &l i)
9 989 H A A IR, I6] Qied bl TSIRAT [dopdl A6 ATl d S o
gfeetdr Beel Rived, e RIRIRSY & 9iR ARG BT FaelldRol ol 81 bl
31TST 89 99 BIC-U Bl Bl Yol fA1 &, IFD! a109 ol DI SR &1 A1
31 SI 7 Ueb 1l el 3R H gead Hi g fb d SR goic 98138 &l

STl HEIGY, $9 b B AR Agd ol § fazafdereaa | st
el o1 g1 3_T okt 91, /1 STy gpiie ol &, ol 98 U A1el H 91| 3
I THhINC Bl 3T ST & ST H SRIU| 3R MY VAIh I B T TI5H
deg STl I, T YIB! T o it is too little and even too late.  TfS fTbST Bl
APBR Bl b JUIY & SR AT 2T, A ST GG, 1! SFSRIH BT AT IRGY
3R T4 BEQ AR, TP WIF Joob Al 9 SATGT WY PR V8 &l 899 NG g,
Afp Bl H STHT TRIUFSTR B9 SITET &, Fife d S & & o9 dd Ufecid
T IRTICH &1 o el (BT TG, M9 fha=t /i ReiRdd Aol &< of, T HHI
Al STHIF IR ST21 o1 UT| R, AT ARA BHRI Tl A 3THhaR [dev I8 Srar g1 §
AEIT F231 HBISAT I MU o & <RIV, rhax I8 81 © fob 519 3y fopdl
gied B fafste &vd €, a1 Ugdl 9 STHaR! 8l 21 fad) fioed) &1 fafsie o= &,
ISP R H Ugol F SHBRNI Bl &1 AR IIST-HE RT3 H 7 Jabid © 3R 7 § =redr
% [ ITH1 ISTERT (AT W1, ol 89 Gdl o [ g™ H $© I[SIT-HE RIS
BId ¥, ST 99 qeadR [FRIGT0T B+ & oY SR el A1 A9 AT qRT I g eI

SIS ... (FGLT). ..

S SUUTIFY : FATIST ST, 319 Sifol| 37T IR & a¥% S| TeileT, 399 § 91d
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Y1, TS HHR 311 : STFHILT FB1ed, H ST Bic-Bic IaTevvl g1 Tk & 3 Sl
Il 32 U 3R BIF &b $© IRII 1 SIDI b 37 e Sl ST a1 d1df 32 &1 a9 d el
o 9T fUIR e 3T g1 e MYaR &R AT, A1 Biel giordl H fo=1 Duarers
& Il BT g1 STch g 9= 81 H ugel 81 de fam A1 fob Surar a<h el ol |
ST § b 31791 YehaR &, ol AT Feh! gRel d18) By - Dls TIISHE 1T AR
Tt 2 o UIct f@u &, a1 9871 81 A SYFHMIRT A8Iqd, TR0 IR Bl ol
R S Farg off, #9 S5 IR § FET T 8T T 20 YRR ) forn g e ®
e STg MR E1.377s. B a1 81 I8! oY, I9 W 9gd AN &I A uirai of b 59 &=
R, SO T ISl JATUIT? S MY fhedt et &l 39 ave I oforifed hHdh
I8, A1 SUY IE BIAT & b 3TeTT-37eT TR IR oIl & A1 3T BIdT &, STHT §
Teh BICT IGTERVT U1 I8 ATeAthH B gfear [SRepA-er Rulc 81 § g yg
TE AR g1 HA S AT R o1 fo5 v wreal § ug R 7 {6 g7-Teie ar H
o IRE BT (SFERAT BIAT &, WD 3R AT AT STTfcl, SIS, 3
s vl F 311 & AT 3779 IR IR A TR &1 R § G @l o1 91 B, dl
R # I8 RUI qarht g1 # A=y #2015t &1 a8 Rul %<1 <, d1fe amaeh
HIEH ¥ 9 IR oR TS 3R 59 W $B 41 8l (b RaR SRR &l foha
T € 3R Y 8H g Bl S22 What | wanted to actually say ST 4 &gl fh
the legislatively guaranteed right will make access to health legally binding and ensure

accountability? H Tgal Wl TATS B! ] HIF! & IR H BT AT 3R 7 SIIRT g
1 g1 Hedl 8, AP I bl o g8 § W1 HH =4l gs Al AT Ie o1 fd
39 R FTU& 4T 81, Rifh difds USfd & 918 Aed 2 & Hul § 918 A 31s
gl I 91¢ DI 98 A Uh do! TSl B, STl Ihls el B bl 8l MY TIIARYT
U HH 10 PP SRIY, eH Y& HRA18Y, By AR Sl Hedl gl YfereH
&, STD! d FeIH | 37T &1 8] od ol H FHSIAT § [ 3R 89 39 IR sl R g
B, T SITST BT 21| The ol by & R H A4 39 &g fear gl § Ry ga=r
DN b G DI 7 A1 3ie, 2022 H HE1 1 b JFATS! A H UHE 3% U=l
TFC Bl QeTchact BRI I8 | AT AdTed ~ITATeTd B HIEAH H 6T 8l g

W, ¥ Th JRG fewoll wgdx U= 91 WH H01 I8 il Isg
dgd rferd 81 T 81 Our people are not our beneficiaries. They are the citizens of
this country, part of the paradigm which is called Welfare State AR IAHIR
T H ug orviedt o = & fh I8 ot 8, oifted R, g oredf 98 81 HY aR-
IR s 9T H wEl B Pis A Uil &, eidd d eI e ueT w,
oo, o, I 0T $© -Tel &l SAPI o &, d1e a8 [l W BiF | 811 3
IAh S Bl Y MAHA Refllh @ v2 &1 MY $9d] U 7 By AR Iz
IR & A9RT I 7 <RIU, I1$e & A0TRY W SRAT, IfIHR & AuTRT F RIT|
TR, BRI & fo1g § U BT Aol AT @A - 47N f[a=e Ifdd wordec & I8
ST | vTdec UfvTec o1 d @ld TR WX Ield | afddl 3ruH fae & fov ey 9,
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gTcTi{h BH Sd! Ul e I SUBID ol X & AR BT 781 1| afdot Argd &l
ETgc B3 H HHRT et 211 d 787 V8 ¥ 3R S J8™ &I med off fob I F3rawen
H T8Td o, A1 981 weldee Ugd Y| S 81 @idl oIR8l o Y, dl welde shadh]
Y 3R B M1 BT IIR BT AT 19 SRIT fh afrer H FuTerd €, d Hed &
"Look Mr. President, Prime Minister of U.K. has nothing to hide from you." &%, &9
I ATST Sob HIEIT & foTT BTl

R, A 91 5201 Y [ § 59 WR (SIS of o 3R Ad-[JHISH B AR v,
Hiifd I8 [T &H Ib A7 BI T, b H2A1 ABIGTT Gl TPR-C PR oW &l © 3I”
qTh!T AT W <@ W2 B, A § Ad-fA9ee B 1ot <RSI Bl 39 I & A1 he
Hl g o oret T8 O oot I8 9t 317, 31T 21 1 ot I BT ©1 377 ol SR
D1 AT IS BT 2 ofd &, $H HRb YT 2 Ga o SAISIY| 3R 3T I8 DR 40, al
S 99 R 3R 39 I & ARMRSD! IR U 98d ST Y& 81T 3iR ITAS 19 31RT &4
g1 B, A e & forw amwneli & 9IRT | 81, dfewd MfdR & T9IRT & 91d
P FHAR MM HHI WCaeS BT, JAFHATS! HHI ICFeS B, Sidex-U3e YA
IR BN, YIS oidheleex el 81, TRBRI AT H ol 984 H ol 9l I8
B 3R e d8ax URFRAfT 81l Thank you so much, Sir. Thanks to all my

friends for the great participation. Jai Hind! Let's keep talking like that.

MR. DEPUTY CHAIRMAN: Thank you, Prof. Manoj Kumar Jha. So, are you
withdrawing the Bill? Prof. Manoj Kumar Jha, you are not putting the Bill for vote and
you are withdrawing the Bill !

Tl TS HAR 31 2 R, H SHH Ueb HRIR HRaTT Aredl gl 39 JAHH Rfdel Bl
IR Fﬁﬁl’(’l That was in a lighter note. | must say, | have spoken. My friends
have spoken, hon. Minister has spoken and we have a general consensus, we would
take steps. But my only request is that let it not be baby steps. Let it be a huge step
at one point of time and do it soon. | withdraw the Bill, Sir.

The Bill was, by leave, withdrawn.

it STHHTAR : 59 9T UR 15 SN 91l g & 3R SH Aig IR H¢ ¥ JAE 989
§?§ 2l Now, we move on to the next Bill, the Constitution (Amendment) Bill, 2022
(amendment of article 153 and substitution of articles 155 and 156). Dr. V. Sivadasan
to move for a motion of consideration of the Constitution (Amendment) Bill, 2022.

319 FITY| 3T $H R P8 I A18d &, ol A1 Jd B J ISl el Fabel ol
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The Constitution (Amendment) Bill, 2022 (amendment of article 153 and substitution
of articles 155 And 156)

DR. V. SIVADASAN (Kerala): Sir, | move:

"That the Bill further to amend the Constitution of India, be taken into
consideration.”

MR. DEPUTY CHAIRMAN: So, motion moved. Now, it will be open for discussion.
AT G918, not here.

DR. V. SIVADASAN: Sir, | would like to speak.
1t STAHTRT : {1 AT Fre & Ty RIe T o)

DR. V. SIVADASAN: Sir, it is because of the confusion. Sorry for that.

2 ITQUTAR : Zfd Forg g St 781 €, 3R d gl & oY @ 81 T 81, o1
HiehT 81 & UTdT, UR=] MY FIfeTy|

DR. V. SIVADASAN: Respected Chair, | would like to present a very important subject
here. If we look the history, Governor is a position which has been there since
colonial times. The role of Governors in colonial India was the suppression and
oppression of Indian people. The Governors who were ruling the provinces under
Governor General were like kings. They took all the powers to themselves leaving
hardly anything for the elected or nominated members of the council. Even when a
little bit of representation was given to Indians, the Governors retained their autocratic
position. Why? Sir, the British colonial rulers thought that we, the Indians, were not
capable to stand on our own feet. They thought that we were not enlightened to
guide ourselves. So, like a child to be guided by elders, we were considered minors
to be guided and controlled and taught by the great Englishmen. This colonial vision
was racist and undemocratic. Sir, once Shri T N Seshan was offered the position of a
Governor and he refused to take it. Journalists asked him "Sir, why you are not
taking up the position of Governor?" This is the question from the journalist. And, he
had given the answer. Shri T N Seshan, in a humorous way, said, "If | become
Governor, my wife will become a governess." Being a governor is good job, but the
Governor should not treat the Government as child. In fact, our Governors are
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actually acting like our elected Ministers, are not mature. They are encroaching on
their Constitutional Rights. Governors think that the position still has the powers it
had in the colonial era. Sir, if Nehruji or Ambedkarji happen to come to India and they
are first taken to the Raj Bhavan, then they will think that they have gone to the British
India. It is because the same colonial mindset is adopted and practised by many
Governors in India. It is because they have thought that this would be an impartial
and neutral position which will be used in a very dignified manner. | want to
remember a name of a Governor here. The Governor of Madhya Pradesh Shri HV
Pataskar, the then Chief Minister was late Kailash Nath Katju and the Prime Minister
was Nehruji. Nehruji came to Madhya Pradesh and he criticised the Chief Minister
considering some law and order issue. The Governor wrote back to the Nehru. He
defended him, the Chief Minister and said that the Prime Minister is not supposed to
criticise the Chief Minister in such a manner.But, what is happening these days?
There were many debates about how the Governor should be selected or whether he
should be elected or nominated. In fact, the first suggestion by Shri B.N. Rao was for
election of Governor. And, the power to remove the Governor was vested with the
State Legislature. But, this plan was rejected by Dr. B.R. Ambedkar. Do you know,
Sir, why? Sir, Baba Saheb thought that since the position of Governor is so
powerless — then, he added — that no one will be ready to contest the post of
Governor! Dr. Ambedkar said that the powers of the Governor were only nominal and
he has no discretionary powers. That is why | am saying that Ambedkar will be
shocked to see what is happening in our country today.

Sir, finally, it was decided that the Governors will be appointed by the
President. And, it was expected that the Union Government will always consult the
State before appointing the Governor. Sir, Jawaharlal Nehru made it clear that the
Governor should be a person acceptable to the provinces. Alladi Krishnaswami Ayyar
expected that a convention will develop whereby the Governor will be appointed by
consulting States as happens in Australia and Canada.

What did Ambedkar say about Governor? He clearly said that Governors are
to be nominated heads. He said it in the Constituent Assembly and | quote. He said,
‘The first thing | would like the House to bear in mind is this. The Governor, under the
Constitution, has no functions which he can discharge by himself. No functions at all.
Even under this Article, the Governor is bound to accept the advice of the Cabinet.
Therefore, the criticism that has been made that this Article somehow enables the
Governor to interfere or to upset the decision of the Cabinet is entirely beside the
point, and completely mistaken.” But, as a euphemism, the doctrine of pleasure was
retained in the Constitution. But, Sir, this came from Constitution of India Act, 1935.
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According to Article 164, the Council of Ministers shall hold power during the pleasure
of the Governor. In fact, H.N. Kunzru said in the Constituent Assembly that this was
an unpleasant reminder of the past. And, Sir, the doctrine of pleasure is an
anachronism. In India, the post of Governor and his or her powers, functions are the
major issues since Independence. The Father of the Nation, Mahatma Gandhi, told
us about the importance of decentralization and Gram Swaraj. We have derived our
concept of autonomy of administration, including village, from the national
movement. The forefathers of the nation raised flag of unity in diversity. It is the spirit
of the national movement.

Unity in diversity is the fundamental spirit of our nation. So, we are thinking
diversity is our strength. But, the criticism on our nation is that the Constitution of
India is federal in form, but it is more unitary in character. Strengthening the federal
system is necessary for meeting the aspirations of the people. Therefore, Centre-
State relations, the arrangement, or the power sharing between the Union
Government and the State Governments is very crucial to maintain a peaceful
atmosphere. The concentration of powers, functions and responsibilities have always
been creating many kinds of problems. Sir, strengthening the federal system is
necessary for meeting the aspirations of the people. Therefore, the Centre-State
relations, the arrangements or the power distribution between the Union Government
and the State Governments is very crucial to maintain the peaceful atmosphere within
the relationship. The concentration of powers, functions, and responsibilities has
always been crucial and has always been creating many kinds of problems. The
experience proves that legislative, administrative and financial powers are
disproportionately concentrated in the hands of Union Government. But, the States
have a large number of responsibilities without sufficient financial support or
autonomy.

With the significant socio-economic and political changes occurring in the
post-independence period, the Centre-State relationships have also undergone
some changes. The period since 1991, which witnessed a paradigm shift in the
economic strategy, from planned development to a market-oriented one, has also
thrown up new issues and challenges in front of the federal structure. This has a
great impact on the functioning of the democracy as well as the well being of the
people. So, a thorough Centre-State relationship is very necessary in the current
scenario. It should be done in order to correct the existing imbalance of power
distribution between the States and the Centre. That will empower the States. And, if
the States are empowered, the people will automatically get benefitted. If there is
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genuine autonomy, the States will achieve new goals and will be able to create new
space for development.

| am sure, the discussion on this Bill will make more spaces on the necessity of
the post of Governor. | am sure, the discussion and debate on the post of Governor’s
work and administrative powers, everything is being discussed everywhere in the
Legislative Assemblies. And, it will create an initiative for the discussion on Centre-
State relationship and among the political parties and organizations.

We all know that the State, such as India, is federal in name, but most of the
powers and resources are concentrated in the hands of the Union Government.

The anti-democratic provision of Article 356 of the Constitution is one of the
examples. Dismissing elected State Governments and dissolving the elected State
Assemblies is a threat to the federal and democratic structure of our country. Itis a
major instrument for subverting the federal system and the autonomy of the States.
The States enjoy little power. It makes them dependent on the Central Government.
It restricts their development. Therefore, the contradictions between the Union
Government and the States have grown.

Sir, the Government of West Bengal had adopted a 15-point memorandum in
1977, seeking a realignment of Centre-State relations. Many other political parties,
since their inception, have also stood for a restructuring of Centre-State relationship
and greater federal autonomy. Sir, the Srinagar Conclave in 1983 brought together
parties like DMK, TDP, Akali Dal, Republican Party of India, the Assom Jatiyatabadi
Dal and the J&K National Conference along with the Left Parties. There also, powers
of Governor was one of the core subjects. In his note, at that time, Shri Jyoti Basu
said, “Contrary to what is generally argued, the devolution of economic powers,
resources and decision-making instead of weakening the Centre would, actually,
strengthen the base.

The major areas identified at the Srinagar Conclave, related to the
administrative, legislative and financial spheres, have been repeatedly endorsed by
subsequent conferences of the Chief Ministers.

In the administrative sphere, the major issues were the abuse of Article 356,
the sending of Central forces to the States without their concurrence and the role of
Governors.

The major issues in the legislative sphere related to intrusions by the Centre
into State List subjects and delays in obtaining assents for important Bills passed by
the State Assemblies. The Bills which have been passed by the Legislative
Assemblies after a thorough discussion, the Governors are keeping the same in their
pockets. This also we are seeing in each and every State in India.
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In the financial sphere, the major issues related to increasing centralization of
powers in the Union Government in matters like resource mobilization and allocation
and other key areas of economic decision making like planning.

With the demand for restructuring Centre-State relations gathering
momentum, the Union Government had also set up the Sarkaria Commission in 1983.
While this Commission took about five years to submit its report, its
recommendations failed to resolve most of the basic issues mentioned above.

There have been some minor improvements in the financial sphere, such as
giving powers to the Municipalities to issue tax-free bonds, endorsing the Chief
Ministers’ decisions on consignment tax, extending slightly the time frame for over
draft loans, etc. It is unfortunate that even these recommendations of the Sarkaria
Commission have not been implemented by the Union Government after nearly four
decades.

Even then, not only have the major problems not been resolved, but new
problems have also emerged. Many Commissions and Committees were appointed
on Centre-State relations in different period. However, the States were not consulted
prior to the formation of these Commissions or Committees, neither the Terms of
Reference nor the composition of the Commission. All these kinds of things we were
seeing in the nation.

The Union Government set up a Commission on Centre-State Relationship in
April 2007 with former Chief Justice M.M. Punchhi as the Chairperson. The Punchhi
Commission Report we are discussing. Nowadays, on the issue of Governors, each
and every State is quoting Punchhi Commission’s recommendations. The Terms of
Reference of the Commission did not reflect the long-standing demands of the
States. The greater devolution of financial powers, especially, the increase of the
States' share in tax revenue, transfer of Centrally-sponsored schemes to the States
and alleviation of the debt-burden of the States.

On the other hand, the terms of reference included the issue of suo-moto
interference on law and order and deployment of Central forces, which is an intrusion
into the jurisdiction of the States. Sir, here the Punchi Commission has made some
noted recommendations and comments on the appointment and powers of the
Governor.

(MR. CHAIRMAN /n the Chair.)

Sir, in the history of India, the Governors are the main culprit of the repeated
misuse of administrative and legislative spheres. It is proved by the use of the
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provisions of Article 356 of the Constitution to dismiss the State Governments and
dissolve the State Assemblies by the Governors.

The demand to restrict the use of Article 356 only to cases where there is a
serious threat to national unity or the secular fabric of the country has been raised
from various quarters in the nation. In this august House, many of the Members from
different political parties had raised the same in different manner and it was discussed
in the meetings of the Inter-state Councils. The State Legislative Assemblies also
discussed it.

In view of the Supreme Court Judgement on the S.R. Bommai case, there is
an urgent need to build in strong safeguards in Articles 356 and 365 through
appropriate amendments of the Constitution.

However, no decision has been taken by the Union Government in this regard.
There is another matter, Central deployment of paramilitary forces in the States
unilaterally. The provenance of Article 355 needs to be clarified. It has been repeatedly
stressed by several States.

The Governors are making the communications without consulting the State
Government. It was utilized to sabotage the State Government. The States had the
various experiences.

The term 'internal disturbance' in Article 355 is related to 'public order', which
is the first entry in the State List. The proposal for Central deployment of paramilitary
forces in a State in a situation which the Centre would consider as 'internal
disturbance' without the State's concurrence is unacceptable. Article 355 should be
amended on the lines suggested above for Article 356.

Sir, we should take an initiative of the discussion on the appointment and role
of Governors.

If the post of nominated Governor is needed, then one suggestion is to collect
the three names from the Chief Minister of concerned State. If you need the elected
Governor, then an election should be conducted. An electoral college should be
constituted with the Members of the Legislative Assembly and the representatives of
the local-self Government.

None of the major countries of the world with a federal Constitution have any
provision for a post of Governor in a State to be appointed by the Centre.

There should also be a time-limit with regard to Governor's assent to a Bill
passed by the State Assemblies. Moreover, the requirement of an explicit norm
debarring Governors from publically expressing disagreement or differences with the
State Government also needs to be debated. There is also a need to review whether
Governors should continue to be ex-officio Chancellors of State Universities. In
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Kerala, the Governor, after making the appointment, is asking the Vice-Chancellors
to resign. The Governor, acting as ex-officio Chancellor, has no power to ask the
Vice-Chancellors to resign. The legislative powers of the State are being curtailed
through the interventions of the Union Government through the Governor. Residuary
power is one of the issues in this case. It is in the hands of the Union Government.
Now, the residuary powers of legislation should be placed in the State List.

Sir, the process of consultation between the Centre and the States needs to
be institutionalized on legislations under the Concurrent List. The Constitution should
also be amended to set definite time-limits for receiving the assent of the Governor or
President in the case of Bills passed by the State Assemblies. Governors are sitting
on legislations passed by the State Assemblies in utter disregard to Article 200 of the
Constitution. There are various examples from the States of Kerala and Tamil Nadu
including The NEET Bill of Tamil Nadu and The Lokayukta (Amendment) Bill from
Kerala, etc. Governors of various States are behaving as political actors and are not
impartial and independent in their exercise of constitutional duties.

Sir, the recent comment by the Governor of Kerala that Kerala Ministers may
invite action including 'withdrawal of pleasure' 'if they lower the dignity of the
Governor's Office has reignited the debate on the contours of power that a Governor
holds under the Constitution. The Chief Minister of Kerala was quick to retort. He
asserted that the Governor held only limited powers and cannot act contrary to the aid
and advice of the Council of Ministers. The Governor of Kerala then escalated the
issue by communicating to the Chief Minister that he has withdrawn the pleasure of
the Finance Minister serving in the Cabinet. The Chief Minister had rejected the
Governor's demand. The controversy poses several questions of larger constitutional
purport and whether the Governor can act in whatever manner he pleases. In the
Shamsher Singh Vs State of Punjab case, the Supreme Court has held that the
Governor has to act as per the aid and advice of the Council of Ministers only and that
the Governors have very limited discretionary powers. The silence in the Constitution
regarding the pleasure of the Governor is misused by the Governors these days to
carry forward the agenda of the Union Government.

Sir, the Governor is only a titular head and can only act as one. Dr. B.R.
Ambedkar has said that a Governor is only a ceremonial device. According to the
Supreme Court's Constitution Bench's judgement in the Nabam Rebia versus Deputy
Speaker of Arunachal Assembly the functions, duties and powers of Governor by or
under the Constitution are 'cabined, cribbed and confined'.
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5.00 P.M.

MR. CHAIRMAN: Hon. Member, the discussion on the Constitution (Amendment)
Bill, 2022 (amendment of article 153 and substitution of articles 155 and 156) will
continue on the next allotted day, that is, 23" December, 2022, the Private Members'
day.

DR. V. SIVADASAN: Thank you, Sir.

MR. CHAIRMAN: Now, we will take up Special Mentions.

SPECIAL MENTIONS

Need to connect Saharanpur-Dehradun-Chakrata-Uttarkashi and Dehradun-
Saharanpur to broad gauge line

it AT A (STRIES) : HBIGY, I8 §9 Bl (A9 7 [ 3MoTal &b go- A1l a1g Hi
TETS Nol, BIRel g 3ifel d&x s | dferd Vel Jexuig Jgr #3175 qial i 4 39
S P! THE T SHD! AT o1 & A B dehdg HIUhH b q8d gqdbl BRI Hl I
1 T, S fead wu 9 Ravie a9a w11 A 81911 7 #31 ARs AT S & g
H g1 $ER Y ST FAT WA gol fA=me St & 91 B Sl f[qd 81 @
IP ol I AIYATE & UTH & B &5 H Usel W 984 SI1a] [ddh™ B 81 6T 5| SHD
oy § ITRIEE B! ORI qaqded STl Bl AR F 3 JeH Hadh Dl Bifc-Hifc
MR &h BT gl THRIA-SIRBIRT 3 I Vel 18 9 dfad 81 58l eRgR-
SBRIGT & dIF B JYE el BT FAIT o1 & 3R RNb-HUYAN el A5 Dl
QERIGT YoTd A I Ul SISl ST dTeb] &1 GERTYR-QERIGH &b g AIel ¥l H9h
Tl &, T BRER 1 3R A AT Ul & AR SHH GHYI 98 31eP oIl & AT
ATl AT 1 95 AfD 81 ST 51 Wi &, THRIAT, YT, ITRBIR, Sl STRIES &
IR TP 3R T W & 9 JR&T Yd ARG efte I Hgwaqul 8, olfh 98l &
foTQ 314 b Vot gfaen 21 8, SN a1 &1 favar 21

HqEIed, H ARPR A ded BT Al § [$ SeRIgT-HeRAYR e dlsH,
SERIG-BRER P HEY TSI Vol ATgT g FERAYR -QBRIG - IhRIcl-HYR T - bIL
Y TS B AT B

DR. SASMIT PATRA (Odisha): Sir, | associate myself with the Special Mention made
by the hon. Member.



[ 9 December, 2022 ]

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the Special
Mention made by the hon. Member.

MR. CHAIRMAN: Dr. Anil Sukhdeorao Bonde; not present. Shrimati Shanta Chhetri.
Need to provide reservation quota for children of Martyred Gorkha Rifles Soldiers

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | would like to draw your kind
attention that the children of our brave soldiers suffer untold pain, both
psychologically and materially, when they suddenly and unexpectedly lose their
parent in service to the nation. Without a parent, life becomes a misery to the extent
that none can comprehend the minor sufferers' plight, both psychological and
material.

Therefore, | would urge the hon. Prime Minister, through you, that the children
of the Martyr Gorkha Rifles soldiers be included for reservation quota. Our Martyrs
deserve this for their supreme sacrifice. Thank you.

DR. SASMIT PATRA (Odisha): Sir, | associate myself with the Special Mention made
by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the Special
Mention made by the hon. Member.

Need to provide Railway concession and exemption from toll tax to Journalists

it HATI AT (L USR) : HEIG, H ST &b ATEH § Al A P (99T DI 3R
YRA WXBR BT S IMPT BT A8l gl Albas H TABRI B A YD1
SITSITE] & FHY A AT oI 31fcl HEeaqul 8T 81 gTch HIEIH 3 ST ARIBR &b el Bl
SIFHRT SHYfATERT, e+ 3R RGN Bl U Bl 21 399 ofd 999 I 29 &
AT &3] 5 BT BT &b BRI YFBRI DI AT UG BI Il 81 VA TABR] Dl
ITH BT DI G Ud ITD] YHBT Bl Sx&<d Y TRPR §RT I I H U I
T IR P UG DI MY, Y ST ARIBRI IR DTH B DI Ieb! gicT AR AT
Il

DR. SASMIT PATRA (Odisha): Sir, | associate myself with the Special Mention made
by the hon. Member.
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DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the Special
Mention made by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.

Malnutrition impacting the children of migrant workers

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, child malnutrition is a long-
standing chronic problem in our country. Despite decades of investment to tackle
this malaise, India's child malnutrition rates are still one of the most alarming in the
world.

Though there are several schemes of the Government, however, since there is
no or failed real-time monitoring system, the children, especially of migrant workers
who travel from rural to urban areas or to different States in search of livelihood, are
the worst affected.

Existential struggle, low wages, harsh and exploitative work conditions and
economic vulnerability result in no time to access Government schemes, resulting in
an extremely dire situation for their children, leaving them deprived of education and
nutritional needs.

Under-nutrition has long-term effects, like morbidity, mortality and chronic
disease impairment. It also affects the physical and cognitive development of the
children, rendering their future bleak. It is estimated that there are approximately 100
million short-term migrants in India, out of which approximately 10-15 million are
children.

POSHAN Abhiyan in recent times sought to scale up the ICDS programme
through several important interventions. However, children of migrants still face
several hurdles in accessing their entitlements. It is important that Government
addresses the critical gap in migration literature and further devises a methodology to
reach migrant communities to provide them with a holistic social cushion. Thank you,
Sir.
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DR. V. SIVADASAN (Kerala): Sir, | associate myself with the Special Mention made
by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the Special
Mention made by the hon. Member.

PROF. MANOJ KUMAR JHA (Bihar): Sir, | also associate myself with the Special
Mention made by the hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the Special
Mention made by the hon. Member.

SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRI' M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

MR. CHAIRMAN: Ms. Dola Sen; not present. Shri Rakesh Sinha.

31t T RI=RT : JHIYRT ABIS Y, TG Ugal H AP $ URFIRT Bl YSidd R b
foTq eaTe 3T § o 317U FeRIT 1 WRTe M a7 H I8 61 a4 fa|

MR. CHAIRMAN: Yes, please proceed with your Special Mention.

Need to address the problems being faced by people living in Diara area of Bihar
and Assam and need for formation of National Diara Board

it e RieT (A FGRE) : JHiy A8Iey, I9 & &y I9dl, S9-39H, (98K,
T 3T & fHam BT 916 BT AT HRAT Tl g1 I8 ° R fhami & ammfore-
3N g Dl GHR DHRAT B, dicth SHDT AT Y9G <2 & PV Iedra- 9R 4l gedl
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21 srefegave W qr¢ AR Ud g¥ye & dRor fa<iy g97g ot JedT 81 o #
eI, fER # B 3IR 71 Al & HR1 wxrei fhar difgal & gwifad 81 32 &l
916 & HRYT fGART &5 BT fRdR Bla1 81 faRT # 1 %ol AeROTAT 8] 81 uT
g1 3T, ¥Tpel, TSDh B JAHG IT I Bl IR W IADI YT H GaT, ST HI
TTHl SIRY ¥8dT g1 IST8RY & AR W), [I8R & SERm H 43 ufcrera 4 fGarT gl
9 AR YR, [ARFQR, ABYaTYR, HERTYR, AT 74, 14 S &1 § T DR
<91 2 {6 a8l & B fHad I & ged § € &R I81 d o et fram
YRS 994 ST 2 &1 Tab Rh 37U SiiahTel H 916 o (e & HIROT AT &l
IR Y8 BT W 95 & [0 9187 BT g1 59T Jara {37 91 7, g forw
Pvg ARPR DI TS B MATIHAT 21 IR 3R 7Y IR 7 fRyd geAr, wafsar v
SIIRTI D1 40 FRTRTT PN YA fGART 81 377 H TGS & Sl AR ORI IR
31 &7 fEaRT Bl

31T : #RT 3MMYP HIETH A ARBR 1 38 & fob T 3T & fvld v sricd
BT IS PR <97 H feIRT BT AR F gfer Sv| A1 &Y, BT & wRenfal o &F
P P oI I feaRT a8 &1 9 T8+ 8141 912V

DR. FAUZIA KHAN (Maharashtra): Sir, | associate myself with the Special Mention
made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

Need for inclusion of Ho, Mundari and Bhumij languages in the
Eighth Schedule of the Indian Constitution

DR. SASMIT PATRA (Odisha): Sir, Languages spoken by our tribal brothers and
sisters are precious for India. There is a huge need for including three major tribal
languages - Ho, Mundari and Bhumij in the Eighth Schedule of the Constitution.
Language is extremely important as an ethnic identity and with a Scheduled
Tribe population of over 22.85 per cent, Odisha is home to 62 tribal communities,
including 13 Particularly Vulnerable Tribal Groups (PVTGs). Inclusion of Ho, Mundari
and Bhumij languages will go a long way in fulfilling the long-standing demands and
aspirations of the tribal communities speaking these three languages. Hon. Chief
Minister of Odisha, Shri Naveen Patnaik has written in this regard to the hon. Union
Minister for Home Affairs earlier and requested the inclusion of these three languages
in the Eighth Schedule of the Constitution. Ho language is spoken by nearly ten lakh
tribal people living in Odisha and Jharkhand. After Santhali, which has already been
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included in the Eighth Schedule, Ho is second-most widely spoken tribal language in
Odisha. Mundari is spoken by more than six lakh people belonging to the Munda and
Mundari tribes of Odisha. Bhumij is spoken by about three lakh people.

The Odisha Government has initiated several steps for giving recognition to the
tribal languages. However, there are some tribal languages in Odisha which highly
deserve to be included in the Eighth Schedule of the Constitution. | strongly demand
that the Union Government should take necessary steps for including Ho, Mundari
and Bhumij languages in Eighth Schedule of the Indian Constitution.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | associate myself with the Special
Mention made by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the Special
Mention made by the hon. Member.

Need to remove Sanganer hand block printing units from Red
category list of Central Pollution Control Board

it aea Rrarst (TSR : AU HBlGd, SIIYR, TSR H FRIHRT 81 -3W]
BUTy SRIhell HRIF 500 99 YR ofg e feq uRig gl acqr H 59 e 4
R Tl @t Taael g & wrer faqen 3 9 Frafd fear S e &, R IRaR
I faa=lt ga1 A1 9Tt 819 M &1 FTFRT B1-8WT BUTS BRI PSR ITN DI dvE
eRI 4 B a1 ST 21 $99 &N H 8BTS =g Sl 31 HM H A¢ 9 &, d HTHid AR
IRARTd BId & 91 BYSI, Q1G] 3R 3N Bl dAds! &I | a9 1944 F Uofigd
PHfordh! e BIRiTRfcT AR, ARTR §RT 81J-3W BUTs %l & ITg =Hior
H AR [Ihg T DI FIRAT B STl | AATIS] W Heal AT Sh AT SHIE
gaT g1 Rl & Fid Sore o dsefie, Ul ®er, |rel, 9e, slfs 81 59
ST ¥ Igd BH A1 H U1 BT SYANT AT ST & TAT SUANT IURI [ehet dref]
U TR0 YN I 21 39 SeRT Bl WRA AXBR I Gl JHTOIS W1 U7 &1 acH 1 A
ARBR GRT3H I DI UG BI TS 07 H 9T 2

§ Iooid BRAT AR 6 9 SRIBel SN Bl IR FfIeT Ud FReT0T &
AT 3 & RTSTRAT 15T YUY R0 Sl gIRT f[dTell dels & Aled Qg S
g &1 AR 3 U 3= 91 UPIaT BT 81 BRI ST 7, [T AR qguor sioft H
STl g7 2

31d: W & B1-3WT BUTS SN bl UGTT B IS 07 A BCTHR AN 207

B BT fdeT 2
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DR. SASMIT PATRA (Odisha): Sir, | associate myself with the Special Mention made
by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the Special
Mention made by the hon. Member.

Need for use of All India Institute of Medical Science only as referral Hospital

S1. T AIE ST STATe (STR UST) : WU HEISd, TR Tae, 1956 ¥idhd BRI
AT TR 93] 7 B8l A1 [ A1 QAT 2 6 Riem & = W Bl 99 a2
FATIDIR R1EAT & oIy TR &1 WIMYAT DI Y| gy 2003 H "W HAT WRey GRaE
AT &b 3N Hel T b [Aeadg Ud a8+ <RI BaR &1 wrey ddi:ii §
g fawHal §R BRI b flu @R QW OH TR Bl WYMOAT SN B
R, AW TP < ¥ Pol 419 TR WU 81 b &1 I8 T WiAfeh qa1 o drel
froaed), v, e s/udrel d7 fediae Jd1 9 dlal Afsdd dioois 9
BT BT &b [y 21, dfedh TIRT AfSHA HIR, DR Rier qom ffeear
2N &b I I9IY Y o, b 95d §@ & A1 o1 Usdl & [ 3MTST T H Fal,
S, FEIRT, SRRYT, Ieel, Ue 3R R 3 &g & 730 &l Wis ol usl 81 U
3R faeivs fafhcddl &1 HH1 § 3R GA 3R Sl &, d 4l Bobl-Podb! JHIRAT B
WIS 9 g9 gU Sl U 9 7 dl I9F 3R 3= Y&l gHd, Ue, UG Bl Y& I8
ST SR 7 B S fafeear ey sl § of 8 w2l 98 o1d S1avdd § 6
grgeRyl, Higadl, R sRudral, HSaHd Slcsll ¥ AXISl B SFEaeId WY H A1
PR YR UE I 1T TG MR TR & ferfeheaap] bl fareree, IR 3iR s1f+ari+ra a¥ii
& goIrol a1 Ffredn eng el & oy RIS fhar Syl gwg &l A= J-IS 9
TR 'BeHI' & by AWM Bl S8 3H b IBId IS T S

DR. SASMIT PATRA (Odisha): Sir, | associate myself with the Special Mention made
by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the Special
Mention made by the hon. Member.

MR. CHAIRMAN: Shri K.C. Venugopal; not present. Shri Sanjay Singh; not present.
Shrimati Mamata Mohanta; not present. Dr. L. Hanumanthaiah.
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Need to reinstate the pre-matric scholarship for SCs, STs, OBCs and Minority
students of class 1 to 8

DR. L. HANUMANTHAIAH (Karnataka): Sir, | stand before the House today to raise
a significant issue of pre-matric scholarship for students. The Central Government's
recent decision to stop pre-matric scholarship for marginalized communities,
including the SCs, the STs, the OBCs and minorities is wholly unjustified and a
travesty for the marginalized sections of our society. It has been reported that the
Central Government has rejected crores of pre-matric scholarship applications for this
year.

The Government has said that since such students are already covered under
the Right to Education Act, there is no need for such scholarship. Despite free
education, scholarships are an important tool to incentivise the education of young
students from the SCs, the STs, the OBCs and minority communities. Such a drastic
measure will surely affect the enrolment and attendance of students from these
communities at the elementary education level.

MR. CHAIRMAN: Hon. Member, you are required to confine to the text. There has
been violation on a number of occasions while you are reading it out. Please confine
to the text. If something is left out, take steps with the Table Office to make
correction. Go ahead.

DR. L. HANUMANTHAIAH: Thus, | would request the Government to immediately
take back its order and reinstate the pre-matric scholarship for students of Classes 1
to 8 from the SCs, the STs, the OBCs and minority communities.

DR. SASMIT PATRA (Odisha): Sir, | associate myself with the Special Mention made
by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the Special
Mention made by the hon. Member.

PROF. MANOJ KUMAR JHA (Bihar): Sir, | also associate myself with the Special
Mention made by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.
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SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the Special
Mention made by the hon. Member.

SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | also associate myself with the
Special Mention made by the hon. Member.

Need to reduce the GST rate on Kendu leaves to provide relief to Kendu Leaf workers

SHRI NIRANJAN BISHI (Odisha): Sir, Kendu leaf is a minor forest produce and is the
financial backbone of around eight lakh Kendu leaf pluckers, binders and seasonal
workers of Odisha, who mostly belong to the tribal community and also are among
the poorest of the poor of the society. The tribal people call it their right as defined
under the Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of
Forest Rights) Act of 2006. They have the right to procure and sell these leaves.
Eighteen per cent GST on Kendu leaf is affecting the trade and livelihood of Kendu
leaf pluckers. This tax needs to be withdrawn in the greater interest of the people of
Odisha, particularly in the interest of the tribal people. This, in turn, affects the
livelihood of Kendu leaf pluckers, binders and seasonal workers, and also impacts the
implementation of social security and welfare schemes meant for them. Our hon.
Chief Minister of Odisha also has expressed his concern and written a letter on this
issue to the Central Government and also the hon. Finance Minister. So, | urge upon
the Union Govt. to consider for withdrawal of 18% G.S.T. on kendu leaves.

SHRI SUJEET KUMAR (Odisha): Sir, | associate myself with the Special Mention
made by the hon. Member. Sir, do you want me to read it out?

MR. CHAIRMAN: It is your option.

SHRI SUJEET KUMAR: Sir, this is to draw your attention to the predicament of more
than one more Kendu leaf workers in India who have been suffering since the
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implementation of GST on 1.7.2017, where 18 per cent GST is being imposed upon
Kendu (Tendu) leaf produce.

In the State of Odisha, this had a significant impact on over eight lakh Kendu
leaf workers, most of whom are tribals and women, who make up roughly 80 per cent
of the workforce. It is to be noted that the collection of Kendu leaves is the financial
lifeline for the subsistence of the tribal communities.

Sir, empathising with the plight of Kendu leaf workers, the hon. Chief Minister
of Odisha, Shri Naveen Patnaik, made repeated requests to the Central Government
for reduction of GST rates on Kendu leaf from 18 per cent to 5 per cent before late
Shri Arun Jaitley, the then Union Finance Minister, on 29.11.2018, and before Shrimati
Nirmala Sitharaman, the Union Finance Minister, on 17.12.2019. However, GST
reduction was not considered. Recently, in light of the trade in Kendu leaves being
negatively impacted by the 18 per cent GST and the worsening situation after the
Covid-19 pandemic, the hon. Chief Minister of Odisha has raised the request for
complete withdrawal of GST on Kendu leaves in his letter dated 25.11.2022 to the
Union Finance Minister.

It is thereby requested that GST on Kendu leaves be removed in order to
protect the livelihoods of the community that depends on collection of Kendu leaves
for their subsistence.

SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the Special
Mention made by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. FAUZIA KHAN (I\/Iaharashtra): Sir, | also associate myself with the Special
Mention made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

MR. CHAIRMAN: Shri Subhas Chandra Bose Pilli; not present. Shri Rajmani Patel.
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Need to provide jobs and compensation to the farmers and their families affected by
doubling of Satna-Rewa rail line under the Lalitpur-Singrauli Railway Project

il ST Ued (e USR) ¢ HEIGY, AAfdqR-RNRIE! Yo RIS & 3icia
AT a7 Yol SIeIBROT F y9Ifad U1 G-, BIoR, fo=idr, ghes, TR, Wl
Ud g78s U & (Bl df STHIN off 78, Afd ol dd ywifad feami & aRaR &
SR} Bl Iy} 781 <1 718 B

3O (A Bl AH < BT JTaeT (b T 21 ST aRATSHT o1 6 el
& T&d STHIF o & 918 W 631 fhami ®f M) <7 & fore urs 927 791 = g1 ard
B garreroiT fgiRor § Wt Agwre fhar a8, R4 dar difed fear aRar o 99y
q YR, 3L 3MR ST PR I 2| T AUIfT Heled, H A0 H31 off 9
RIY BT <18l § fb R el & e ot 18 8, S9 94l el &
URARSTAT BT AT I BT UGG [HAT SIY| A1 Bl ATIOT B [GHNRT BT §R B
forarl BT I9@T a1foTe g faeman S, J1fes foami # aare fHRTem @ vrasr aHre
RSN

SHRI SANDOSH KUMAR P (Kerala): Sir, | associate myself with the Special Mention
made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the Special Mention
made by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | too associate myself with the Special
Mention made by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | too associate myself with the
Special Mention made by the hon. Member.

Need for construction of covered sheds to arrest the emission of
fugitive dust of Bulk Cargo at Visakhapatnam Port

SHRI G.V.L. NARASIMHA RAO (Uttar Pradesh): Sir, pollution caused by emission of
fugitive dust from coking coal, steam coal and other operations at the Visakhapatnam
Port poses a health hazard. This port handles over 70 million tonnes of cargo and
handles bulk cargo consisting of coal, irone ore, pet coke, coke, pellets etc.

The habitation around the Visakhapatnam Port has grown exponentially since
the inauguration of the Visakhapatnam Port many decades ago. Infrastructure needs
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to be created to handle bulk cargo within covered sheds to minimize emission of the
fugitive dust.

Construction of sheds is an expensive proposition and cannot be taken up by
private berth operators. The proposed investment is high and the recovery period is
longer. Therefore, | propose that the Ministry of Ports, Shipping and Waterways make
this investment under Sagar Mala project and recoup investment by collecting user
charges from the users to recover the capital investments made.

A time-bound action plan needs to be initiated to bring all coking coal and
steam coal operations under covered sheds to arrest the emission of fugitive dust.

Visakhapatnam Port Authority (VPA) has already commenced construction of
two sheds and plans have been made for two more. However, there is an urgent
need to construct huge, large capacity, state-of-the-art, well-equipped sheds with
stacker reclaimers or wagon loading systems. In the interest of public health and
sustainability of port operations, | request the Central Government to urgently look
into this issue and sanction provision of large, well-equipped cover sheds in the
immediate future.

DR. SASMIT PATRA (Odisha): Sir, | associate myself with the Special Mention made
by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | too associate myself with the Special
Mention made by the hon. Member.

Need to establish rules and protocols for the conduct of
National Song 'Vande Mataram' in Public Offices

SHRI SUSHIL KUMAR MODI (Bihar): Sir, our National Anthem, Jana Gana Mana,
and National Song, Vande Mataram, both have their sanctity and command equal
respect and honour from Indian citizens. Moreover, the former marks the beginning
of a parliamentary session, the latter closes the curtains on it.

In the case of the National Anthem, there are detailed protocols and
instructions about the correct versions of the Anthem, the occasions on which these
are to be played or sung, and about the need for paying respect to the Anthem by
observance of proper decorum on such occasions that are clearly delineated by
Government orders. Further, the Prevention of Insults to National Honour Act, 1971
has established penal provisions against the actions of prevention of singing of the
National Anthem and causing disturbances to any assembly engaged in such singing.
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However, there are no such protocols put in place for Vande Mataram and its singing
in eminent public offices.

To this effect, | urge the Government to consider establishing rules and
protocols for the conduct of the National Song in public offices since both the
National Anthem and the National Song are placed on the same pedestal and Vande
Mataram also occupies a unique place in the emotions and psyche of Indians. Thank
you, Sir.

DR. SASMIT PATRA (Odisha): Sir, | associate myself with the Special Mention made
by the hon. Member.

MR. CHAIRMAN: Shri M. Shanmugam, not present. Shri Muzibulla Khan, not
present. Shri Sanjeev Arora, not present. Shri Ajay Pratap Singh.

Need for proper rehabilitation and livelihood facilities for the displaced population of
20 Villages in Sanjay Tiger Reserve and Dubri National Park

it 31T uamd g (A= Uewn) ¢ eIy, Aorg i <R Rerd, ot i, qe
U9 &b IfHd YT 35 T1g R 81 39 Al § AT ®RA a1l IRt sHd
BTSN BT ATHAT B V8 | Forg Tef elgR Retd § U 819 & HROT 4 71al |
$is W e ot durfed 921 81 %81 81 TRial & fofv smaeas 'St sftad e,
"G HAT ST AT, [ILIBRT &b g |G AreT 1, 'gare J2 Fgd AT’
Afed IRY IS8T W I&T & IaTRIAT BT dferd T T 21 37 IS aTRIAT P fazema—
Td Y91 3 WRPR R UiT 9976 fth Bl AT Uss a’d $9 Q¢ 91 &, Sl {6
I 37T I3 81 S S NI4T Bl SToNfahT BT MR 2t a-1a7 ST Fehell © 3R 7
&l 3IaTH 1T ST Wbl 21 301 R+ it Bic-BIC g ¥ a1 S &, Rrad
ST AR][S® AHSTID Siia= T BIAT 21 §77d ¥xh Gt Td Hpicl HI qHIiId i
g, 3 A ARBR I AN g b g7h fawermus vd ga & forg FafRa il agr &
30 AF YUY TfT 9% fth Bl SITY1 BH F HH T T1a BT R ThHed g
U A1 (BT MY, Y 561 AHfed Siiad T 7 811 59 deb (979 7 81, q9
d®h $© IRBR RI AN G4 ATSTIRAT BT A9 el g 77 Silas & oY ey
T BT [T SIY| §7dh Jaid v HI ARBR Bl Gard I & qad ATaedd i
Td AP T B TSI R, T &I H A9, [AoTell, UHl, Ipel, JANTS]
SN B FHAR GAGTY ST BRI S|

DR. SASMIT PATRA (Odisha): Sir, | associate myself with the Special Mention made
by the hon. Member.
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DR. FAUZIA KHAN (Maharashtra): Sir, | too associate myself with the Special
Mention made by the hon. Member.

MR. CHAIRMAN: Hon. Members, the House stands adjourned to meet at 1100 hours
on Monday, the 12" December, 2022.

The House then adjourned at thirty -three minutes past five of the clock till
eleven of the clock on Monday, the 12" December, 2022.
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